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3951
LOK SABHA

Friday, June 9, 1967/Jyaistha 19, 1889
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mn. Sezaxzr in the Chair]

Mr. Speaker: Before we take wup
Questions, I would like to bring to
the notice of the hon. Members that
a large number of Members have
written to me that we are taking too
long a time on each Question and too
many supplementaries are allowed
with the result that a number of im-
portant Questions are lost. I think,
they have a reasonable complaint—,
a number of them have given it in
writing—and, therefore, I requeat that
after four or five supplementaries, I
may be permitted to go to the next
Question. If 30 or 40 Members get
up to put supplementaries, it will be
difficult for me to go to the next
Question. We are losing a number
of important Questions.

oy forgrae s : foar soedi s
ary g, $aw T P e 93
fear ot
Shri Sheo Narain: No, Sir, I don't
agree with him. I hope the whole
House will sgree with me on this

point that you may call the first name
of the Member to put the Question

3952
Mr. Speaker: A very valuable sug-
gestion.

ORAL ANSWERS TO QUESTIONS

Reserve Bank’s Survey of Finances of
Companies

+
*391. Shrimat] Suseels Gopalan:
Shri Umanath:
Shri Satya Narayan Singh:
Shri E. K. Nayanar:
Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether the attenticn of Gov-
ernment has been drawn to the recent
survey of the Reserve Bank on the
finances of small public limited com-
panies (1864-85), which pointed out
that external sources from 705 per
cent of the total sources of fund;

(b) whether Government have econ-
gidered the implications of these find-
ings;

{c) if 30, the conclusions thereof;
and

(d) the steps Government propose
to take to check this trend?

Company Affales (Shri  Raghunath
Reddi): (a) Yes.
(b) ang (c). These findings have

no significant policy implications as
the study pertsing to only one yesr,
viz. 1964-85 ang in terms of paid-up
capital covers only 26 per cent of
small public limited companies. The
companies covered are, by ang large,
trading concerns whote debt equity
ratio for 1964-685 has been shown in
the studyt at 1:1.98 which is quite fav-
ourable.
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(d) The study does not establish any
long term untowards trend requiring
any steps to be taken in thig direction.

Shrimatl Suseely Gopalan: May 1
know to what extent the financial
agencies, including banks, are exert-
ing influence on the small companies
and what steps the Government pro-
pose to take to ensure that external
resources do not exercise undue in-
fluence over these companies?

Bbri Raghunath Reddi: In the study
made by the Reserve Bank, in the
Bulletin published in February, 1987,
thig has been clearly explained. They
have divided the resources into two
categories, internal resources and ex-
ternal resources. Naturally, the banks
come under external resources because
they do not include paid-up eapital in
this. These are: banks Rs, 234 lakhs;
statutory financial institutions Rs. 30
lakhs; debentures Rs. 20 lakhs; mort-
gages Ra, 8 lakhs and others Rs. 66
lakhs . . .

Mr. SBpeaker: She was asking a diff-
erent question. You are giving the
whole history now.

Shrl E. XK. Nayanar: May I know
whether (a) it is a fact that in respect
of small public limited companies
during 1964-65, there has been an
increase of 38 per cent in bank bor-
rowing as percentage of externsl re-
sources and, if so, whether the influ-
ence of banks over the small limited
companies hag grown considerably;
(b) whether the Government propose
to go deeper into the subject and find
out the influence of first ten scheduled
banks with a view to assess their grip
over the small-scale sector; (c) whe-
ther the study of the Company Law
Administration shows that the bulk of
the surplus generated by the compan-
ies is appropriated by the big busi-
ness; and (d) whether the Govern-
ment is prepared to study these re-
ports and propose to take stringent
measureg to curb the aetivities of the
finance capital through banks and
other external sources.

JUNE 9, 1867
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The Ministers and Congress leaders
talic about social control of banks . . .,

Mr. Speaker: That is all; this is a
Quaestion-Hour. This is not a debate.

Shri E. K. Nayanar: [ have got the
figures for 1964-65: small private
limited companies 908. external
sources Rs. 727 lakhs. internal sources
Rs, 293 lakhs. That is, the banks
dominate over the small companies.

Mr. Speaker: He can make these
in the budget speech,

Shri E. K, Nayanar: My question
is whether Government will nationa-
lise banks.

The Minister of Industrial Deve-
lopment and Company Affalrg (Shri
F. A. Ahmed): I think, the hon.
Member is confusing the question.
The pertinent question. . ..

Shri E. K. Nayanar: I want a spe-
cific reply to my question.

Mr. Speaker: Where is the specific
question for him to reply?

Shri E. K. Nayanar: My question
is whether the Government is aware
that banks dominate gver small com-
panies. I want a specific reply to
my question. '

Mr. Speaker: He may forget the
other portions and reply to this ques-
tion.

Shri F. A. Ahmed: The pertinent
question is the question of debt equity
ratio. I may inform the hon. Mem-
ber that so far as the expert view is
concerned, the norm is 1 to 2. In this
case even the Reserve Bank has found
that the ratio is 1 to 1.93 which is
not very unfavourable to the norm
fixed by experts,

oft fodswe samy ¢ sty g v
& 3% i xamay war ¢ fin o ofee
ffirfers weafirat 3 ot g o & dtw
#ford ¥  gro fed Q0 1964-65
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¥ weror ¥ A 7y qaT wAr § e T w1
w70 Wiy o &6 ¥ wfefon
g ot & v & g W fawmw w7
ot k1 & ag o wnger §
w1 Foark s a1 ey g Y g W
wi weqg fear § fie frod e awt &
o1t ofsers fafafer weafia) & et
gT uw ¥ & firenr i & wmer § Wi
fomr s @ & win &5 afe
oY w1 W W %T seqee fwar
T |

oft saeir walt wpmw : TgE W
feor fer & =7 ¥ www g
& firs Y ¥ fierrar v wrar @ Wi Mg
¥ v skt i qw
e gz g § fs faer soar wof
faar mur & sdx @ & #fez = R
wafdi & qw W erAed § o
A AT W T g A v Wi
<y o 2w # frerr W dwr oy,
& orfive e &

8hri S. 8. Eotharl: Is the hon.
Minister aware of the fact that most
of the small public companies are
treated, for tax purposes, as section
104 companies on which the taxes are
more than on big public companies?
The result is that, on this account
most of the profits of these small
companies are taken away by taxa-
tion and they have to rely on exter-
nal sources. Woud the hon. Minister
throw some light on this?

Shri F. A. Amed : From what has
been examined by the Reserve Banic.
it is evident that the balance bel-
ween the assets and the liabilities
either on sccount of borrowing or nn
account of external sources ig not very
much. !oldomtthhkthnttherei;

fmplication of the trend whic
‘th?hoa.mhulnmhﬂ.

Shart 8. 8. Kotharl: 1 do oot agree
with him.
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8hri Bedabaria Barrataua; A similar
survey was made in regard to larger
medium companies and it shows that
about 58 per cent comes from external
sources, In view of the fact that
the external sources constitute the
savings of the public, may I know
whether the Government is consider-
ing the questipn of nationalisation of
banking institutions?

8hri F. A, Ahmed: That question
does not arise here.

Import of Jute

-
*393, Shri Shards Nand:
Shri J. B. Singh:
Shri Ranjit Singh:

Will the Minister of Commerce be
pleased to stiate:

{a) whether it is a fact that a large
amount of foreign exchange is spent
on the import of jute; and

(0, if so, the steps teken by Gov-
ermment to increase the production of
jute in India and the time likely to
be taken to be self-sufficient in this
regard?

The Minister of Commerce (Shri
Dinesh Singh): (a) In view of succes-
sive short crops in the country, consi-
derable imports had to be authorised
during 1965-66 and 1966-67 so as ta
provide adequate raw materials to a
very important export oriented in-
dustry.

(b) It is proposed to Taise Drocur-
tion of jute and mesta to 110 .uxh
bales by 1970-71 8o as to achieve self-
sufficiency. The programmes include
double cropping in extensive areas, in.
troduction of high-yelding strains and
adoption of intensive cultivation meth-
ods. Government have also raised the
minimum support price for jute bv
Rs. 14 per quital for 1967-68

o WTCAR . T AT AgE T
TN ¥ wor WO fie wrer & TeE
o fexlt quw E WL FE X T T WY
oy wrge & st Tt g 1
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wiasg sy (s feokw fag) - W
ot derare oft § oy & & i wrw
wfoer g, . .

ftartewy . @y @t feaew
feoht R og qo w@r § ?

oft fedn fag : fewiw v @ o
S ST MFFT@ AT E N T A
sarar § W oY dxr frar @1 gEfeq
# QY ¥ g a7 s werr e T &
wrT geaT Ty 1965-66 #
56.70 wrw ¥ww &1 gt WX 64-65
% 75.50 wrw dww dur gf1 wlw
geTX agi wae dxraTT 75 ST ¥
& o fewiz w8 90 wrwr ¥ {1

ot RTQRINT ¢ e g T
ot ot ¥ s qzaw ¥ samew # w6
Farer et 7w ag wew i g e
feumt W1 Sadt Sa & giond 7 @
ar off § foewet fr g7 &Y ey
wifigy 1

ot feda fag . gfawr et
forerefy wifge et forer Wt A ww
W RERT g g qfew e
8 &% www g fe glawrg we o
wifg | gfaang WK gw 9T @ § dfaw
& swwen § e o A o
o § foe® el % ag ag § e wh
v afor & guT o Wy

difrowefog: &% ag o
wrgar  fo feo® T awt % ek
WY & q2 dur gur WK feaw aad
T AT WY Wt mar ?

oft Wkt Yoy : feee &= g ag
NQawerd I (TR ) ge-67
wlx 70 wry X« ¥ dyrarT wr wpEE
el U wg v ¢ o g
T7x 65 MW @ g1
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ot vy faqd :  woaw e &
ag wrrar e § fw e stoft g
®1 sy wrdue ¥ W YT W SR
Q7w ¥ AT g IE g
e W wrgaw 2 § s oy e
wond § « Wfer T ¥ YT wEWT N
ferar srrar & e fore sufieer & am forer ok
¥ ag qz faey arem wr Ay weY Wk
W g A v f M W ek
wirRy ¥ garwa @ w1 e ¥
e I war &) At T ary wd W
¥ ipcwdmram g wwA F 7 uled
T AT agt vt WA Ow W
AT g WX dw W A wwe §owg
fadwt qaT ¥ W & agr g www 4
wag ¥ A g wer etk v
TH g ¥ SXIGOT ¥ AT ST T sy
wat & ? afe mar & @Y wre w wrhog
TRk wQl?

arfesm fam: wow wgew
wrdwe ¥ gu der Hmy §1 WA
weEr Y wa wgr & A fer g
wwfaws g qm ¥ fearan &
X ey oar fs ¥ siy i@ wiw
T Q@I § )

it ®o ATo faureY : W wg WY @
f& 66-67 ¥ & & wzEw w1 Wiy
60~6 %X Wy o7 W aw fukw &
TR WA T N Ay gT wTX L00-42
W T ? Ay & gy araer wnew g
fif = qgt qraw T qrAT T AT M TW
WTE 93 W4T ol e T it sy gt
W ¥ vyt qor @ N e e O
AT g W A qeEw § TH . ..
fry wh ng?

St folw Ty : wow whed e
Tgt 9T FTr e oY AT & WAy oY
w1§ sraverer ol gt 1 #r wek for



fr wrelt o O Y worg & o7 *Y AT
Yy qear §1 gt o I & W
W enw § WY ange ¥ gz wt § wg
*gwr qwar § W aw O g e
wrew ¥ &1 frer gara oz W aw
§ vy wwwar g § dur fe aft st
wwer ¥ wgr ag fre v A W maT

8hri P. R, Thakur: How much jute
is Emported from Pakistan?

Shri Dines)y Singh: The House
knows that Pakistan does not have
any trade with us; they have banned
trade with India. Therfore, we are
not importing directly from Pakistan.

Shri Jyotirmoy Basu: The shortfall
in jute production has been exaggerat-
ed by vested interests, This is proved
by the fact that jute pricey are com-
ing down. What we are importing
from Thailand is not jute, but mesta
which is C grade jute in which the
rejection in the process of manufac-
ture is more than 20 per cent com-
pared to 7 per cent in our Indian
jute. Under the circumstances, may
I ask how much high-quality jute has
been imported through London firms
and why has this business not been
entrusted to the STCY?

8hri Dinesh Singh: Jute has been
imported largely by mills directly as
also by some importers. We did not
canalise it through the STC because
it was felt it would be more conven-
jent to have the mills import it direc-

that way and there is the question of
over-invoicing also,

8hri Dinesh Singh: I am afraid 1
have not got the breakup of dmport
through London firms

8hri 8. E. Damani: The jute we are
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Shri Dinesh Singh: We are giving
to the farmers better quality jute

can switch over from the poorer qua-
lity to the better quality.

Shri 8. E. Damani: How far have
we succeeded gnd to what extemt has
this dispensed with the need to im-
port that type of jute?

8hri Bwell: Is jt a fact that in the
first half of 1966 Pakistan exported
1,10,000 tonnes of sacking whereas we
exported only 79,000 tonnes. If so,
was drought the only factor behind
this awful performance of ours or
there are other factors as well?

8bri Dinesh Singh: I am told it is
the major factor.

Mr. Bpeaker: Next question.

Bhri Bibhutl Mishra: This is a very
important question.

Mr. Bpeaker: The other one is also
mportant.

Shri B. 8. Eothari: I would suggest
that questiop No. 405 may also be
taken up with Q. 304.

Mr. Speaker: Yea.
Tea Export Promotion Commitiee

+
*304. Shri Vasudevan Nair:
Shri C. Janardhanan:
Bhri P. C. Adichan:
Shri Ysshpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the Tea

(c) the action taken thereon?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library. Ses No. LT-D88/
7). .
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FProduction and Export of Tea

+
*485. Bhri C. K. Bhattacharyya:
8hri 8. 8. Kothari:

Will the Minister of Commerce be
pleased to state:

(a) whether {t is 5 fact that the
Tea Production in India in 1966 show-
ed an increase of 06 million kgs. over
the figure for 1963;

(b) whether it is alsp a fact that
during the seme period, exports went
down by more than 20 million kes.;
and

(c) whether the imposition of ex-
port duty of Rs. 2 per kg contri-
buted to the fall in export?

The Minister of Commerce (Shri
Dinesh Singh): (a) No, 8ir. Tea pro-
duction in Indja during 1968 was 10.5
million kgs. more than that in 1885.

(b) Yes, Sir,

(¢) While it is true that the inciden-
ce of export duty at a fiat rate of Rs 2
per kg. imposed following devaluation
could be considered disproportionately
heavier on medium and low priced teas
exported, it would not be correct to
attribute the fall in tea exports dur-
ing 1966 entirely to this or any other
single factor,

Shri Vasudevan Nair: In the state-
ment, reference is made to the prob-
lem of shipping facilities for our tea
export. Recently reports have
appeared that certain shipping lines
have increased freight rates by 17.5
per cent and they have taken shel-
ter behind the recent conflict in West
Asia also for that purpose, How will
this increase in freight rate affect our
free export and what do Government
propose to do to bring home to the
shipping lines the necessity for keep-
ing the present rates unaltered?

Shri Dinesh Singh: I entirely agree
with the hon. Member that there
should not be any increase in the
rates, Some discussions are going to
take place, I believe, next month, and

JUNE 9, 1087
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we shall endeavour to see that the
rates do not go up at least dispropor-
tionately in any way.

Shri Vasudevan Nair: In the state-
ment several mreagures are stated to
have been taken for the increase in
production of tea, I should like to
know what is the rate of increase
in production during the last ten years
due to these measures taken.

Shri Dinesh Singh., The measures
have not been taken during the last
ten years, but 1 have the figures. 1t
you like. I shall place them on the
Table of the House or send them to
the member.

off g Teg : W= W@,
& qg o Wt § e ovw R ¥
A & et e d¥ 0 o
T wrr v & 97 fwaw e
w1 ¥@ SAET X qormar grar § P

Shrl Dinesh Simgh: Which Com-
mittee?

ot mmarer Ferg : FTT WA qg §
R W e oA ¥ qer omy
& 7 & Sraved, ot feary & o ot
=7 dar v &, &7 fray fredy feR-
v gy ?

o feder Fog : SR Ee Wi
A ST wawc @ § 9w ¥ o
g 8

Shri 8. B. Kothari: Will the hon.
Minister kindly inform us as to whe-
ther drawback in respect of excise

duty paid on tea is permitted on tea
exporied; if no!, why not?

Bhri Dinesh Singh: My recollestion
is that they got the drawback.

8bri N. K. Somanl: They do not
get it. The question is: why not?

ol fme Vo mr: wsaw wgww,
fedeqwa v faly firar mar ot fis &
w1 g wTge ¥ bt ¥ wer @,
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e g dudy § fw friteque & ax
Y e & o ww o ¥
T §Y Y ¥ wifE ITeT AT
wr Fawfyer qn & vqmar wwer &
foleqqet ¥ amx o figrgears Y wim
W aw et o ge el ¥ &
&Y <t & 1 & s s § i e
Ay vaw I ar ot § farady gy
T ¥ wgT  HET T gak el W
g & v W 97 w4 !

) fuitw Fag :  ag we P fgs-
@ ¥ wia ¥ " gy o 8,
ag ey T & g agy wf A ¥
Crdve ¥ g Y wr awd €. ..

o firw wir Wi FEwT BT TN
HTYH KA ¥ LT §, A WITHT A7
& e ¥ oqrar &w &)

oft fickey foog : et e ST
& ¥ varer Arw A fowdy § 1 g
T e w1 forer v ot T
t—ag ¥t axz 7§ § o @ w7
wn faw gr§ 1 gofowd &, s WY
o ¥w g &1 gArdy ot afgar wnfedt
o wTT § g aw ¥ suray fawt 8, SaF
ar ffegy wafedt &t fawedt 8
9 qrETed S § N Frgea vy
fordy §, 3a%t waw ®) wyd ¥ fad
™ aw g

Shri Shradhakar Supsakar: May I
know if the Tea Export Promotion
Council recommended the abolition of
export duties altogether and may 1
know the price of Indian tea after
the inclusion of export duty compare
with the pricg of Ceylon tea including
thelr export duty?

Shri Dineah Singh: The price is
comparable and, as you may have
ssen from the budget proposals this
yoar, we have further reduced the
Xport duty.
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Mr. Kothari was agitated about
drawback. May 1 say that the draw-
buck is not allowed to exporters,

Shri 8. 8. Xothari: Why not?

Mr. Speaker: You are not allowed
10 put another question.

Shri Hem Barua: In view of the
fact that our export of tea hag regis-
tered a deplorable decline of late, may
I know whether our Government have
succeeded in putting their fingers on
the weak spots and foungd out why tea
export has declined and also whether
the British proposal to get into the
ECM would jn any way adversely
affect our tea exporis?

Shri Dinesh Singh: It will pe gne
of our mejor endeavourg to gee that
tea exports are not adversely affected
by Britain's entry into the ECM So far
as the prospects of improving exports
are concerned, we are holding seminar
in Calcutta next week, Monday and
Tuesday, and I shall also be going
over there and we will have an op-
portunity of discussing this matter.

Mr. Hem Barua: What is he going
to do in the seminar?

Mr. Bpeaker: He will have discus-
sions.

Shri M. Sadarsapam: Is the Gov-
ernment aware that the rupee agree-
ment countries, namely, East European
countries, are importing Indian tea
and re-exporting it to West European
countries that is, sterling arsa, to the
detriment of the foreign exchange
position of India?

Shri Dinesh Singh: We have not
received any complaints to that effect.

Productien of Machine Tools by BMT

*395. Bhri M. R. Krishua: Will the
Minister of Industrial Develepment
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and ComPany Affairs be pleased to
siate:

(a) whether it is g fact that the
production of machine tools jn Hindus-
tan Machine Tools, Ltd,, has been con-
siderably reduced;

(b) if so, the reasons for the cur-
tailment of the production programme;
and

(e) how long this reduced produc-
tion programme wil] continue?

The Deputy Minisier in the Ministry
of Industria] Development and Com-
pany Affairs (Shri Bhanno Prakash
Singh): (a) Yes, Sir,

(b) The company have had to cur-
tail production in view of the fall in
the demand for the machine tools and
accumulation of stock.

(e) This would depend on the trend
in demand. The company are making
efforts to diversify production and in-
crease exports.

Shri M. R. Krishna: May I know
whether the target programme for
production is not fixed on the basis of
interna] demand and the export mar-
ket available?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): The target had been fixed
and licenses had been given only for
production to that capacity.

Shri M. R- Krishna: Where jg the
question of licensing? HMT is your
own concern.

Shri F. A, Ahmed: We find that there
is a large stock available with us for
the last two years and it has not been
possible for us to sell that stock, We
are taking steps to diversify and in-
crease export outside.

Shri M. B. Krishna; In order to boost
up the sale of HMT produced machines
in foreign countries, what facilities
like credit, etc. are provided, especi-
slly in Asian and Arab countries? May
T also know to what extent retrench-
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ment has been taking plsce in these
factories ag a result of in
production?

Shri F. A. Ahmed: During the last
few years it has been possible for us
to increase our exports, In 1968-06,
our exports were 17.86 lakhs and in
1966-67, our exports incremsed %o
Rs. 30.12 lakhs. We have to take into
consideration that many countries are
also competing with us, particularly in
respect of products which we want to
sell to America. There are competitors
from South America and Other count-
rics which have the advantage of the
pricc. We are trying to what extent
we can give further subsidy so that
our manufactured guods can compete
with those countries,

Shri M. R, Krishna: He has not
answered about retrenchment ag a
result of decrease in production.

Shri F. A. Ahmed: ] cannot give the
cxact figures about retrenchment if
the hon. Member tables a separate
question, 1 shall find jt out.

Dr, Ranen Senm: Sometime back it
was stated and it was also a fact that
HMT was one of the best units of the

public sector in India. It
wag expanding very fast. Now,
what happen during the last six

months or a year that led to this
crisis in the production of the {MT,
and when it came to the notice of the
Government that this crisis is quite
cvident in the HMT, what steps qid
the Government take to improve the
situation and to make the undertaking
stand on its own legs?

Shri F. A, Ahmed: There were
many adverse factors such as rise In
prices of various articles, particularly
the raw materials used in the produc-
tlon, incresse in wages of labour,
tightening up of monetary supply and
recession in the industrial Seld.
Because of this recession, this indus-
try also had to suffer, After we found
that our production was going down
and the stocks were piling up, we
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have started the process of diversify-
ing and also increasing our exports.

Shri R. Barua: Apparantly the
stock of these machine tools was
soccumulating for the last tWo years.
iy it then correct to assume that we
did not apply our mind for proper
designing to cater to the needs of the
consumers countries outside, and that
\s why our exports have declined?

Shrl F. A. Ahmed: That is pnot
vorrect, because we were wmanufac-
luring on the assumption that what-
tver is produced by us will be con-
sumed within our country. But as I
lhave said, on account of the varipus
sdverse factors, the demand for these
rnachines went down and as a result
we have a large stock in our hand
which has not been disposed of.
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Shri N. Sreekantan Nair: May I know
whether the Government is aware of
the fact that the Central Government
as well as the Btate Governments pre-
fer to buy the machine tools of pri-
vate firms such 8y Kirloskar rather
that from HMT and, if so, whether it
is due to the fact that the Government
concern such ax the HMT canngt give
bonus and other facilities to the Gov-
ernment employees who undertake to
arrange’for the purchase by the gov-
ernment organisations, unlike what
the private companies gre doing? May
1 know whether this complaint has
come to the notice of the Government
and, if so, whether the Government
have jssued instructions to see that
the machine ioolg of the HMT are
given preference over those manufac-
tured by others?

Shri F. A. Ahmed: That is not g
fact. As far as ] am aware, al] the
State Governments are placing their
orders for the components and equip-
ments which are manufactured in tbe
HMT, with the HMT.

Shri N. Breekantan Nair: Sir, may
1 just point out that I am one of those
who are intimately associated with
mo:ghcm.ndxmﬁiahl
specific complaint raised by man-
agement that the State Governments
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ang the Central Government do not
buy them. (Interruption),

Mr. Spesker: All right. He has given
information, Shri Venkatasubbaiah.

Bhey P. Vﬂkﬂlnm: HMT is
one of the best in the public sector
Projects in our country. After hearing
the answer given by the minister by
implication may I know whether the
Government or the management of
the HMT had no advance planning
anticipating recession for diversifica-
tion of the production and this has
led to this recession ang retrench-
ment of employees?

Shri F. A. Abmed, It was not gnti-
cipated that what will be produced will
net be consumed. The guestion of div-
ersification came up only when the
stocks piled up. We hurriedly took the
necessary steps in this direction so
that the idle capacily may not remain
any longer.,

Oral Answers

Shri Virendrakumay Shah: The
Minister stated that there iz already
idle capacity, Will he enlighten us g
to what is the expansion programme
of HMT for the next 5 years and when
does he expect thiy recession in the
machine tool business to recede and
full capacity to be utilised?

Bhri F. A. Ahmed: Our impression
is that after the programme for div~
ersification has been taken up and
after the steps for increasing our ex-
ports have been taken up, we shall
be able to reduce the jdle capacity to
the maximum. Also, the indications are
that even the internal markets will
pick up if we have a good monscon
after which the demrands for the arti-
cles produced by HMT in the next year
will increase. Then perhaps the idle
capacity will be much less.

Regarding the expansion pro-
iramme, we have at present unitg at
Bangalore, Pinjore, Kalamassery and
Hyderabad. We have a plan for doubl-
ing the production in the last three
enits. We had also a programme of
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undertaking 2 further units {n UpP and
MP.

Shri D. C. Sharma: The decline in

the prestige and production of HMT

gives a big blow to the confidsnce of
the people in the public undertaking.
May I know what definite programme
Government has chalked out for diver-
sification of production of HMT for
home consumption and alsg for ex-
ports, where HMT products are ‘being
exported these days and how the
exports are being stepped up?

Shri F. A. Ahmed: We have taken
a large number of measures and we
propose to set up a number of facto-
ries as I have already indjcated, for
the production of higher size qutomats,
radial wheels, grinding machines, mil-
ling machines, lathes, specia] ete. pur-
pose machines including transform
lines, gear cutting machiney ete. Also
for the purpose of export we are now
proposing to manufacture new and
sophisticated machine tools such as
single and multi-spindle bar chucking
automats, copying lathes. multi-tool
Iathes, horizontal boring mmmchines,
drum type turrets, surface grinders,
broaching machines and gear hobbern,

Shri Piloo Medy: It was mentioned
that there was g glut in macnine
tools in HMT. Yet, I find many ex-
pansion plans—like plans for doubl-
ing 3 of the units. This doeg not gseem
to make any sense to me, Will you
explain why In spite of the glut and
recession in demand for machine tools,
you are planning to double 3 of your
unitsy

Shri F. A. Abmed: We had a plan
to double the production in the fourth
five year plan. But that will have fo
be reconsidered on the bagis of what
we are able to sell and what will be
our demang in the next few years.

Shrimati Shards Muakerjee: The
hon, Minister sajd that due to
standard of goods being very
in America and due to competl
being more there our goods

’EEEE
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compets with them. Now, Sir, I hear
that there were definite contracts
available in Iran and in other Middle-
East countrieg but the HMT did not
take advaniage of those contracts be-
cause they were not prepared to make
such modifications as were necessary
to fulfi] those contracts. May I know
whether the Minister has enquired in-
to this st to why the HMT does not
cater for such foreign markets ag may
give them a chance to promote their
goods with such modificationg as are
required?

Sbri F. A. Ahmed: We have already
taken steps to appoint selling agents
in various countries so that we may
be able to know what are the de-
mandsg of these countries and what
are the special machiney required by
them, We have to consider to what
extent we can bring about adjus-
ments so far as our production is con-
cerned. All that effort is belng made
and I hope that whatever is possible
will be done to speed up our export
(Intervuption).

Production of Commercial Vehicles
-L
*398. Shri 8 M. Bantrjee;
Shri Madhu Limaye:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) wnether some more firms are
being licensed for producing light
commercial vehicles of which there is
a great shortage In the country; and

(b) if s0, the number of such units?
The Deputy Minister in the ﬂl::‘

Company
Singh): (a) No, Bir.
(b) Does not arise,

Shri 8. M. Bamtrjee: Sir, it appears
-that the monopoly for the four-
wheesler is that of Mr. Birla and that
for three and two-wheeler of Mr.
Bhjsj. The entire thing is of the two
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“B’s"—Birla and Bajaj. May I know
what are the gpecific reasons ay to
why this {s confined to the existing
units only ang no licencey sre given
to further units?

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A,
Ahmed): We have given licence to
four privale firms which haye 2 capa-
city of producing....

Bhri B. M. Banerjee: Who are they?

Bhri F. A. Ahmed: They are Mesgsrs.
Premier Automobiles, The Standard
Motor Products, The Bajaj Tempo
Limiled and Messrs, Mahindra and
Mahindrg Limited. These four con-
cerns have been licensed to manufac-
ture 13,000 light commercial yehicles.
But we find that they have been able
to produce only about 3700. Even
those have not been sold by them.
At the eng of the year 1066 there was
a stock of 148 vehicles out of what
they had produced which js nearly
about 25 per cent of their licensed
capacity. In these circumstances there
can be no guestion of considering fur-
ther applications.

Shri 8, M. Banefjee: From the state-
ment of the hon. Minister it appears
that thege wvehicles are avalilable in
the market. But he is aware that their
price ig Rs. 2000 to Rs. 6000 more thau
the ceillng price—I mean that is the
blackmarket price. 1 would like to -
know whether it is a fact that the
Russians have agreed to collaborate
with an Indian firm and with the help
of the West Bengal Government to
start production of commercial vehi-
cles; if so, may I know whether this
proposal has been rejected or it is gtill
under conslderation?

Shrl F. A. Ahmed: My hon. friend
has been writing to us from time to
time about this private firm. They
have been told that because this parti-
cular item is now in the banned list
and unless and until there is necessity
for giving more licences their appli-
cation cannot be considered.
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aradra wren Mreze miydY o faw vt
®E

Shri G. Viswamathan: Iz the Gow
ernment aware of the statament of
the Chief Minister of Mysore that it
the Central Government is not going
to have a small car project of its own,
the Mysore Government will. . . .

Mr. Speaker: This question relates
to light commercial wvehiclea.

o} qRc aXe Wi : o et
Fadh <t garT o 4 A Ny gwre. @
fe & WY ey ¥ ? o gare
#afgdY 2 & 7 A difgerx ol o,
JAET QTTA WA Ay o7 §, Wy vy
g Y g A anr wiE gt oy €
Gt sgaeay & q@ gAAt awey aff
aY dfre gore R3fa2Y wai oy ?

ot KA ol wEAY ¢ WA
T % wiok Ty g€ &1 Y dve
gar< ¥1 forw At fear &1 WY Mfadht
b Nadrr Al g m
gr o es g S Ay ax §
feaiz & dfem 9T & 3700 & «Ow
a1 vy v ¥ T & e
¥ %1 FT TF BT qE WETHT  NATRT
ay fF 39 %! WA 26 EWIX WG
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Shri Virendrakumay Shah: My hon.

triend, Shri Baneriee, may be allergic

to Birlas and Bajajs but there are

.other manufacturers also. I want

ask whether the hon. m



wvehicles and for that
resson many ©of the manufocturers
who have tha licence for that pur-
pose are thinking of reducing their
programme, which woulg inevitably
involve reduction of labour.

Shry V. Krishnamoorthl: May I know
whether the Government iz aware of
the fact that there js a premium of
between Rs. 3.000 to 5,000 over and
above the price fixed by the Govern-
ment for Tatas Mercedez chassis be-
cause there is a lot of demand for
such type of vehicle? What action has
the Government taken to stop this sort
of blackmarketing? Do the Govern-
ment propose to start any industry
of their own, without inereasing the
capacity of Tatas?

Shri ¥. A. Ahmed: We are discus-
sing the question of light commercial
vehicles, 8o far as I am aware, there
is no premium on these vehicles. Per-
hape, the hon. Member is referring to
private cars.

SErq A. V. Patil: May I know the
price of the four-wheeler temp, pro-
duced by Bajaj Tempo? Is it not a
fact its price is too high because there
is monopoly and no competition?

Shyi F. A, Ahmed: I have not got
the figures in order to give the prices
just now.

Shri

Bhri 8.

Shri George Fernandes:
Dr. RBam Manohar 2
Shri Kanwar Lal Gupia:
ml.l.'hnrhho

win Minister of Commerce de
pleased to state:

(a) the total walue of import
Heance, issued after gevaluation;
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(b) how many parties applied for
these licences;

(¢) how many have utilized them;

{d) the total value of thig utiliza-
tion;

(e) the reasons why the licences
were pot fully and rapidly utilised;
and

(f) the impact of this non-utilisation
on Industriag] production?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (f). A state-
ment giving the information to the
extent avajlable is laid gn the Table
of the House. [Placed in Library.
See No. LT-586/87].

Shri 8. M. Banerjee: 8ir, I rige on
2 point of order. The question asked
was (a) the tolal value of import
licences issued after devaluation and
(b) how many parties applied for
these licences. We definitely wanted
the names of the firms etc. Now, the
reply is—I hope, you have got the
statement—that licensing statistics
are not maintained on firm-wise basis.
A similar question came up in this
House earlier when we wanted tw
know whether all licences were con-
centrated in the hands of big busi-
ness houses and ultimately it went up
10 the Prime Minister when Shri
Nehru was alive. Then a statement
was laid on the Table. So, I feel that
the Minister wants to conceal the
information from the House by not
mentioning the names of firms. I
want your ruling on that.

Mr. Speaker: He can ask that 1s
a question.

wit vy faaly : wAAM wEEw wT
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“However, the reporting is not
always satisfactory and, therefore,

the reports received do not fully
indicate the extent of utilisation”
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Shri 8. M. Banerjee: 1 want to
know whether in 1967 some import
licences were given for Importing
sulphur and whether it is a fact that
the particular firm of one Mr. Tara-
pada Chakraverti who was connected
with Atulys Ghosh and Sunil Das
cspoinage case was given a licence
worth Rs. 3 crores for importing sul-
pher. 1 want to know whether this
was brought to the notice of the
CB.L

Shri Dinesh Singh: I shall . find
out and let the House know about ii.

Shri S. M. Banerjee: What about
the first part of mv question? 1]
wanted to know whether import
licences were given for the import
of sulphur.

Shri Dinesh Singh: Sulphur has
been imported by S.T.C, and by some
priva‘e parties also,
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Mr. Speaker: The hon. Member

is not helping in the proceedings of
the House, The Minister is expected

to give the answer, not every Member.
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Mr. Speaker: The Question Hour
is over.

Shri Kanwar Lal Gupia: 1 asked
a2 guestion , . .

~ Mr. Speaker: The Question Hour
15 over,

12 hrs,

SHORT NOTICF. QUESTION
Narmada Project

‘S.N.Q. lg. Shri P, N, Solankl:
Will the Minister of Irrigation and
Power be pleased 1o state:

(a) whether it is a fact that the
Chief Ministers of Gujarat and Madhya
Pradesh met on the 23rd May, 1967 at
Pachmarhi to discuss and finalise the

de;nils about the Narmada Project;
an

(b) if s6, the result of their talks?
. T

The Minister of Irrigation and
Power (Dr, K, L. Ras): (a) and (b).
The Chief Minjsters of Gujarat and
Madhya Pradesh met at Pachmarhi on
Tuesday, the 23rd May, 1967 snd had
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distussions on the subject. These are
to be continued during this month.

Bhri P. N. Solanki: It is more than
two years since the Khosla Commis-
sion was appointed by the Central
Government. Every time discussions
are held and talks are held, but there
i no result., Is the Ceatral Govern-
ment going to interfere in this nat-
ional project? When we have food
problem and other things, is the Cen-
tral Government going to do anything
about this project?

Dr. K. L. Rao: The Khosla Com-
mittee’s report was recelved in Sep-
tember, 1965 and was laid on the
‘Table of the House. Then the Minis-
try of Irrigation and Power went into
discussions with States and, finally.
some suggestions were made at a meet-
ing held in August 1986 In that
meeting it was decided that these two
Chief Ministers would discuss and try
to settle the problem amicably, which
the Chief Ministers undertock. We
are awaiting the results of their dis-
cussions. As soon as the results of
their meeting are known, the Cen-
tral Govermment will take further
steps.

Shkrl P. N. Solanki: When all these
discussions are held, is there any
representative of the Central Govern-
ment present there to iron out the
differences between the Chief Minis-
ters?

Dr. K. L. Rao: That is what ] sub-
mitted. At a meeting of the Central
Government and the two Chief Minis-
ters and other concerned Ministers,
held in August 1988, certain sugges-
tions were made and then it was de-
cided, and the Chief Ministers of
Madhya Pradesh and Gujarat accept-
ed, that they should first discuss bet-
ween themselves and try to settle the
problem amicably, That is why a
meeting was held between them. As
soon as the results of thelr discussions
are known, the Central Government
will take further steps,
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Sbrl Manubkali Patel: In view of
the fact that the Narmada project is
considered to be a national project
and the foundation-stone for it was
laid by the late Prime Minister
Pandit Jawaharla] Nehru some gix or
seven years before, may 1 know whe-
ther the hon. Minister of Irriga‘ion
and Power will ix a deadline before
which the Chief Ministers of the two
Slates should come to #n agreement
and report back to the Ministry and
if they do not come to an agreement
by that date, then the Central Minls-
try will intervene and take some
decision or action?

Dr. K. L, Rao: It js true that the
Narmada river is one of our most
precious rivers, the development .f
which is very anxiously awaited by
all of us. It is our earnest desire that
some settlement should be arrived at,
and ] expect that during 1967 we
shall be able to arrive at some solu-
tion,

Shri Virendrakumar Shah: Consi-
derable anxiety is expressed not only
by this House but also by Gujarat in
particular gbout this Narmada Valley
project. Will the hon. Minister
enlighten us what the anticipated
cost of the Narmada project is on he
basis of the report of the Xhosla
Commission, and what benefits will
come to the country by way of irri-
gation, foodgrains production and
power generation?

Dr. K. L, Rao: It is rather pre-
mature to give those figures because
that will depend upon the type of
agreement that will be reached bet-
ween these two States. But as a
gencral statement, I can say that we
are expecting about 10 millipn acrc
to be irrigated in both Madhya Pra-
desh and Gujarat on account of these
projects.

sframex T wmamm: oaw
wree, wur sy N AW TR AN
o9 % fi ore e SRAW W e
¥ wan st qreat wwt g fed 7R
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Dr. K, L. Rap: It has been report-
ed that there have been cordial and
frank discussions so far be ween tha
two Chief Ministers. As soon as we
hear from them, the Central Govern-
ment will step in.

Shrl Yajnik: In view of the facl
that the Central Government took the
responsibility, in view of the fact that
this river Narmada goes through
many States, in view of the fact that
the harnessing of the Narmada waters
to a considerable extent was consider-
ed a national question, and also in
view of the fact that the Govern-
ment of India appointed the Khosla
Commission to frame a comprehensive
scheme after consulting the represen-
tatives of the two States, may I know
why the Government of India have
not taken a final decision on the uti-
lisation of the waters of the Narmada
according to the recommendations of
the Khosla Commission and why they
have been waiting all this time for an
agreement between the two Chief
Ministers who have not been abl=a to
come to any agreement for all thesc
years? Secondly, may I know whe-
ther the Soviet engineers have been
drawn into this matter by the Madhya
Pradesh Governmen® in order to
elicit their co-operation in building
the Punasa Project and whether the
Government of India are also asking
the Soviet engineers to frame or help
in framing & concrete scheme for im-
plementing the comprehensive Nar-
mada project which may cover more
than one Sta‘e?

Dr. K. L. Rao: As I have submit-
ted already, the Centre is pot taking
the initiative at the moment, becaus:
there were discussions between Lhe
various Chief Minis‘ers and the
Centre at which it was decided that
the two Chief Ministers would settle
this between themselves and will first
make attempts in that direction and
then report to the Central Govern-
ment after which only the Central
Government would take further
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action. We are awaiting the resulfs
of those meetings very mmy

Oral Answery

With regard to the Soviet engineers
and their participation, to which the
hon. Member has refered, the facts
are as f=Tlows:

The Soviet Government supplies
machinery to various projects. There-
fore, the Madhya Pradesh Gov-
ernment sought their assistance in
supplying machifery for the Punasa
project which is otherwise called
the Narmada Sagar project. But
the Government of India told
the Madhya Pradesh Government
that first of all we have got to
sottle this dispute between the parties
before we can take up this projeat
on the Narmada river. Therefore,
the question of Soviet participation
or assistance does no! arise at ‘his
stage.
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et W & gt wh 1w Sl of)
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Dr. K. L. Ras: It is important that
wherever there is a dispute concern-
ing projects on rivers, we should pro-
ceed very expeditiously and see that
these disputes are settled amicably. In
the case of the Na:mada, 1 agree that
it will be possible to arrive at a solu-
tion in the near future.

Bhri B. K. Amin: The Khosla Com-
mission wag appointed in order 1w
iron out the differences between ths
two Governments. When a time-limit
of 15 days was given in order to get
a reply from the Governments con-
cerned, how is it that the Central

Government allowed it to continue so

long despite the fact that none of the
Governments concerned was ready to
answer within the 15-day limit? In
this connection, what action has been
taken by tha Government of India
to expedite matteis?

Dr, K. L. Rao; It was made clear
when the Khosla Commission was ap-
pointed that it would be purely an
advisory committee and not one whose
recommendations would be binding.
Therefore, when the Commission's
recommendations were received, it was
necessary' for both Governments to
g0 into them very carefully and see to
what extent each can accommodate the
other. Therefore, jt is that we can-
not act upon the Khosla Commission's
recommendations all at once.

Shri Narendrs Singh Mahida: Even
if the two Chief Ministers agree and
the scheme iz commenced immediat-
ely, may I know whether it will take
13 years to complete it? Also, may I
know whether the amount allotted for
it in the Budget will be utilised in
the current year on this project?

Dr., K. L. Rao: In harnessing the
Narmada, there are no engineering
difficulties such as we have in harnes-
sing @11 the Himalayan rivers because
there is good rock and there are not
many difculties to be got over. For
progress of the project, it depends
3 the hon. Deputy Prime Minister
Minister to whom a ques-
addreased on the subject.

11441
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Shri Ranga: In view of the fact
that this is not only of purely econo-
mic importance but also of political
significance and by reason of the ob-
vious inability of the Ministry com-
cerned to persuade the two Govern-
ments to reach any agreement, why
is it that Government do not wish to
appoint a tribunal to decide this mat-
ter as per powers given to them by
special legiglation passed by this
Parliament ID years ago? Why do they
&0 on allowing this kind of delay to
take place by simply appointing one
cownmission saying it is an advisory
body and then asking the Ministers
afterwards also to complicate matters
through the introduction of politics?

Dr. K. L. Rao: I am told there is
no politics in thig particular problem.
It is only a question of convenience, of
the advantages gained and the dis-
advantages suffered by each of the
States in taking up the project.
With regard to the question of arbi-
tration, it is a very important - fact
that in connection with river dis-
pu:es the last thing to be resorted to
is the tribunal. We should n=ver
allow it to gao to a tribunal, we shouid
always try to adjust and settle the
problem amicably, That is what they
do all over the world. In the 2ase
of Narmada I am afraid we have
iaken the least time. In the settle-
ment of the problem of Narmada
which is a very mighty river, one or
two years is pot very much, and 1
think we have made very good pro-
gress. In 19688 we discussed with the
various Chief Ministers, and we got
nearer the solution. It is on account
of the elections and the emoilons
developed by that that there has
been some delay; otherwise it should
have been settled by this time,

Some hon. Members rose—

Mr., Speaker: It is between Guja-
rat and Madhya Pradesh,

Shri Sheo Narain: It is a national
project, there is no question of TLP,
or Madhya Pradesh.
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An hon. Member: Is Gujaral out
of India?
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Mr. Speaker: It is a good sugges

tion made. [ do not know if he has
any answer for this.

Dr. K. L. Bao: [ have submitled
already that the Central Govera-
ment took the {nitiative, made some
suggestions, and that has beecn the
basis of agreement between these Lwo
States, and it is expected thal it will
be Analised on those lines,

WRITTEN ANSWERS TO
QUESTIONS

Loss of Poodgrains during Raij Transit

*802. Shri K. N, Pandey: Will the
Minister of Rallways be pleased to
state:

“(a) the figures of Joss of foodgrains
either due to lack of proper storage
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or negligence during transit on all
Railways during the last two Years
(ycar-wise); and

(b) whether auy action has been
taken by the Ministry to see that such
loss does not recur in future?

The Minister for Railways (8hri
C. M. Poonacha): (a) and (b). The in-
formation is being collected and will
be placed un the Table of the Sabha.
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Pricx Control on Cotton Textiles

*399. Shri D, C. Sharma: Will the
Minister of Commerce be pleased to
State:

{a) whether the United Chambers
Tiade Association of Delhi has unged
the Government to lift the production
ang price control on cotton textiles,
s its objective to bring down prices
had not been attained and ampls
slocks of cloth were lying with the
mills and wholesalers;

(b} if so, the reaction of Govern-
ment thereto; and

(¢) the decision taken in the mattery

The Minlster of Commerce (Shrl
Dinesh Singh): (a) The United Cham.
ber of Trad Delhl had
represented for the lifting of fthe
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production and price control on cotton
textiles.

(b) and (c). The purpose behind
the introduction of these controls was
to ensure adequate supply of varieties
of cloth of mass consumption at rea-
sonable prices to the consumers. Gov-
ernment are satisfled that this prpose,
is, by and large, being served. Gov-
ernment, therefore, do not propose to
lift these controls at present,

Coal prodaction dul:iy Fourth Plan

*400. Bhri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:

Will the Ministe: of Steel, Mines
and Metals be pleased to state:

(a) whether the: has been a cut in
the estimated producuon of cooking
and blendoble coal for the Fourth
Flan period; and

(b) whether this cut would adversely
affect the targeted expansion of the
capacily of our steel plants?

The Minister gf State in the Minis-
try of Bteel, Mines and Metals (Shri
FP. C. Sethi): (a) Yes, Sir.

(¢b) No, Sir.

Narrow-gange Railways

*401, Shrl Indrajfit Gupta:
Shri Nitiraj Singh Chaudhuri:
Shyj Vishwanath Pandey:
Shri ¥. A. Prasad:
Shri N. K. Banghi:
Shri P. Parthasarathy:
Skri Hem Raj:

Will the Minister of Railways be
pleazed to state:

(a) whether Government-owned
narrow-gauge Railways are running on
heavy loss;

(b) it so, the reasons therefor;

(¢) whether the question of con-
vertmg these narrow-gauge railways
intp meter-gauge and broadgauge has
beem considered by Government; and
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(d) if so, the details of the decision
taken?

The Minister of Ralilways (Bhri C,
M. Poonacha): (a) Narrow Gauge sec-
tions are generally running at a loss,
but there are a few exceptions.

(b) Traffic offering on mosat of these
sections is 100 low for economic work-
ing.

(c) The question of converting
Narrow Gauge linea into Broad[Metre
Gauge is reviewed from time to time.

(d) As a result of the review,
Adipur-Bhuj Narrow-Gauge lihe in
Saurashira was converted into metre
gauge.
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Roocgasisation of NCDC

*402.
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win
Metaly be pleased to refer to the
to Unstarreq Question
on the Tth April, 1967 and

(a) whethep the question of reorga-
nisation-of the National Coal Develop-
ment Corporation has since been exa-
mined; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethl): (a) The question of the
reorganisation of the Natiomal Coal
Dewvelopment Corporation is still under
consideration.

(b) Does not arise.

Establishment of Khetri Copper
Project

*404. Bhri B. 8. Sharma:
Shri Onkar Laj Berwa:

Will the Minister of Steel, Mine
ang Metals be pleased to state:

(a) the names of the foreign firms
with which negotiations are going on
for the establishment of Khetri Cop-
per Project;

(b) whether the work on this pro-
ject has started and if so, the number
of foreign experts employed and
the details of expenditure incurred on
them; and

(e) whether considerable number of
local people have been employed on
the project and the total expenses in-
curred on the project and the details

JUNE 39, 1967
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The Nationa] Mineral Developmant
Corporation has already entered into
agreements with (i) a group of French
companies consisting of M|s. Venot-Pic,
Ensa, and others for supply of plant,
equipment and engineering services
under French Consortium Credit, and
(ii) with Mjs. Western Knapp Engin-
eering Company of U.S.A, to act as
advisers to the Corporation for assis-
tance in evoluation of the Fremch
bids, review of the estimates of capital
cost and profitability, design and ape-
cifications, etc.. and for shaft sinking.

{b) Yes, Sir. Six American experts
have becn deputed by the Weatern
Knapp Engineering Company for the
shaft sinking operations. An expendi-
ture of $3,35,469 in foreign exchange
and Rs. 1,13,7%4 in Indian currency
has been incurred for this purpose.

(e} Yes, Sir. About 95 per cent of
unskilled and semi-skilled labour,
forming the bulk of the employees,
are local people. The percentage of
local persons in skilled and technical
posts of lower categories, and minis-
terial posts is about 50 per cent. Tech-
nical personmel employed in higher
categories are mostly outsiders due"
to uon-availability of qualified local
persons,

An expenditure of about Ra. 7 crores
has been incurred on the project upto

the end of March, 1967. The detalls
are as under:—
iIn rupees)
Iskhs
Mining . . . g i 46

Prospecting (including payment

to Indisn Bureau of Mines: . 41
Civil Works . . ) 99
Consultaney . X : . 7
‘Tools, Plant and Machinery . 81
Stores, Establi

- ;é ’ umea.r md: uther

.

TotaL

il
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" Salesns, Luxuzy Cars and A.C. Coaches
for Rallway Oficials

*408. Shry Randhir Simgh: Will the
Minister of Rallways be pleased to
state:

(a) whethew Government propose
to abolish the use of Saloons, Luxury
Cars and Air-conditioned coaches by
high railway officets and V.1LPs to
effect economy and austerity in the
country; and

(b} if not, the reasons therefor?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). Ag air-
conditioned coaches are required for
foreign tourists, and saloons for
V. I. Ps from the point of security,
and inspection carriages for inspec-
tions by Railway officers, it is not pro-
posad to abolish their use.

As regards Luxury cars, there are.

none.

Rellef to Rallway Employees of
Jamalpur

*407. Sbry Doven Sem:
Shri Madhu Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board
have framed any Rules/Orders cover-
ing cases of famine/acute scarcity and
payment of relief/grants/advance
wages to the affected employees;

(b) whether any petition has been
received from the Rallway employees
from Jamalpur (ER.) Jhajha and
other famine-stricken areas of Bihar
for relief;

(¢) whether the General Manager,
Jamalpur Workshop has made any
recoramendation in this regard; and

(d) the response of the Railway
authorities to this request|petition?

The Minigter of Rallways (Shri C.
M. Peenagha): (2) Rules/Orders exist
in regard to payment of advance of

{b) to (d). The information is being
collected and will be laid on the table
of the Sabha.

Manufacturing cost of jute goods

*408. Shri P. G. Sea: Will the Minis-
ter of Comnmerce be pleased to state:

(a) how far the manufacturing costs
have been cut down as recommended
by the National Productivity Couneil
to raise the competitive strength of
jute goods; and

(b) whether the price of low grade
jute consumed has been taken into
consideration as also of the existence
of mills outside Calcutta in the jute-
growing areas?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). Some mill
groups were devoting urgent attention
to measures intended to reduce manu-
facturing costs even before the report
of the National Productivity Council
was received. However, since then,
the industry by and large has en-
deavoured to implement the specific
recommendations of the Counci]l with
regard to increased productivity; but
the benefits and advantages that were
expected to accrue from the imple-
mentation of the measures have been
more than offset by the subsequent in-
crease in the level of prices generally
experienced throughout all sectors of
the industry, mainly labour, stores,
power etc.

The industry’'s inability to utilise
its full production capacity due to
shortage of fibre, and the need to use
a langer percentage of lower grade
fibre like Mesta have also contributed
to its difficulties. However, efforts are
being made progressively throughout
the industry to bring about a reduc-
tion in costs and in this context men-
tion may be made of work studies,
organisation of incentive schemes,
quality control and modernisation of
machinery. The Indisn Institute of
Management is at present engaged in
an inter-firm comparison study with
the co-operation of a number of mills.
This study may bring out what further



3997  Written Answers  JUNE 9, 1061  Written Anncers 3998

scope there is for 3 reduction in manu-
facturing costs.

Shortage of Copper and Zinc

*409. Shri Nihal Singh:
Shri Madbu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Steel, Mines
ang Metals be pleased to state:

(a) whether Government's attention
has been drawn to the acutc shortage
of copper and zinc;

(b) the steps proposed to increase
the production of these metals;

(c) whether Government inteng to
increase imports of these metals in the
current year; and

(d) if so, by how much?

The Minister or Steel, Minas and
Metais (Dr. Chenna Reddy): (a)
Yes, Sir.

(b) A Statement giving the requir-
ed information is laid on the Table
of the Housc. [Placed in Library.
See No. LT-587/67]. '

(¢) and (d). There is likely to be
some increase in the Pmports of copper
and zinc during 1967-68 over the cor-
responding figure for 1966-67. How-
ever, it is not possible to indicate at
this stage the extent of such increase.

Bokarp Steel Plant

*410. Shri Virendrakumar Shah: Wil
the Minister of Sieel, Mines and
Metals be pleased to state:

(a) whether it is g fact that the
total cost of the first stage of the
Bokaro Steel Plant would be not less
than Rs, 650 crores;

(b) whether the cost per tonne of
the finished product would not be less
than Rs. 1,100;

(c) whether the above cost is ap-
preciably higher than the average in-
ternational price prevalent at the
moment; and

{d) whether such a project with
long gestation period and with in-

herent high cost of production would
add to the inflationary conditions in
the country?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a)
Yes, Sir.

(b) to (d). The Project Report for
the Bokaro Steel Plant contemplates
a plant with an economic capacity of
4 million tonnes of steel ingots per
annum. Complcte estimates of the
cost per tonne of finished steel at the
first stage of 1.7 million ingot tonnes
are being worked out, Economical
costs of production will, however, be
achieved only when the second stage
is completed, and the costs of produc-
tion at the firsy stage will be compara-
bly much higher, Provided resources
are available, it is the intention of
Governinent 1o take the plant to its
economic capacity as early as possible.
The Plant will produce flat products
which are even now in short supply.
Even at the first stage, the production
from: the plant will reduce the need
for imports of flat products of the
order of 1 million tonnes or more and
thereby save at least Rs. B0 crores
of foreign exchange every year.

Port facilities to Traders

*411, Shri Y. A. Prasad:
Shri N. K. Banghi:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any proposal
10 give port facilities to traders of
North India engaged in the import-
export business; and

(b) if so, the
likely to be given?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). The Gov-
ernment have received a proposa) for
grant of port facilities to the traders
by-ulting up g dry port at Delhi,
which is under examination &t present
in consultation with the concegned

Ministries. No gecision has been taken
so far.

nature of faellities
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Company Law Tribanal

*413. Bhrl p, K. Deb:

Shri K. P. Singh Deo:
Shri Dhirendransth:

Will the Minister of Indusirial De-

velopment and Company ANalrs be
pleased to stata:

(a) whether it is a fact that the
Company Law Board has recommend-
ed that the Company Law Tribunal be
wound up; and

(b) it so, the reasons therefor?

_ Thg Ministey of Indusiria] Develop-
mont sad Cempuny Aflalrg (Shry F. A.

Atuned): (a) and (b). The Company
Law Board his made Nho such fecom-
mendation but Government propose to
abolish the Companies Tribunal  nd
to make consequential amendments to
the Companies Act. The reasong for
the proposal to abolish the Tribunal
are pg follows:

(i) Experience of the functioning
of ithe Tribuna) for the first
three years has not been very
encouraging in realising the
objectives with which jt was
set up namely quick findings
ag it had to gdopt meticulous
and time-consuming judicial
protedurs anq proceedings
hefore it were alsg liable to
be stayed by appeals from
its interiny orders or by writ
petitions  hefare the High
Courts.

(ii) The physical work-load of
the Tribunal has be'n very
light and persons affected in
places outside Delhj have
found it difficult and expen-
sive to avai] themselves of jts
powers,

GM. Eastern Railway

*414. Dr. Mahadeva Prasad:
Shri Jagannath Rao Joshi:
Shri ¥, S, Eushwah:

Will the Minister of Rallways be
pleased to state:

(a) whether the General Manager
of the Eastern Railway was gheraoed
by railway employees on the 21st
May, 1967; and

(b) if so. the demands of the em-
ployees and Government’s reaction
thereto?

The Minister of Railways (Shrl
C. M. Posaacha): (a) and (b). A de-
monstration by a8 number of workers
led by the office bearers of a dissident
and hitherto unrecognised group of
the Eastern: Railwaymen's Union was
staged in the Office of the General
Manager, Eastern Railway, on the
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© 20th May and not on the 21st May.
The demonstrators surrounded the
car of the G. M, at the time of his
leaving the office and after detaining
him for some time, they dispersed
after presenting a Memorandup to
the General Manager containing seve-
ra] demands relating to the recogni-
tion of the dissident group of the

- Bastern Railwaymen's Union, irade
union rights etc. Most of these de-
mands had been examineqd in the past
and not found acceptable, They will
continue to be examined on :heir
merits.

Export of Iron Ore to Japun
*415, Shri Chintamanl Panigrahi:
Will the Minister of Commerce be
pleaseq to state:
(a) whether it is a fact that the
Japanese firms have expressed the de-
sire to pay 15 shillings extra per ton

of iron ore, if it is exported from
Paradeep Port in Orissa;

{by if go, the aclion being tuken
by Goveinment to increase the iron
ore export from Paradeep; and

(e) whether it is a fact that the
M.M.T.C. has offered a reduced price
to the Jupanese firms 10 accept iron
ore from the port like Calcutta?

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir.

(b) Does nyt arise.
(c) No, Sir.
wrage & widifae drecl Aagy fea
WA ATAT ToE Mror
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700 H.P. Diese] Locomotives

*417. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a-fact that the
T H.P. diesel locomotives have been
aesigned by the Railway Reseaich,
Designs and Standards Organisation
for the Narrow Gauge Section;

(b) if so, whether their manufme-
iure has been yndertaken gnd at which
place; and

(¢) by what time these locomotives
will be put on the rails on the nar-
row-gage sectiony and which parrow-
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gauge sections have been selécted for
this purpose?

The Ministey of Rallways (Bhri C.
M. Poomacha); (a) Yes, Sir.

(b) Not yet.
(e} Does not arise at this stage,
TFIIW W7 JiqTEgw

*418. odrws fro wgwr : W
e, WA AT W7 HAY aF ey 6
ool fe

(%) = 1947 ¥ a1y WA 4T
Y & atx foordl oy of mifew &
XTT WA & oaraRr § WTew WT
W T | g

(w) war ag ww § fo oy afy
af wrer ¥ wdar afew T wT
IO ST W ; W

(7) Teavr & cemeA W AR ¥
wprk & fat yr wowre feft Qv
qcfamrc st & ?

FETIY, Wiy adr @33 AW (2o
i) : (%) ¥ (w). 7 &
¥ Ty ¥ ¥ favrwdy
quT 7w gt & 1 grenew Pt
Fdmmafr gt f& Wy &=
¥ g § qrev w g W ¥
Ty

() xeqy W TEEA WA &
far faeafafws Foam) 9T fowrx
foar o wT &

(1) fawt, guipe, wraddam, arer
wte ¥fegr araen & v
wiowri war faoft & &
faray witay ¥ STe Ao

: T

(n) e & werar @ A

. XTY WTOWT & ST )

(1) Jemen & ufew wed 7O
T |

T wiafom g waw s
w1 i W ST ¥ s

i g Tt § W awdY g agw e
oUW WA AY STTWIY WMl gwH W
feafar & §r ardi

Monopoly Commission

*419. S8hri R. K. Amin: Will the
Minister of Industriaj Development
and Company Affairs be pleased to
state:

(a) the reasons why the study of
undesirable monopoly practices adopt-
ed by public sector industries was
precluded from the scope of the
Monopoly Commission;

(b) whether Government conter
plate to appoint another Monopoly
Commission to make the study of
monopoly practices adopted by the
public sector industries;

{¢) whether Government contem-
plate to appoint a commission to study
the concentration of power in the
hands of big trade unions which un-
joy a dorainent power over the supply
of labour; and

(d) whether Governmrent contem-
plate to take any significant measures,
besides setting up a body as recom-
mended in the Monopoly Commission,
to prevent the growth of unhealthy
monopoly practices in this country,
both jn the private sector ag well -
in the public sector?

The Minister of Industrial Develop-
ment and Company Affairs (Shrj F. A.
Ahmed): (a) It is not correct lo sav
that the public sector undertakings
adopt moncpoly practices. Working of
the public sector industries is subject
to the control of Parliement through
ity various Committees and hence il
was not considered proper to include
the public sector industries in the
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terms of Reference of the Monopolies
Inquiry Commiagion,

(b) No, Sir.
(cy No, 8ir.

(d) The verious measures proposed
to be undertaken by the Government
to prevent growth of unhealthy mono-
poly practices are indicated. jn the
Government Resolution dated the
5th September 1966, laig before this
‘House on the ¢th September, 1066.

Riates charged per mea) in  Railway
Restaurants

*420. Bhri 8. Kandappan:
Shri Nambliar:
Shri Sradhakar Snpakar:

Will the Minister of Rallways be
pleased to state:

(a) whether there is ap upward re-
vision of the rates charged per meal
in the Railway restaurants and stalls
from the 15th May, 1867; and

(b) if s0, the reasons therefor?

The Minister of Railways (Shri C.
M, Poonacha): (a) and (h). The prices
of full meals, vegetarian and non=-
vegetarian served in Indian gtyle,
which have been standardised on all
India basis, have been increased with
effect from 15-5-1867, having regard
to the increase jn costs, due {o factors
such as rise in cost of ingredients, cost
of staff etc.

New Rallway Lines jn Fourth plan

1950. Shri Ram Kishan Gupta: will
the Minister of Railways be pleased
to state:

(a) whether the proposal for the
construction of new lines jn the North-
ern Railway zone during the Fourth
Five Year Plan period has been fina-
lised; and

(b) if so0, the details thereof?

The Minister of Rafllwayg (S8hri C.
M. Poonacha): (a) and (b), The
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of pnew rallway lines, as a whole, have
not yet been finalised. However, the
following two new Railway Lines on
the Northern Railway have been ap-~
proved for construction during the
Fourth Plan period:

1, Pokaran-Jaisalmer—M.G., 108
KMs, cost about Rs. 2.9
crores.

Al
2. Kathua-Jammu—B.G., 80 KMs,
cost about Rs. 10 crores.

Conversion of M.G. into B.G. Line
between Kotkapura and Fasilka

1851, Shrl Ram Kishan Gupta: Will
the Minister of Rallways be pleased
1o state:

(a) whether there is any proposal
tg convert metre gauge line between
Kotkapura and Fazilka of the North-
ern Railway jnto Broad-Gauge line;
and

(b) if so, when it will be converted?

The Minister of Railways (8hri

C. M, Poonacha): (a) No.

(b) Doeg not arise.

Sale of Forged Rallway Tickets

1952. Shri Dhuleshwar Meena:
Shri Ram Kishan Gupla:
Shri Ramachandr, Ulaka:
Shri K. Pradhani:
Shri Heerjl Bhai:
Shrj Hukam Chand Kachwal:
Shri Ram Singh Ryarwal:

Will the Minister of Raflways be
pleased to refer to the reply given
to Unstarred Question No. 818 on the
Tth April, 1967 and state:

(a) whether the investigationy re-

garding the sale of forged tickets have
been completed; and

(b) if so, the result thereof?

The Minister of Rallways
C. M. Poonacha): (a) No.

(b) Does not arise.

(Bhrl

Fourth Plan proposals for construction
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Export of Indian Films
1853. Shri Baburae Patel: Will the

Minister of Commeroe be plemsed to
state:

(2) the number of Indian fAlms ex-
ported during the last five years end-
ing the 31st March, 1987, and the
names of various countries where
they were sent;

(b) the amount of foreign exchange
earned by these films, country-wise,
during the above period;

(c) the names of the first 12 pic-
tures tlmt earned the highest foreign
exchange during the period and the
actual amount they earned; and

(d) the amount of foreign exchange
released, producer-wise, for the pur-
pose of production or travel, to the
producers of the gbove 12 pictures

during the ahove period?
The Minister of Commerce (Shri
Dinesh Singh): (a) to (d). A state-

ment is placed on the Table of the

House. [Placed in Library. See No.
LT-589/67).
Rubber Goods Manufacturing Factory

at Koltayam

1954. Shri X. M. Abraham: Will the
Minister of Industrial Development
and Jompany Affalrs be pleased to
state:

(a) whether Government propose
to start a rubber goods manufacturing
factory at Koitayam, the citadel of
rubber plantation; and

(b) if so. the details thereof?

The Minister of Indusirial Deve-
lopment and Company Affsirs (Shri
F, A. Ahmed): (a) No, Sir,

(b) Does not arise.

Starch Factory at Koitayam

1955. Shri K. M. Abrabam: Will the
Minister of Indugiria} Dovelopment

':‘mmbeplm to
state:

(a) whether Government have gog a
Proposal to start a starch factory at
Kottayam where tapioca is produced
in plenty; and

(b) if so, the details thereof?

The Minister of Industria]

ment and Company Affairs (Shri ¥, A.
Ahmed): (a) and (b). Government
have no proposal to start a Starch Fac-
tory at Kottayam. However, It has
been agreed to register g new unit—
Messrs Kamla Sugar Mills Ltd.,
Udamalpet—for the manufacture of
starch and glucose based on tapioca in
Kanjirapally near Kottayvam for fol-
lowing capacity:

Sarch 3000 M. luns per annum
Glucose 370 m. torfs per annum
Dextrose 312 m. tons per annum.

State owned Narrow Gauge Railways

1956. Shri Nitiraj Singh Chaudhary:
Will the Minister of Railways be
pleased (o state:

(a) the total mileage of State own-
ed narrow gauge railways;

(b) the total annua] earnings from
these railways;

{c) the total annual expenditure on
the railways;

(d) the sections of these railways,
which are running at a loss; ang

(e} the names of the sectiong and
the annual losses on them?

The Minister of Rallways (Shrl
C. M. Poonacha): (a) 4050 route kilo-
metres.

(b) Rs. 537 lakhs in 1965-66.

(¢) Rs. 1136 lakhs in 1965-66.

(d) and (e). Details of earnings and
expenses are not available separately
for esch nsrrow gauge section. How-
ever, the calculated figures in respect
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of all the narrow gauge sections in
each Railway Zone for 1985-66 are
Riven in the statenvent laid on the

" Table of the House (Placed in Lib-
rary. See No. LT-580/67]).

Appolntment of Class IV Star at
Khnrds, Bhubaneswar and Nira-
karpur Stations

1957. ghri Chintaman| Panigrahl:
Will the Minister of Rallways be
pleased to state:

(a) the number of men appointed as
clasg IV staff at Khurda, Bhubanes-
war and Nirakarpur stations in 1966
87,

oP) huw many of them are local
men: and

(¢} how many of them have been
faken from amongst the work-charg-
cd coolies?

The Minister of Rallways (Shri

C. M. Poonacha):

{n) Khurda Read . . ar
Bhubaneswar . i : 1
Nirakarpur . . . ik

1bY Khurda Rvad | i . 1:
I$hubaneswar . . ) Nl

{¢) Khurda Road . 5 ) 12
Bhubhaneswar . . . 1

Selling Price of TISCO Steel

1859. Shri Sheopujan Shastri:
Shri Madhn Limaye:

Will the Minister of Steel.
and Metals be pleased to state:

Mines

(a) whether Government’s atten.
tlon hag been drawn to the statement
made by a TISCO executive in the
fmi:mi:h Times, dated the 13th May,

0 the effect that the se rice
of TISCO stee] minus the em pdut)’
is below the home price jp “any other
country”:

JUNE 9, 1987
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(b) whether this statement is fachs
ally true; ) .

te) whether the home prics refar-
red to in part (8) above inclides tgXes
cquivalent o our excise duty; and

(d) it so, the detally of the bre-
ak-up of various elements jn the sel-
ling price of TISCO and stes] prices
in countries like West Germany and
Japan?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethl): (a) Yes, Sir

(b) to (d). The statementds broadly
correct, In fact, the Mahtab Commit-
tee have stated in their report that
the ex-works prices of stee] |n India,
even prior to devaluation, do not
compare ton unfavourable with similar
internal prices (home prices) abroad.

A statement comparing the Indian
prices of some typical products with
home prices abroad (after devalua-
tion) is laid on the Table of the House.
|Ploced in Library. See No. LT-391/
67]. Complete information regarding
the amount op account of taxes and
dutjes, if any, included in the prices
abroad ix not readily available,

‘Sick' Textile Mills of Colmbgtore

1060, Shri 8. C. Jha: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Lokanathan Committee hag mapde @
study of the closeg and “sick” textlle
mills of Coimbatore; and

(b) if so. what are jis recommenda.
tion?

The Minister of Commetve (Shri
Dinesh Singh): (a) and (D). The Com-
mittee constituted under the Chalr-
manship of Dr. Lokanathan by the
Government of Madras has; it i3 un-
derstood, submitted an interim report
fowards the end of May, 1087, .
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1981. 8hri Sheopujan Shastri:
Shri Madhy Limaye:

Will the Minister of Rallways be
‘Ppleased to state:

(&) whether Mysore and Maharash-
tra Governments have suggested for
the extension of the Cochin-Mangalore
g to Bombay along the West Coast;

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Railways (Shri C.
M. PoGhacha): (a) Neither the Gov-
ernment of Mysore nor the Govern-
wment of Maharashtra have recommend-
ed extension of the Cochin-Mangalore
line to Bombay. The Government of
Maharashtra, however, have suggest-
ed that the recently constructed Diva-
Apta line should be extended to Das-
gaon and onwards upto Goa.

(b) Construction of this line will
be very expensive and within the
limited funds likely to be made avail-
able for new lines during the 4th
Plan, the possibility of taking up this
line is remote. \

Overbridge at Bareilly Jn Station

1962. Shrimati Savitri Shyam: Will
the Minister of Rallways be pleased
to state:

(a) whether there is any proposal
to reconstruct the old wooden over-
bridge between three platforms at
Bareilly Jo. station of the Northern
Railway:;

(b) whether it is a fact that a large
trafic pass over 1t bezides the passen-
gers; and

(c) time likely to be taken to recon-
struct jt?

The Minister of Rallways (S8hri C.
M. Pedmscha): (a) No. However, a

®) Yes.
(¢) Does not arise.
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Statatory Price Comtrol on Cotton
1964, Shri M. Amersey: Will the

Minister of Commarce be pleased to
state:

M-We«hn,wmu
.;.zxumd commodity, is  still
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subject to a statutory price control;
and

(b) whether it iz a fact that the
ceilling prices on cotton are a disin-
centive to grow more cotton?

The Minister of Commerce (Shri
Dinesh Singh): (a) The justification
for Price Control on Cotton ig that it
seeks to— .

(i) assure a fair return to the
growers;

(ii) assure supply of cotton to
mills at reasonable prices; and

(iif) stabilise the general price
level of controlled as well as
non-controlled varieties of
cloth and enables Indian cloth
to compete in foreign markets.

(b) Not, in Governments' view, Sir.

Price Control on Cloth

1985. Shri M. Ambersey: Will the
Mimister of Commerce be pleased to
state the percentage of cloth which is
under statutory price control to the
total production of cloth in the orga-
nised and unorganised sectorg (ie.
textile mills, Handlooms and power-
looms)?

The Minister of Commerce (Bhri
Dinesh Singh): About 23 per cent.

Price Control on Cotton

1968, Bhri M, Amersey: Will the
Minister of Commerce be pleased to
state:

(a) whether it is g fact that nearly
85 per cent of the cotton production
is subject 10 a statutory price control
whereas the cloth under statutory
price control is only 25 per cent of
the entire cloth production (ie. of
textile mills, handlooms and power.
locens); and

(b) it so, the ressons therefor?

The Minlster of Commerce (Shri
Dinesh Singh): (a) Yes. Sir.
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(b) The justification for Price Com~
trol on Cotton is that it seeks to—

(i) assure a fair return to the
growers;

(ii) assure supply of cotton ton
mills at reasonable prices; and’

(iii) stabllise the general prioe-
level of controlled as welP
as non-controlleg varieties of
cloth ang enables Indien
cloth to compete in foreigm
markets.

Production of Cloth

1967, Bhri M. Amersey: Will the
Minister of Commeroe be pleased to
state the percentage of exported cloth
to the total production of cloth in the-
cotton textiles (including that of hand-
looms and powerlooms)?

The Minister of Commerce (Shri
Dinesh Singh): The percentage of ex-
ported cloth to the total productionm
of cloth during 1064, 1066 and 1086
works out as follows:

(in million metres)

1964 195§ 1966
Production . 7720 7643 7336
Exports 536.6 $46.6 461.3.
Percentage  of
exports o
production 6.95 7.15  6.38
Irgti wr faator

1968. st ymawr dvqr: wv
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. Boghe sbinched to Assam Maj]

1970, Shrimati Jyotsna Chanda: Will

the Minister of Rallways be pleased
to state:

(a) whether it is g fact that the
First and Third class bogies which
used to be attacheg to the Asspm Mail
running from Barauni to Silchar have
been withdrawm; and

(b) if so, since when and the rea-
sons therefory

The Minister of Railways (8hri C.
M, Poonscha): (a) and (b). The Com-
posite First and Third class through
coach between Barauni and Siichar by
34 Assam Mails was withdrawn from
15-2-1966 consequent upon change in
timings of connected traing on Lasm-
ding—Badarpur section mnecessitated
by restrictions on night running of
passenger trains on this section for
security reasons.

Import of Jute from Thailand

1971, mm.rsm
Shri Sheopujan Shastri:
Shri A. B. Vajpayee:
Shri Madhn Limaye:
Bhri Radi Ray:
Shri K. Manoharan:
8bri H. N, Mukerjee:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that in the
matter of jute imports from Thailand,
some of the parties from whom the
purchases were made by the jute mills,
happened to be Indian parties acting
as printipals and not s agents of
some Thailand firms;

{b) the narnes of these Indian part-
jes acting as principals from whom
purchases were made by the Jute
mills;

(c) whether Govermment's attention
e wohinge Tavolved o' thase
foreign exchange v
imports because of the fact that Indian
firms were allowed to act ns principals
in the matter of these imports; and
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(d) whether Government intend to
institute as enquiry into the whole
affairs snd start proceedings against
parties who have been responsible of
cheating Government?

The Ministeyr of Commerce (Shri
Dinesy Singh): (a) and (b). Imports
of jute and mesta were tovered by
Open Gemersl Licence during the
period from 13th July, 19668 to 3lst
March, 1967, for jute mills only. Mills
were free to make purchases and ar-
range for imports. Goverrrment have
no definite information whether pur-
chases were made from Indian parties
acting as principals.

(¢) and (d). Government are not
aware of any leakage of foreign ex-
change or of cheating on this account.
The question of holding an enquiry
does not arise.

Import of Jute from Thailand

1972, Shri Kameshwar Singh:
Shri gheopujan Shastri:
Shri A. B. Vajpayee:
Shri Rabi Ray:
Shri H. N, Mukerjee:
Shriy Madhu Limaye:
8hri Mancharan:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that import
licences were issued to the jute mills
in the last two or three years for im-
porting jute from Thailand;

(b) if s0, the total quantity
value of these imports per year;

(c) whether it is a fact that re-
purchase was allowed of the quantities
purchased by the jute mills and re-
gistered with the Jute Controller, Cal-
cutta in respect of these imports;

(d) if a0, the names of the parties/
firms which were given permission to
purchase the quantity on the ground
that the parties through whom original
quantity was purchased have delayed
shipment or defaulted;

(e) the total quantity and wvalue
of these purchases; and

and
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() the difference in value between
the original purchase and the repur-
chase sanctioned by Government?

The Minister of Commeree (Shri
Dinesh Singh): (a) Licences were l»-
sued to jute mills for import of jute|
mesta from all permissible destinations
(including Thailand). Imports were
under Open General Licence with eff-
ect from 13th July, 1666 to 31st March,
1987,

(b) The quantity and value of im-
ports of 'mesta from Thailand during
1964-65 and 1985-88 were as under:

Quantity Value

(*000" bales) (Rs. lakh)
1964-65 23.3 43
1965-66 889.4 1590

(c) No, Sir. Mills were free to make
purchases. Government did not exer-
cise any control over the purchases
nor was there any stipulation for re-
gistering the purchases with Jute
Commissioner.

(d) to (f). Do not arise.

Steel Industries

1978. Shri g, C. Jha: Will the Mini-
ster of Steel, Mines and Metals be
pleased to state:

(a) whether it is a fact that there
are more steel industries in the private
sector than in the public sector; and

(h) if so, the reasons therefor?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) It is
presumed that the Question refers to
integrated steel plants produting mild
steel. At present there are six such
plantg in the country. Out of thess,
two plants, namely, Tata Iron & Steel
Co. and Indian Iron & Steel Co., with
an annual capacity of 3 million ingot
tonnes, are in the private sector.. As
against this, there are 4 plants namsly,
Rourkela, Bhilai, Durgapur and Mysore
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Iron and Steel Co, with & potential tion of persomnel for manning the

eapacity of 6 million jngot tonnes, in
the public sector.

(b) Question does not arise.

fwd wor Trr frdaw, wewt ITo
W O et o wral woar

1974. Sii gWw ww FENT :

o O fag woaume ¢
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T e goTE WX & waey ¥ ded
s W frdam, wag & firsg wandr
R ey w1 deer, N fe o &
fardw et o wrerener 3 frokamdte
o1, g foar mr ¢ ; W
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Fax v (= o Ho gﬁm] :

mﬁiwma%%tfuﬁwqmt
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# wqer foar ar AW & )

(w) frite gfere et & faig
waeTe, fagr oy geer oax
frar & s warm & fr ¥ W
¥ grark pav ¥ fawe Smondw gra
armHt Ak & @i #r avwrET § )

Personnel for Fairs Abroad

Bhri V., Krishnamoorthi: Will
thelﬁm‘.lurotcumheplund
to state:

(a) whether Government have any
fixed rules and regulations for selec-

Indian pavilions at various Interna-
tional Fairs conducted abrosd; snd

(b) if so, the main features thersof?
The Minister of Commmerce (Shri
Dinesh S8ingh): (a) and (b). Manning
of Indian Pavilions cover two aspects
of work (i) Organimational i.e, setting-
uwp, running and winding-up of the
Pavilion and (ii) reception of visitors
from the public and trade. For the
first pu-t. personnel are selec-
bui.: of availability, suit-
other requisite features
t for the second part the ssme
team performs the work with the help
of interpreters—wherever necessary—
and local talent.

For special events like the New
York World Fair and the Universal
and International Exhibition, Montreal
selections are also made by open ad-
wvertisements both in Indig ang abroad.

gferay dfeen ove erew frew, omyge
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wafuga of=dw feqr 71 ar, 7
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Fowgr (wfrew dmar) & T By
WY

(«) afz &, @ FTOT & @
fawr & W wnlAE Y § ; W

(7) fead safemt & fawx *1d-
gy ?

diotinw faera @7 AT
wt (o masi weh wE) (%)
¥ (). wwary g, afelt Jmw,

® wratar &, graror € 7§ weely
apmammw
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1978 s Svewm g : W
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(@) & (). & @ 0@ T
Level Crossings at Hissar Junetion

1979, Shri Ram Kishan Gupta: Will
the Minister of Rallways be pleased
to state:

Northern Railway in the city area;

(b) whether passengers and vehi-
cles plying in the road have to wait
for a long time due to railway traffic
snhd shunting on both of these cross-
ings;

(e) whether Government propose to
oonstruct bridges over these crossings
in view of the difficulties stated above;
and
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(d) if so, when?

Th, Minigter of Rallways (Skel O,
M. Pocoschs): (a) Yes.

() Yes, at times.

(¢) There was a proposal to con-

struct a road overbridge but this had
to be pended ss both the State Gov-
tes, who under the extant rules have
to undertake the construction of ap-
proaches, stated that they were unable
to find funds for this work.

(d) Does not arise.

Underground Rallway System in Delhi

1989, Shri Ram Xishan Gupta:
Shri N, 8. Sharma:

Shry Ram Singh Ayarwal:
Shri Shards Nand:
Shrl Brl) Bhushan Lal:

Will the Minister of RallWays be
pleased to state:

(a) whether there ig any proposal
for an underground railway system
in Delhi; and

(b) if so, the details thereof?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No.

(b) Does not arise.

kg & a1 Wt § W

1981. st fR WX WYY :
i crafay wacam :

T ek HAT g wATA Y par Wi
fe:

(%) w7 aw § fin fertw 29
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Tt YuwT yadlt oot ¥ sawe
o ; e '
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(w) =fi gt, oY o arady * =
rrtalr k& ?

ted wolt (wfY R0 e gvwT) :
{¥) feeftamrdc o o< famft wk
HIAqE =wAt ¥ {7 oft et 9zar
wa oy Feid Afi faeft 80

(&) aater 7 9=am
Ballway Quarters at Bhubaneswar

1982, Shri Chintamani Panigrahi:
‘Will the Minister of Rallways be
wleased to state:

(a) the number of quarters built for
all grades of Railway gtaff stationed at
‘Bhubaneswar Railway Station on the
‘Southern Eastern Railway;

(b) the ateps taken to construct
more quarters (o meet the needs; and

(c) the number of quarters proposed
‘t0 be built in 1067-68 to meet like
.shortage?

The Minister of Rallways (Shri C.
‘M. Poonacha): (a) 38 umits,

(b) and (c). 10 units are under
‘construction and another 5 units have
been programmed for
«during 1087-68.

construction

qrie Tt & et Gt & feed ¥
mudfir w Taey

1983. off gy vy ;
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(7) #on N g Wi
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307/148/147/337 & wfw TE
Rt 2o T farmr § WX AT ¥
WS ar @Y

Production of Fibve and Yarm

1584, 8krl P. RamAmerti:
8kri A, K. Gopalan:
Will the Ministey of Commeres be
pleased to state:
(s) whether it ig. & fact that fibre
and ysrn production was affectsd in
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the South Indign Viscose Company
at Biru Suyal in Coimbatore District
due to the non-availability of pulp;

(b} if so, the amount of loss of pro-
:::l.lon in the years 1065 and 1066;

(¢) the action taken to secure ade-

quate supply of pulp?

The Minister of Commerce
Dinesh glongh): (a) Ves, Sir,

(Shri

(b) The loss of production in 1965
was approximately 565 tonnes for
viscose staple fibre and 82 tonnes for
viscose fllament. In 1968 the loss of
production for viscose staple fibre was
approximately 2,070 tonnes and for
viscose fillament 632 tonnes. It is,
however, difficult to say what per-
centage of the loss in production in
1966 was due to shortage of wood pulp
and what percentage due to powercut
in force in the state.

(c) Man-made fibre industry is now
on the priority 1list for maintenance
imports; full requirements of all units,
including this one, are being fully met
by permitting them imports of pulp.

Asbestos Company

1885. Shri P. Ramamurti:
Shri A. K. Gopalan:

Will the Minister of Industria]l
Development ang Company Affairs be
pleased to state:

(a) whether it is a fact that the
Asbestos Company were forced to cur-
tail the production due to the non-
lifting of their quota by the Defence
Department in 1966;

(b) if so, the reasons therefor and
theg quantity of production reduced
and the number of workers unemploy-
ed during the year; and

(c) the action taken to bring the
-production to normal level?

The Minister of Industrial Develop-
ment and Company Affairs (Shrl F. A,
.Ahmed): (a) Yes, Sir.

JUNE 0, 1067

Written Anewers . vy

The curtailment of produttion by
Asbestost /Cements ld4d. during 1906
was to some extent due to & fall in the
off-take of the Defence Department
and also for want of adequate supply
of tmported fibre.

(b) The figures of actual production
and the total Rate contract orders in-
cluding Defence supplies iz givem
below:

Actual Total Rate

Year production contract
orders re-
ceived
Tonne
1964-65 1,90,078 19,070+
1965-66 1,85.934 74,023
1966-67 1,34,526 33,465

During 1966, the Company had to lay-
off 3,604 workers at its four factories
for a period of one month during
October-November, 1966.

(c) During 1967, foreign exchange-
for the import of fibre for the first six
months equivalent to 95 per cent of
the entitlement based on the utilisa-
tion of full capacity has been released
the industry and it is, therefore, ex~
pected that produdtion will reach
normal levels,

Joint ventures Abroad

1986. Shri S, R. Damani: Will the
Minister of Commerce be pleased to
state:

(a) the c¢ases in which Govermment
have permitted joint ventures with
the foreign industrialists in the coun-
tries of their origin during 1964-65;
and

(bY the salient features of such joint
ventures?

The Minister of Commerce (Shri
Dinesh -glogh): (a) and (b). Govern-
ment of India have approved the fol-
lowing cases for the establishment of



n colishorstion during April,
‘lm 15689;
8. Field of collaborstion  Country _
No. of colla”
boration
1. Expansion of an existing
oil Mill . . . . Nigeria
2. Palm Kernel Crushing
Plant . ) ) . Nigeria
3. Pencil Factory Nigeria
4. Razor blade Factory Nilerfl
s. Soap Factory . . . EBthiopia
6. Sugar . . Uganda
7- Enamel manufactures Zambia
8, Textiles . Kenya
9. Manufacture of refrigera-
tors, air-conditioners, air-
coolers etc. . S. Arabia
10, Manufacture of electric
mators & Transformers Iran
11. Asbestos Cement Products
Plant : . . Northern
Ireland
12. Light Engineering Goods
Plemt, . . f . Do.

These Joint Ventures are generally
on minority participation by Indian
collaborators, their share being made
up by export of capital goods and
equipment, structurals etc. No cash
remittance is ordinarily allowed,

Pablic Bector Industries

1887. Shrl 8, R. Damani: Will the
Minister of Industrial Development and
Company Affairs be pleassq to seate:

(a) the names of public sector im-
dustrieg under his Ministry which are
not working upto the licenced capa-
city; smd -

. (b) the reasons therefor?

_ The Minlster ‘of Indwstrial Deve-
‘Tofmtnt and Company Aftilry (Shri

1800 (SAKA) Written Answers 4028
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the units of Bharat Heavy Electricals
Ltd, New Delhi are still in the pro-
cess of being established and hence
the question of their working up to
licensed capacity would not arise for
the present.

Litd., Ootacamund started production
only in February, 1068, and as such
it will take some more time before
production can reach the licensed ca-
pacity at this unit. Heavy electricals
(India) Litd., Bhopal and the 8 ymits
of the Heavy Engineering Corpora-
tion Ltd, Ranchi are in different
stages of being established and hence
it will take them yet some more thme
to attain the licensed capacity. The
Mining and Allied Machinery Corpo-
ration Lid, Durgapur has been work-
ing to about 50—80 per cent of its
licensed capacity mainly because there
has been a downward revision of the
coal production target combineq with
a lower pace of mechanisation of the
existing mines’ which has resulted in
the dipping down of the demand for
¢oal mining equipment.

National Instruments Ltd, Calcutta
has had to worR“to a lower capacity
than licensed due to the temporary
recession in the engineering industries
generally and slump in the demand
from railways and other major con-
sumers of the products of this unit.

Hindustan Machine Tools Lid,
Bangalore and its other units have
had to make a voluntary cut in the
production of machine tools to the
tune of about 30 per cent owing to
the fall in demand for machine tools
and the consequent need tg avoid ac-
cumulation of stocks.

Tungabhadra Steel Products Ltd,
Bellary which was formerly under the
‘Joint control of Governments of
Andhra Pradesh and Mysore had not
been working up to licenseq capacity
for want of funds and adequate space,
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After the take over, adequate funds
.are being provided to step up the pro-
vduction at this unit.

Ancillary Industries Sub-Committee

1988, Shri 8. R. Damani: Will the
"Minister of Industrial Development
-and Company Affairs be pleased to
atate:

(a) whether it is a fact that anci-

industries sub-committee has

‘submitted its first report on the work
-done 8o far; and

(b) if go, the details thereof?

The Minister of Indusirial Develop-
ment and Company Affairy (Shri F. A.
Ahmed): (a) and (b). It is presumed
that the Honourable Member is refer-
‘ring to the Ancillary Industries Sub-
Committee for Madhya Pradesh. The
Sub-Comymittee has submitted its first
report on the work dome during first
‘two meetings. Details of the work
sdone are as follows:—

(i) The Sub-Committee has com-
piled a list of reguirements of
the proposed Heavy Vehicles
Project, Jabalpur, which can
be farmed out to ancillary
units;

(ii) The Sub-Commitiee has pre-
pared a list of items being
purchased by the Gun Carria-
ge Factory, Jabalpur and list
of small scale units registered
with them;

(iii) The Sub-Committee has re-
viewed the progress made in
respect of development of an-
cillary units the Heavy
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(v) The Sub-Committee has pre.
pared g list of items which
Nepa Mills, Nepanagar are
purchasing from outside.

fresit % mfey e & qre Yok Eaw
wv Fimfw
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(%) =Y & 1
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afeT aufer w787 & sror o
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Integral Coach Factory

199¢. Shri E. K. Nayanar:
Shri Umansath:
Shri P. Gopalan;

Will the Minister of Rallways be
pleased to state:

(a) whether the Integral Coach
Factory, Perambur incurred some ex-
penditure on a new type of flooring
materia] for coaches which was found
to be defective;

(b) it so, the amount spent during
the last three years; and

(c) whether any foreign
was involved, and if so how much?

The Minisier of Rallways (Bl C.
M. Poonachs): (2) The Integral Coach
Factory used a new indigenous floor-
ing ‘material in Lsu of the
viz. cork amd

T

E
i
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usad previously, in the electrical gub-
urban stock ordered on them. Under
actua] service conditions this material
in its original form did not prove en-
tirely satisfactory.

(d) Rs. 1.87 lakhs,

was what prompted the use of this
materizl,

Trade Union Leaders of HLEL.
Bhopal

1991, Shri 8. M. Banerjee:
8hri Madhu Limaye:

Will the Minister of Industrial Deve-
lopment and Affalrs  be
pleased to state:

(a) whether certain employees of
H.EL, Bhopal who were Trade Union
leaders and had been discharged in
1964 have since been reinstated: and

(b) if not, the reasons therefor?

The Minister of Industria) Develop-
ment and Company Affairs (Shri F. A.
Abmed): (a) and (b). Some of the
employees who were sent to jail or

Tground,

ployees, as per the Standing Orders
of the Company. As a special case, the
Management of the Company agreed
to take back, subject to usual scrutiny,
those ex-employees who furnished a
written letter of apology /regret to the
manaAgement and gave an assurance
of good conduwet and behaviour. Such
of these ex-employees are being taken
dack in departments where vacancies
are available,

Agreemant with Japan for Supply of
Manganose

Jm-g-nmmmlrutmm;

(b) if so, the total quantity and the
value !nwl_v-d?

The Minister of Commmerce (Bhrl
Dinesh Singh): (a) and (b). Yes, 8Sir.
A delegation of the Minerals and
Metals Trading Corporations which
vigited Japan in March|April, 1967,
entered into an agreement with the
Steel Mills of Japan for sale of 245
lakh tonnes of ferrugenous manganese
ore, valued at gpproximately 1 million.

Production of UREA and LECO

1993. Shri V. Erishnamoorthi: Will
the Minister of Steel, Mines and Metals
be pleased to state:

(a) whether Government are aware
of the fact that production of ‘Ures'
and ‘Leco’ has been affected for want
of lignite at Neyveli complex; and

(b) it so, the steps taken to remove
the difficulties?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). The shortfall in "Urea’ and TLeco'
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1985. Shri P, K, Deo:
8hri K. P. Siogh Deo:
Shri Dhirendranath:

‘Will the Minister of Industrial Deve-
fopment and Company Affairs be

(a) whether there is any praposal
to establish a plant to manufacture
Japanese Power Tillers in the country;

(b) when the plant will start pro-
duction; and

(e) the cost of the power tillgrs to
be produced at the plant and its work-
ing capacity?

The Minister of Industrial Develop-
ment and Company Affairs (ShriF. A_
Abmed): (a) Four firms with a total
licensed capacity of 26,000 Nos. - per
annum are already licensed for the
manufacture of power tillers. Another
party’ has been given a letter of in-
tent for the manufacture of 10,000 Nos.
power tillers per annum. Two ofher
schemcs with a total capacity of 27,000
Nos. per annum have also been ap-
proved in principle. All these schemes
envisage collaboation with Japanese
firms.

(b) One of the licensed units is
already in production. Of the remind-
ing three licensed units, one is likely
to go into production by the end of
this year angd the remaining two by
the middle of next year. It is Qiffi-
cult to indicate at this stage .the time
likely to be taken by the other three
schemes approved in principle for
going into production,

tiller now being manufactured n the
country is Rs, 4200 (without attach-
ments). It is not possible to indicate
at this stage the selling prices of
po:m- ::1]:;“ to be ‘manufactured
units wi have ye

duction, L ® h’h

3§
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Heavy Engineering Corporation,
Ranchi Guest House in Delhi

1997. Shri P. K. Ghosh: Will the
Minister of Industrial Development and
Company Affairs be pleased to state:

(a) whether the Heavy Engineering
Corporation Ltd.,, Ranchi i maintain-
ing a Guest House in Delhi;

(b) if so, the total amount spent by
the Corporation on its maintenance
during 1966-67 and the amount earned
against this; and

(¢) the average number of daily
occupants in the guest house during
the year?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) The Company do not
maintain a guest house as such in
New Delhi. A portion of their liaison
Office premises is utilised for provid-
ing boarding and lodging to their offi-
cers and trainees who are requiredto
come to Delhi on official work., These
facilities and expenses are shared by
Mining and Allied Machinery Corpora-
tion Ltd., Durgapur and are utilised
by other public sector undertakings
and State Governments.

(b) The cost of providing the above
facilities during 1966-67 was Rs. 24,279
The amount earned during the year
was Rs. 2,421.

(¢) The average number of
occupants was three,

daily

Employees of HE.C.,, Ranchi

1998. Shri P. K. Ghosh: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) how many employees of th=
Heavy Engineering Corporation, Ratr. -
chi aggrieved by its decisions, have
filed suits against the Corporation;

(b) in how many cases the court
findings went against the Corporation
and in how many they went in its
favour; and
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(c) the total amount spent by the
Corporation during the 1last three
vears in conducting these cases?

The Minister of Industrial Develop-
ment and Company Affairg (Shri F. A.
Abmed): (a) 68.

(b) In one case the decision of the
Lower Court was against the Com-
pany and an appeal is pending in the
High! Court. In eleven cases the
findings were in favour of *he Com-
pany.

(c) Rs. 1100.

Pay-Scales in H.E.C., Ranchi

1999. Shri P. XK. Ghosh: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) how many pay-scales are in ex-
istence in the Heavy Engineering” Cor-
poration, Ranchi; and

(b) the details thereof?

The Minister of Industrial Develop-
ment ang Cempany Affairs (Shri F. A,
Ahmed}: (a) 73.

(b) A statement is laid on the Table
of the House. [Placeq in Library.
See No. LT-592/67].

Sewage Treatment Plant in Heavy
Engineering Corporation, Ranchi

2000. Shri P. K. Ghosh: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether the Heavy Engineering
Corporation, Ranchi has taken up a
scheme for Sewage Treatment Plant;
and

(b) if so, the total cost of the Plant?

The Minister of Industrial Develop-
ment ang Company Affairs (Shri F. A,
Ahmed): (a) and (b). The Company
have a scheme for disposal of sewage
including industrial wastes, The esti-
mated cost of the scheme is Rs. 216
lakhs and it is to be taken up in
phases.
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Economy in Railway Operations

2002. Shri George Fernandes:
Shri J. H. Patel:
Shri Madhy Limaye:
Will the Minister of Railways be
pleased to state:

(a) whether any protest has beemn
made by Class-I Officers of the Indiamn



4039 Written Answers JYAISTHA 19, 1889 (SARA) Written Ansivers 4040

Railways againgt the methods pursued
by the Rallways Ministry to effect
economies in railway operatiovs;

(b) whether serious allegations
sbout weaste of public funds have
*been mmde against the top officlalg of
the Railway Board in this context;
and

(¢) whether hiz; Ministry has stop-
ped all economy measures consequent
upon these protests?

The Minister of Railways (Shri
C. M. Poonacha): (a) In order to
streamline the administration at vari-
ous levels on the railways gngd to effect
economy on administrative expendi-
ture & review of workload of and
justification for various posts hasg heen
undertaken. In this connection, cer-
tain representations have been re-
ceived from g few officers Associations.

(b) and (c). No.

Exports by Cotton Textile Industry

2003. Shri Indrajit Gupta: Will the
Minjster of Commeroe be pleased to
state:

(a) the amount of foreign exchange

tﬂemdultuml'ndhd\nin.mmt
five years;

(b) the wmount of foreign exchange

(c) the countrles from which im-
ports for the industry are obtained and

Train Servioes betweon Delll and
Feronepur

2004, Shri Swell:
Dr. Earnl Singh:
Shrimati Nirlep Kaar:
Shri Kikar Singh:
Shri Barrow:
Shri Eolaj Birua:
Will the Minister of Railways be-
pleased to state:

(a) the criterion under which new
railway lines are being set up;

(b) whether more train serviceg are
likely to be introduced between Delhj:
and Ferozepur in view of the heavy
passenger traffic on thig line; and

(c) it so, when?

The Minister of Rallways (Shri
C. M. Poonachs): (a) Construction of
new Railway lines in different parts
of the country is considered gn merits
within the monetary ceilinggs ~ Jaid’
down in the Plan, keeping in view the
needs of large industria] projects, ex-
ploitation ang utilization of proved
mineral and natural resources, ex-
pansion of port facilities which gene-
rate large volumes of traffic, strategic-
considerations and ' Railways’'s own
operational necessities.

(b) and (c). Introduction of addi-
tional trains on Delhi-Ferozepur sec-
tion is mot, at present, operationslly
feasible for want of spare line tapa-
city on sections en route and terminal
facilitiey at Delhi. As and when ad-
ditional capacity and terminal facili-
ties, to  develop which, works have
been planned, become available, run-
ning of an additional train on this
route will be duly considered.

Restarch Sub-Station of the Colr
Board

2005. Bhr{ Datiatraya Kunte:
Shri H. P. Ohaiterjoe:
Shri 5. C. Samaaia:
Shri Yashpal Stagh:

Will. the Minister of Commezoe be:
pleased to state:

(a) how many time experis fromr
the main Research Station in Kerals
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visited the Sub-Station ¢¢ the Coir
Board at Uluberia in West Bengal and
gave technical guidance;

(b) whether any local Committee
for the Sub-Station iy functioning at
.present; and

(c) the main work done by the
‘Sub-Station  during the Third Five
Year Plan?

The Minister of Commerce (Shri
Dinesh Singh): (a) During the last
year, the Director ot the Coir Board's
Central Coir Research Institute visited
the station once.

(b) No, Sir.

(c) Studies in the extraction of
bristle and mattress fibre from locally
available coconut husks ware under-
taken at the Research Station, Train-
ing was als0 given to local personnel
in the spinning of coir yarn on the
treadle spinning machine.

Standardisation of Produciy of Small
Scale Industries

2006, Dr. Karnd Bingh:
Shrimatj Nirlep Kauvr:

(a) whether Government have any
scheme of standardising the products
-of Small Seale Industrieg feeding large
plants so as to ensure quality products
‘being made available to them; and

(b) if so. the detalls thereof?

The Minister of Industria) Develop-
ment and Company Affairs (Shri F. A.
Ahmod): (2) and (b). Information is
furnished in the statement 1aid on the
“Table of the House, [Placed in Lib-
-rary. See No. LT-584/8T].
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Emporitm in Heag Kenig

2007, Dr. Karnl Singh;
Shrimati Nirlep Kaur:

Will the Minister of Comsnerce ‘be
pleaseg to state:

(a) whether there iz 5 proposal o
open an emporium for display of
Indian products in Hong Kong which
is a gateway for international trade;
and

(b) if so, when it will come into
being and if not the reasons therefor?

The Ministey of Commerce (Shri
Dinesh Singh): (a) and (b). No, Sir.
However, the Handicrafts and Hand-
looms Exports Corporation of India
Limited are thinking of opening a
number of sample offices(Showrooms
abroad. Hong Kong is one of them.

Price of Cloth

2008, Shri A. B. Vajpayee:
Shri N. §. Sharma:
Shri Shards Nand:
Shri Brij Bhushan Lai:
Shri Shri Gopal Saboo:

Will the Minister of Commetce be
pleased tp state:

(a) whether Government have re-
cently agreed to permit 5 per cent in-
crease in the prices of controlled
variety of cloth, if so whether this
increase further pushed up the price
line; and

{b) whether Government propose to
cut excise duty on controlled cloth to
ease the burden on the consumer?

The Minister of Commerce (Shrl
Dinesh Singh): (a) An increass of
4}% in the ex-mill prices of control-
led varietles of cloth
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muv..mmm only
. &n the price line.

(b) The basic excise duty leviable
in respect of the grey stage of all
varieties of controlled cloth in the
coarse and medium categories of
cloth (preferred by the majority of
consumers) has already been abolish-
ed with effect from the 1st October,
1966. There are no other proposals,

Cement Production

2009. Shr{ R, K. Birla: Will the
Minister of Indmsirial Development
and Company Affairs be pleased to
state;

{a) whether Government propose
to achieve the Fourth Plan cement
production target of 25 million ton-
nes;

(b) whether, in view of the fact that
cement manufacturers have not got
enough funds at their disposal Gov-
ernment proposed to ask the financial
Institutions in the country to give
them loans on liberal termg sa that
the expansion and establishment of
new units may take place at a rapid
pace; and

(c) if so, the total gmount of loan
likely to be given by the flnancisl
institutions?

The Minister of Industrial Develop-
mont and Company Affalrs (Shri F. A.
Ahmed): (a) The tentative Fourth
Plan targets for cement capacity and
production are 23 million tonnes and
21 million tonnes, respectively. The
present capacity of the industry iy 12.8
million tonnes. On the basis of the
pending schemes which are already
under comstruction, thy capaciy ia
expected to increase to 10.2 million
tonney by 1968. The remaining gap
wﬂl. have to be filled up by:—

" (1) the existing cement entre-

_ mmmwmm

. = price Inctesse from 1st Janu-
i ary, 1068 to serve &3 ap in-

centive %0 undertake expan-
slon schemes; and

(2) the public sector subject to
resources being made availa-
ble to it.

(by The cement industry is being
treated agy one of the priority indus-
tries for grant of assistance by the
Anancing Institutions.

(e) The total amount of loan likely
to be given by the financing institu-
tions would depend on the available
resourceg and the budgetary position
of the financing institutions from year
to year,
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Loss in Rourkels Steel Plant
2012. Shyy K. N. Pandey:
Shri N. P. Yadab:

Will the Minister of Hteel, Mines
and Metsls be pléssed fo state:

(a) whether it is & fact that 'the
Rourkela Stee] Plant fs running at 5
heavy loss;
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(b) if so, the steps being taken to
check the Joas and to make it a profit
earning concern?

The Minister of State in the Minis-
of Sivel, Miney gnd Metals (Shri
C. Bethl): (a) and (b). No, Sir.
kela Steel Plant have made a
Pprofit 6f Rs. 35.02 million in the year
190488 and Rs. 3036 million in the
year 1963-68 after providing for gep-
reciation and interest on Government
loans. The acocunts for the year
1068-87 have not yet been finalised.

i

Incentive Scheme in Stee] Planis
in Public Sector

2013, 8hri K. N. Pandey:
Shri N, p. Yadab:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(2) whether some incentive scheme
hag been introducted in the public sec-
tor steel plants; and

(b) it g0, how far the sajd scheme
hag been able to serve the desired
purpose?

The Minister of Steel, Mines and
Metals (Dr, Chenna Reddy): (2) Yes,
Sir.

(b) The Scheme was first introduced
in the three Steel Plants under HSL in
December, 1961, when production was
much below the rated capacity, with a
view to step it up. The Scheme
greatly helped in raising production
and continues to provide an incentive
for keeping it at a high level,

Diese]l Locomotives
3014. Shri N. 8. SBharma:

JUNE'9, 1967

Jast 2 years and the foreign exchange
earned by their export; anud :

(b) the names of the foreign coun-
tries to which thee are being ex-
ported?

The Minister of Raflwayy (Shxl
C. M. Poonacha): (a) 94 Diese] Loco-
motives were manufactured during
the last two years (1965-86 and 1068-
67) and all of them have been utilised
within the country.

{by Does not arise.

Coal Washerles at Katharg

2015. Shri R. Barma: Will the
Minister of Steel, Mines and Metals
be pleazed to state:

(ny whether the cosl-washing at
Kathara ig going to be completed ge-
cording ‘o schedule;

(b) whether the washed cost from
Kathorn washery will be utilised gain-
fully ang if so, how;

(c) whether the total coal of this
washery will be kept within the
ariginal estimate: and

(d)y it nol the rcasons for the in-
crense?

The Minister of State In the Minls-
try of Stecl, Minfs and Metaly (Shre
P. C. SethD): (a) Knthara washery in
expected to be completed in the first
quarter of 1968 as against the earlier
:xpectation of the first quarter of

966.

(b)  Washed coal from Kathars
washery iz proposed to be supplied to
Bhilai and Rourkels Steel Plants.

(¢) No, Sir.

(d) The reasons for the Increase tn
cost are ay follows:

(i) Incorporation of magnetite
preparation section as an ad-
ditional item; :

(i) Increase {n :

D
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" (iily Bubstantigl increase in impory .
duty over the Project Report
Provision; and

(iv) Impact of devaluation.

Khetri Copper Project

2016, Shri B, §. Sharma:
Shri Onkar Lal Berwa:
Shri Sharda Nand:
Shri M. Sudarsanam:

Will the Minister of Steel, Mines
and Metals be pleased (o state:

(a) when the prospecting at the
site of Khetri Copper Project was
started and when the N.M.D.C, toock
over and started their operation;

(b) what was the tacget date origi-
nally fixed by them to bring out the
first ingot of copper;

(c) it the original target date has
expired and nothing has been done
as yet, the reasons therefor; and

(d) the revised date by which the

Corporation expects to start produc-
tion?

. The Minister or Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
prospecting at the Khetri area was
taken up by the Geological Survey
of India in 1954 The project was
assigned to the National Mineral De-
velopment Corporation in March, 1061,
That Corporation started work in the
area in June, 1961.

(b) Originally it was proposed to
complete the project by 1066.

(¢) The delay in commissioning the
project was occasioned by non-availa-
bility of foreign credit to meet the
foreign exchange reuvirement of the
project. The other contributory factor
wag that after a decision to implement
the project was taken, there was
re-thinking about the scope of the
which was, in fact, enlarged

i

m

(ii)

(idi)

(iv)

Exploration by means of dril-
ling, aditing efc. hag been
completed angd ore reserves
have been established, Ade-
quate samples have been
taken and analysed to deter=
mine the characteristics of
the ore. Pilot Plant tesis have
alsg been conducted to deter-
mine the behaviour of the ore
and the process to be adopted
for the production of copper.

The mine developmeng work
at Khetri has been started
according to the programme
drawn up involving a tolal
cost of Rs. 617.62 lakhs.
Works has glso been started
on the main adit for the Koli-
han mine.

Two shafts are being sunk
for carrying the men and
equipment into the mineg and
taking out the daily produc-
tion of ore from mine, So far,
production and service shafts
have been been sunk upto the
depth of 450 ft. and 230 ft.
respectively. A service sta-
tion has been opened in the
service shaft at 300 M Level
involving a drivage of 101 £
Heavy mechanized equipment
has beepn installed and com-
missioned to achieve faster
tempo of shaft sinking.

An ggreement hasbeen reach-
ed with a French Group of
Companies for the desipn of
the whole plant.

(v) An agreement has alzo beed

(viy

signed with ;| Messrs Outo-
kumpu Oy of Finland for the
use of Flash Smelting process
for which they hold world's
patent rights.

The French Group, in accord-
ance with the terms of the
agreement executed with
them, submitted the bids for
the plant and equipment of
various areas such as explora-

top  equipment,
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eguipment and concenirator
eto, These bids sa well a8 the

the equipment were examin=
ed and discussed with the
French Group in a series of
meetings held with their re-
presentatives in Delhl. As a
resuly of these discussions,
contracts have been signed
with the French Group for
supply of equipment of the
wvalueg of gbout 7 million
French Francs; other bids are
under examination and order
for such equipment which is
necessary o be imported will
be placed soon. The terms and
conditions of the contract for
engineering gervices have
been asgreed upon and the
contract has been signed.

(vii) Action for procurement of
indigenous equipment has
also been initiated.

(viil) To meet the immediate re-
quirements of the Corpora-
tion and Consultant’s
staff, construction of
561 residential units has been
completed, Action has also
been initiated for construction
of additional 958 quariers.

(ix) A water gupply scheme for
supply of about & million gla-
lons of water per day from
Chounrg and Jodhpura at a
cost of Rs, 269 lakhs has been
drawn up and work s pro-
gressing,

(d) The project is now expected to
be commissioned by the end of 1968-70.
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Fassenger Amenitieg at Rupar-Nangal
Dam Section

2018, Shri Ram Kishan Gupia: Will
the Minister of Rallways be pleased
to siate:

(a) whether it is a fact that inspite
of the agreement with Punjab Gov-
ernment regarding Rupar-Nangal Dam
section of the Northern Railway, the
Railway Board have decided to drop
some works for passenger and em-
ployeeg amenities;

(b) the work taken in hand;
{c) the schemes dropped; and
(d) the reasons therefor?

The Minister of Rallways (Shri
C. M. Poonacha): (a) The agreement
with the Punjab Government is re-
garding construction, maintenance and
operation of the section, and does not
specify the passenger or staff ameni-

(b) A staternent is laid on the Table
of the House. [Placed in Library. See
No. LT-305/67].

(¢) and (d).
of waiting hali at Kiratpur Sshib ap-
Pearing as item (iv) of the statement
has been

i
[
|
»
;
]

Ovitirsl Government Hesplial In
Durgnpur

2028, Shei Jyolirmoy Basu: Will the
Minister of Industrinl Developmeont
and Company Affairs be pleased to
state:

(a) whether there is a Central Gov-
ernment run hospital for Mning and
Allied Machinery Corporation in Dur-
gapur, West Bengal;

(b) if s0, the number of beds there
on the 1st December, 1968 and 1st
April, 1067;

(¢) whether Government have re-
ceived any complaints about the wor-
king of the Hospital during the last
six months;

{(d) i so, how many;

(e) the number of nurses there
on lst December, 1066; their number
on the last date of April; and

(f) the number of nurses necessary
according to the scale prescribed by
the T.N.AL?

The Minister of Indusirial Develop-
ment and Company Affalrs (Shri
F, A. Ahmed): (a) No, Sir. Mining
and Allieq Machinery Corporation has
its own hospital in Durgapur.

(b) The number of beds on Ist
December 1968 and 1st April, 1967
was 40 and 80 respectively.

(c) No, Bir. Government have not
recelved any complaints about the
working of the hospital.

{(d) Does not arise,

(e) The number of nurses on 1lat
December, 1966 and 30th April, 1967
was 10 and 18, respectively. This
number includes one Matron and one
Sister-in-charge.

(f) The num‘::rdnummw;
according to scalg prescribed
the TN.AL is 16 '
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Bankhedl Rallway Siation (Central
Raliway)

2021. Shri Nitiraj singh Chavdhari:
Will the Minister of Rallways be
pleased to state:

(a) whether a new station building
has been constructed at Bankhedi
(Central Railway);

(b) whether it iz a fact that there
is go verandah or upper class waiting
room there;

(c) whether it is a'so a fact that
there is no latrine angd urinal at the
Up and Down platforms at the said
station; and

{d) if a0, the steps taken to provide
these facilities at this station?

The Minister of Rallways (Bhri C.
M. Poonacha): (a) Yes.

(b) A verandah has been provided
in the station building but no upper
class waiting room has been provided
at this station.

{¢) No. One block of latrineg and
urinals for gents ang another  for
ladies have been provided on the up
platform but not on the down plat-
form,

(d) The upper class passenger traffic
handled at this station is too small
and does not justify provision of an
upper class waiting room. As regards
latrines and urinals on down platform,
provision of the same is a'so not con-
sidered necessary at preset since this
platform is being connected by a
foot overbridge with the up platform
where adequate number of latrines
and urinals have been provided.

Thompson Press (India) Ltd,, Farlda-
bad

2823, shrimati Savitrl Shyam: Wi
the Minister of Industrial Develop-
ment and Company Affairs be pleas-
ed to state:

(a) whether a new enterprise under
the. name of Thompson Press (India)
Ltd, has bren started at Faridabad;

JUNE 0, 1967
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(b) if so, the founders mdoonnbn-
rators of the concern and the obyect
with which it has been started and
the assistance Government have pro-
vided to this enterprise;

(c) the reasong for Thomson Press
being needed for the production of
books when Government have their
own National Book Trust and they
help other Trusts; and

(d) whether there is also a propossal
to start a chain of newspapers by chis
enterprise?

The Minister of Indusirial Develop-
ment and Company Affulrs (Shri F. A,
Ahmed): (a) Yes, Sir.

(b) During October 1863, Govern-
ment of India approved the cgliabo-
ration agreement between M|s. Thomp-
son Press India Ltd., New Delhi and
Mijs. Thompson Printers Ltd., London,
UK. for the establishment of a Print-
ing Plant on the following terms and
conditions:

(i) The tota] issued capital of the
company will be Rs. 25 lakhs
of which Mjs. Thompson Prin-
ters Ltd., London will contri=
bute 40 per cent.

(ii) The foreign investment will
be utilised for purchase of
imported plant and machinery
for setting up a modern book
printing and book binding
plant;

(iii) The cost of balance of the
imported equipmeni required
for setting up the plant will
be met by a loan of £ 100,000
to be advanceq by M/s.
Thompson  Printers  Ltd,
London, carrying interest at
the rate of 8 per cent per
annum, the repayment being
spread over a period of not
less than 10 years.

(iv) The company must confine its
business to the printing and
reprinting of books which
would be primarily scientific
and technical standard test
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.books, Printing of journals
magazines of news letters will
not be allowed.

(v) The import of capital equip-
ment as well as import of
paper, if any, shall be govern-
ed by the Import Control re-
gulations in force from time
to time,

(vi) The repayment of the loan
will be made gut of export
earnings, by undertaking
printing orders from foreign
publishing houses.

{vii) The duration of the agree-
ment will be 10 years. Ex-
tension of the agreement be-
yond this period will be sub-
ject to the prior approval of
the Government of India.

(e) The object clause of the Memo-
randum of Association setting up the
Soclety “National Book Trust”,
envisages (i) the production and en-
couragement to the production of good
literature and making it available at

moderate prices to the public; and
(ii) the publication in English and
Indlan languages, of boocks of the

classical literature of India, outstand-
ing work of Indian authors in Indian
Languages and their traslation from
one language to another; translations
of outstanding books from  foreign
languages and outstanding books of
modern knowledge for popular diffu-
sion. The primary objective of the
Trust is to make people book-minded.
The essential difference in the opera-
tion of the Thompson Press and the
National Book Trust is that while the
former %s concerned with production
of sclentific and technical standard
textbooks, the National Book Trust
caters to the needs of general readers
rather than to school and college stu-
denta,

(d) No such proposa! has so far
besn received from M/s. Thompson
Proes (Ddis) Limited.

mmamm

2024, Shri Nitha] gingh Chapliheri:
Will the Minister of Indusirial Deve-
lopment and Company Affalrs be
pleased to state:

(a) whether Canada has 6ffersd col-
laboration for starting industries in
India;

(b) if so, the proposed industries;
and

(¢) whether this offer is likely to
be accepted, ang if 50, by what timeT

The Minister of Industrisli Develop-
ment and Company Affaits (BhriF. A
Ahmed): (a) to (c). A trade delega-
tion from British Columbia (Canada)
which recently visited India to find
ways and means for closer collabora-
tion between India and British Colum-
bia in the flelds of trade and joint
ventures, had shown interest in the
setting up of the following ndustries
in India:—

(a) paper board and kraft paper
from bagasse.

(b) vanaspati or peanut butter
from peanut oil.

{c) fertilisers.

(d) logging industry.
{e) biscuit making.

The talks which the delegation had
with the officials and business men in
the country were of an exploratory
nature and it is yet to be seen whether
any thing tangible will materialise,
wasfea onfadi & marars tfaeen
(&Tow zdw)
2025. WY wx faz witflem :
war Wk qAr Ty @R A g S
fir : .
(w) war e e § 1061
& @R [ quy, @R 09
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‘Dharna’ by Soft Coke snd Briek
Buraing Coal Predueers .
2026. Dr. Ranen Ben:
Shri Sidheshwar Prasad:
Shri Kedar Paswan:
Shri Madhu Limaye:

Will the Minister of Raflways be
pleased to state:

(a) whether it is a fact that the
producers of soft coke and brick
burning coal of Bihar threatened
‘Dharna’ in front of the offices of the
Eastern and South Eastern Railways
us a protest against non-supply of
wagons for transporting coal; and

(b) if so, the steps taken to remedy
the situation?

The Minisier of Rallways (8hri C.
M. Poonacha): (a) Yes.

(b) Members of the Soft Coke Pro-
ducers’ Collieries Association met the
Chief Operating Superintendents of
Eastern and South Eastern Railways
on 4-5-67 and discussed the position
regarding allotment of more wagons
for decontrolled coal from West Ben-
gal and Bihar coalfie'ds.

It was explained to them that for
the purposecs of allotment, soft coke
and brick burning coal enjoys low
priority. In spite of this, allotment
of wagons has been much high2r this
year than the corresponding months
of the last year. During the first four
months of the current year, 11,688
wagons were allotted more for the
movement of decontrolled coal from
West Bengal & Bihar coglfields as
compared to the last year, for which
members expressed their satisfaction.

They, however, desired assistance to
smaller collieries that were not able
to take part in the rzke movements
of decontrolled coal sponsored by the
States which they stated consequently
suffered, as Railways were not in &
Position to give piecemeal allotments.
This matter fs under examination by
tll:; Rallway Administrations in - col=’
sultation with the Coal Controler.and.
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3827, Shri D, N. Patodla:
8hri R. Barua: ’
Shri C. C. Desai:

'Will the Minister of Industrial
Development and Company  Affairs
be pleased to state:

(a) whether Government have con-
sidered the recommendations made in
the Swaminathan Committee report

regarding the delicensing of textile
industries; and
(b) the recommendations which

have since been accepted by Govern-
ment?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) Yes, Sir.

(b) Government have approved in
principle the partial delicensing of
the cotton textile industry to the ex-
tent that no industrial licence should
be necessary for—

(i) establishment of a new cot-
ton spinning mill with a capacity
not exceeding 25,000 spindles,

(i1) expansion of an existing
cotton mill to come up to 25,000
spindles.

(ili) new textile processing units
or for expansion of existing pro-
cessing units,

(iv) it should be permissible for
any cotton textile mill to utilise
for spinning or any processing of
raw materials which is indi-
Fenously available,

Auty Truck Drivers gn N.EF. Rallway

2028. Shri Deven Bem:
Shri Madhu Limaye:

Will the Minister of + Raliwayg be
pleased to state:

(a) whether it is a fact that jobs
of Lister Auto Truck Drivers were
classified as skilled before the first
Central Pay Commission;

(b) whether any protests have been
received against their classification by
the Central Pay Commission as semi-
skilled;

(¢) if so, the
ment thereto;

(d) whether it is a fact that em-
ployees in the same category or type
of job are classified as skilled on the
North-Eastern Frontier Railway;

(e) if so, the difference in sca'es of
Auto Truck Drivers on the North-
East Frontier Railway and other Rail-
ways; and

(f) whether Government propose to
reconsider the whole position and go
in for job evaluation on a scientific
basis?

The Minister of Rallways (Shri C. -
M. Poonachi): (a) to (f). The infor-
mation is being collected and will be
placed on the Table of the Sabha, in
due course,

reaction of Govern-

Appointment of Ex. T.B. Patients on
Railways

2028. Shri Deven Sen:
Shri Madhyp Limaye:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
is a rule or regulation on the Rallway
to the effect that “patients” operated
upon for ~paumonectomy, although
pronounced fit by T.B. Specialists,
shall not be appointed to posts involv-
ing light work like that of a Tracer;

(b) i so, when this rule was fram-
od and brought into operation; and
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~ (c) it the answer to part (a) above
be in the negative; whether applica-
tions from such “patients” will be
entertained/or applicants who have
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passed the test wi'l be appointed if

and when suitable vacancies occur?

The Minister of Railways (Shri C.
M. Poonachs); (a) No.

(b) Does not arise.

(¢) Yes, at the discretion of Rail-
way medical authorities. The medi-
cal examination of candidates or em-
ployees is carried out to ensure that
they are fit with due regard to the
duties and responsibilities of the
particular  post. Accordingly, a
patient who has been operated upon
for pneumonectomy wou'd be consi-
dered for a sedentary job which would
not Involve strenuous physical exer-
tion.

Handicapped Children of Railway
Employees

2030. Shri Deven Senm: Will
Minister of Railways bc pleased
state:

(a) whether it is a fact that the
handicapped chi'dren of Railway em-
ployees were assured that their ap-
plications for employment would be
considered very sympathetically by
the Railway authorities;

the
to

(b) if so, the number of handicap-
ped children who applied for em-
ployment after the independence;

(e) the number out of them em=-
ployed; and

(d) the reasons for not making
available adequate job opportunities
to the handicapped children of the
Railway employees, especially on the
Eastern Railway?

The Minister of Rallways (Shrl C.
M. Poonacha): (a) No.

(b) In view of reply to part (a)
above no statistics are being main-
tained.

v

Writion Answers m
(c) Does not arise.

(d) Buch of those physically handi-
capped persons as are sponsored by
Employment Exchanges under the
scheme set up by the Ministry of
Labour & Employment, are considered
sympathetically for suitable employ-
ment on Railways. But no distinction
is separately made in favour of the
physically handicapped children of
Railway employees.

Scientific Grade Standard for Jute

2031, shri P. G. Ben: Will the
Minister of Commerce be pleased to
state: .

(a) whether the Expert Committee
constituted to evolve scientific grade
standards for jule and mesta fibres
has submitied its report; and

(b) if so, the details thereof?

The Minister of Commerce (Shrl
Dinesh Singh): (a) The Expert Com-
mittee was dissolved with the aboli-
tion of the Indian Central Jute Com-
mittee and the work taken over by
the Indian Standards Institution. The
report of the ad-hoc working group
sel up to pepare grade standards is
awailed.

{(b) Does not arise,

Excess Production at Bhilad

2032. Shri Nihal Singh:
Shri Ram sSewak Yadav:
Shri Mudhu Limaye:
Will the Minister of Steel, Mines
and Metals be pleased to state:

{a) whether any excess capacity/
excess production has occurred in the
Rails Producing Section of the Bhilal
and other steel plants;

(b) whether he has suggested con-
struction of new lines to reduce
stocks piling up with the steel plants;

(¢) whether the Ministry has also
suggested suspension of the dieselisa~
tion programme to enable coal acou-
mulating at pitheads to be Saposed
off; and
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_(4) 12 s, the response of the Rail-
ways thereto?

The Minisier of Steel Mineg and
Metals (Dr, Chenna Reddy): (a) and
(b). Yes, Sir. The total rail rolling
capacity is of the order of 7,30,000
tonnes per annum while, during 1988-
87, the total quantity of rails ordered
by the Railways amounted to about
2,33,000 tonnes., The position may
not improve during the current fin-
ancial year unless more resources be-
come available to the Railways to en-
able them to take up additional con-
struction programmes. Efforts are
also being made to export rails.

(c) and (d). Yes, Sir. The Rail-
ways, however, consider dieselisation
necessary in  sections where traffic
density is too high for steam traction.

Production in Public and Private
Sector Steel Plants

2033. Shri Nihal Singh:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of SI.GGI' Mines
and Metals be plcased to state:

(&) the steps taken by the public
sector and private sector steel plants
to increase productivity and to reduce
costs;

(b) whether there has been any con-
sultation between the private gector
steel plants and public sector units in
regard to reducing costs and in-
creasing productivity; and

(c) if so, the improvement effected
ag a result thereof?

The Minister of Steel Minex and
Metals (Dr. Chenns Reddy): (a) to
(c). Steel Plants-in the Private as
well as in the Public Sector have
either taken or are considering the
adoption of a number of steps aimed
at increasing productivily and reduc-
ing eosts. These Include preparation
of blast.furnace burden, injection of

oxygen, fuel cil and/or constant
humidity blast in blast furnaces, in-
jection of oxygen as we'l as oxygen
lanting and change over form acid to
basic roofs in open hearth furnaces,
etc. Formal as well as informal con-
sultations take place between Steel
Plants in both the sectors at various
Jeve's in the matter of introduction of
such technical improvements. Con-
sultations also take place in other
matterg like adjustment of rolling
programme to secure economic load-
ing of the various rol'ing mills, evolv-
ing a uniform wage structure and ser-
vice conditions for their employees,
etc. Some of the technical improve-
ments like sintering have already been
introduced in somc of the Steel Plants
while others are at various stages of
appraisal.

Guards Certificate Facility

2034. Shri Nihal Singh:
Shri Madhu Limaye:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that
Guards Certificate facility is
abused by passengers and
employees alike;

(b) whether it is proposed that
passengers travelling wilhout ticket
but who have informed the Guard,
wi'l be charged a certdin percentage
more than those who travel on re-
gular tickels; and

(e) if g0, how much?
The Minister of Railways (shri C.

M. Poonacha): (a) Some complaints
to this effect have been received.

(b) No.
(¢) Does not arise.

the
being
Railway

Employment at Jamalpur Railway
Workshop

2035. Sbri Kedar Paswan:
Shri Madhu Limzye,
Will the Minister of Raliways be
peased to state:
(a) Whether employment at Jamal
pur workshop has been falling sinee



 the 15th August, 19M47;

(b) it so, the differencé over the
past 20 years; and

(c) the gteps taken to start new
works at the wokshop to maintain and
increase the level of employment?

The Minister of Rallways (8hrl C.
M. Poomacha:): (a) No.

(b) Does not arise.

{c) New lines of production like
manufacture of diesel and gteam
cranes, hydraulic jacks, electro-
mechanical lifting hoists, petrol tank
wagons, components of BOX wagons
ete, are already under execution in
Jamalpur,

Pathway along Railway Bridge at
Barlarpur

2038, Shri Kedar Paswan:
Shri Madhu Limaye:

Will the Minister of Rallways be
pleased to state:

{a) whether Government's atten-
tion has been drawn to the need for
a pathway along the Railway Bridge
at Bariarpur on the loop line (Eastern
Railway);

(b) if s0, whether the Railway
authorities propose to add such a
pathway to the Bridge for the con-
venience of the prople of the locality;
and

(c) if not, the reason therefor?

The Minister of Rallways (8hrl C.
M. Poonacha): Presumably, the Hon'
ble Members are referring to the
Rajlway Bridge No. 165 at Km. 348/1
near Bariarpur Station. If so, the
position is as under:i—

(a) Yes. shri J. P. Yadav raised the
question in the Zonal Railway Users’
Consultative Council meeting  held
by the Eastern Railway Administra-

_tioth.op 11-3-1967. He was informed
'ghim’ it would be necessary for the

JUNE §, 1967
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State Government concermed :looal -
authority to sponsor the proposal afid
mmbeummwm.

the Railway could take up the work., -

(b) Under the extant rules, Rail
ways provide a foot-path on & rallway
bridge for public use only if the State
Government or authority concerned
bears the costs involved, and provid-
ed, opcrationally such a foot-path is
feasib’e.

So far no proposal has been récelv-
ed from the State Government or the
concerned authority for provision of
a fool-path on the Railway Bridge at

Bariarpur.

(¢) Does not arise.
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Sleeper Cgaches on Bikaner-Jalpur
Section

2040. Dr. Karnl Singh: Wili the
Minister of Railways be pleased to
state:

(a) whether in view of heavy inci-
dence of direct third class passenger
traffic between Bikaner and Jaipur,
as also from intermediary stations
eg., Nokha and Nagaur and the fact
that the entire journey is overnight
and the inconvenience caused to the
travelling public in absence of sleep-
er coaches, Government propose lo
start running of sleeper coaches on 95
UP Marwar Mail ex-Bikaner {o Jai-
pur and 7 Up Fast Passenger and
connecting trains ex-Jaipur to Bika-
ner; and

(b) if not, the reasons therefor?

The Minigter of Rallways (Shri
C. M. Poongcha): (a) and (b), Third
class sleeper coaches are being built
on a programmed basis for introduc-
tion on trains, in replacement of or-
dinary third class conches, according
to the priority of dis;ances traversed.

At present, a composite First-cum-
second-cum.third class coach is run-
ning between Bikaner and Jaipur by
Nos. 95 Up's8 Dn. Marwar Mails and
connecting trains. Replacement of
this compogite coach by a third class
sleeper/ cogeh will cause inconveni-
ence to the upper class passengers
ulilising the through coach facility
and is, therefore, not considered fea-
sible.

Two third class coaches are at pre-
sent running between Bikaner and
Agra Fort by Nos. 95 Up|88 Dn. Mar-
war Mails and connecting trains, The
question of replacing one of these
two coaches by a third class sleeper
coach will be considered in its turn
when more sleeper coaches are built.
Passengers from Bikaner and Jaipur
can avail of the sleeping accommoda-
tion when the sleeper coach is intro-
duced between Bikaner and Agra
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Shilting of Signal Construction Office,
Olavakkot

2041. Shri Vasudevan Nair:
Shri C. Janardhanan:
Shri P, C. Adichan:

Will the Minister of Rallways be -

pleased to state:

(a) whether there is any proposal
to shift the Signal Construc‘ion Office
at Olavakkot (Southern Railway) 1o
Podanur;

(b) if so, whether Government
have received any representation
against this proposal; and

(c) the reasons for shifting the

Office?

The Minister of Railways
C. M, Poonacha): (a) Yes.

(Shri

(b) Yes.

(¢) The office is being shifted, as
the Officor-in-Charge of the consiruc-
tion unit has to cxecute a number of
important Signalling work east »nd
north of Podanur and also jn Madurai
Division. Location of the office at
Podanur greatly facilitales execution
of thesc works and movement of
stores to the various workspot from
the Signal Workshop and the Signal
Stores located at Podanur.

Ay el 7Y AEEAT ER F W
LT

2042. S QATIATC AT © &7

AR AT X TATY AT FAT KA R

(%) 7a1 a3 @€ 7 uF fraw
Far & favw wewra £ WY d9d
wHATE FaAY fareraal w1 g w7ar
¥ fag 7 a1 Fu% 9FHET AT qEEET o
T @ AT T 1 Ay IAN A
IS & A%aT 8 ;

(=) afx &, &t 7ar g & o
& Q% A€ Wy Wy § g Tww wror
¥ ¥ R wiawfal ¥ W wi-
wifci w g fieat g Wi

JUNE #, 1967

Written Ansusere 4970

() xor wreei ¥ s wrdendr
s g

Wt (st w0 goret) :
(%) T wiwrdt (wrwer) i,
1966 % frow 20 % ug srwear ¥
fe A T FANR TTETT ¥ wdw
ot A & gafad areel § w
fer e & fore fedlt 3= wrfaeTy
g7 m§ ToEfas o7 FE A X
T At T ¥TEA ¥ WA WAt
ITEFT ATAIFT AICAT ¥ wATAT T
rHarfal Y AT Aee aw e
o1 wifea w7 a1 1€ fafrse fag
TR

(=) ¥ (7). AN w A *r wrf
faforee Pagrar avwr7 & Afeq § adt
qrgt & .

Production of Cardamom

2043, Dr. Raner S>n° “Vill the Min-
ister of Commerce L picased to state:

(a) whether it is a fact that the
production of cardamom has declined
in recent years;

(b) if so, the reasons therefor; and

(c) the steps taken to increase the
produe:ion of cardamom?

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, Sir—though
production in 1966-67 showed some
improvement gver the production in
the previous two years.

(b) The decline in production has
been largely due to the wide preval-
ence of ‘Katte' disease in the cardas-
mom growing areas.

(¢) To increase production of car-
damom, it is proposed:—

(i) to encourage extensive re-
planting with varieties resis-
tant to Katle disense, which &=
reported to be the most signi-
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ficant impediment in the way of
increasing production;

(1) to encourage extensions of
plantations in new areas; and

{ili) to give incentives {o planters
by ensuring adequate supply of
fertilizers, pesticides ete.

Small Tractors

2044. 8hri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Bhri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Industrial
Development and Company Affalrs
be pleased to state:

(a) the present demand of Small
tractors; and

(b) the manner and extent to which
it has been met?

The Minister ot Indusirial Develop-
ment and Company Affalrs (Shrl F. A
Abhmed): (a) and (b)., Small tractors
can be divided into two tvpes. viz, 4-
wheeled and 2-wheeled. The latter is
usually known as power tiller. The
demand for tmall 4-wheeled tractors
(in the range below 20 HP) has been
estimated az about 12,000 Nos. by the
end of the Fourth Five Year Plan. As
power tillers have not so far been ex-
tensively used in the country, it has
not been possible to assess the de-
mand for it with any degree of accu-

2. Only one firm had been licensed
for the manufacture of 1000 small 4-
wheeled tractors, This irm has not
made any progress. The present de-
mand for thia type of tractors is be-
ing met to the extent possible by

As regards power {illers,
there is only one unit now in produc-

city of 23,000 Nos. per annum. An-
other party has been given a letter of
Intent for the manufacture of 10.000
Nos. power tillers per annum., Two
other schemes for a total capacity of
27,000 Nos. per annum have also been
approved in principle, In the mean-
time, with a view to familiarise the
farmers with the use of power tillers
and to enable a proper assessment of
demand, 1300 Power tillers were im-
ported last vear. The question of
import of some more power tillers
during the current year from Japan
is being considered.

Minerals and Metals Trading

2045. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri X. Pradhanl;
Shri Heerji Bbali:

Will the Minister of Commerce be
pleased to state:

(a) the details of the losses of the
Minerals and Metals Trading Corpo-
ration during 1966-67;

(b) the reasons therefor; and

(c) how Government propose to
make up the losses?

Th~ Minister of Commerce (Sbri
Dinesh Singh): (a) There have been
losses in certain commodities handled

by ' MMTC. which are Indicated
below:
(Rs. in
lakhs)
1 Manganese Ore’. 1.82
2 Manganese Ore nndcrznd
ccc Barter 39.07
3 Bervl Ore under zudccc
fancr 15.90
4 Bauxite o.BI
Chrome Ore 0.91
6 Pig Iron 63.19
ToTraL 120.80




basis mgainst the import of Cotion
from US.A. The loss on exports of
Managanese and Beryl Ore is, how-

compensa
profits amounting to Rs. 92.59 lakhs
sgainst the imports of cotton under
the 2nd ccc Barter.

Losses on exports of Bauxite and
Chrome Ore are mainly for the period
prior to devaluation, when the pro-
curement prices were slightly higher
than the selling prices in the inter-
national markets. After devaluation
there was a small margin of profit on
the export of these items.

The loss on Pig Iron was due to the
imported prices being higher than the
prices of indigenous products,

(c) The provisional accounts of
the Corporation show an over-all pro-
fit after payment of taxes which will
more than offset the losses referred
to in the answer to part (a) above.

Posis in Lower Gasetted Service on
South Eastern Rallway

2046. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerii Bhai:
Shri K. Pradbani:

Will the Minister of Rallways be
pleased to state:

(a) the number of posts filled up in
the Lower Gazetted Service during
1986-87 so far on the Sputh Eas ern
Railway;

(b) the number of posts out of
them reserved for the Scheduled
Castes and Bcheduled Tribes: and

(¢) the number of reserved posts
filled yp 80 far during the same
period?

. The Minister of Rallways
C. M. Pooaacha): (a) Fifty-four,

(b) NiL
- fe) Does pot prise,

(Shri
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Stores Departasent of NEF. Balitway

2047, Shrl Dpireghwar Xatita: Wil
the Minister of Raflways be pleased
to state:

(a) whether it is a fact that exira
work such as, preparation of yearly
Provident Fund Deposit Slips, Pass-
ing of arrear bills, reimbursement of
tuition fees bills, reconciliation of card
ledgers of Stores Department of North
East Frontier Railway is done by the
existing staff on payment of honora-
rium at the cost of their regular work
instead of employing extra hands for
this; and

(b) if 50, the total amount paid
under each head for the last 5 years?

The Minister of Nallways (Shri
C. M, Poonacha): (a) The extra work
a5 mrenciomed was done on Aongrarium
basis by the existing staff after office
hours, Norma) work was not allow-
ed to suffer on this account as full
office time wag yutilised for normal
work.

(b) The information is being col-
lected and wili be laid on the table
of the Sabha.

Industrial Fair in Hanover

2048, Shri Bapuraop Patel Will the
Minister of Commerce be pleased to
state:

(a) whethgr it is a fact that India is
taking part in the Annual Industrial
Fair to be held at Hanover;

(b) if so, the amount of foreign ex-
change involved:

(c) the amoynt of foreign exchange
earned by Way of trade or other bene-
fits during the two previous fairs mt

the same place in which our coun
had taken part; and =

(d) the amount of foreign exchange
spent on the two previcus falrs?

The Ministey of Commerce (Btwt
Dinesk Singh); (a) Yes, gir. . .



~Ch) ‘Be. SE490 I Worelgn Buchungs
:n-w perticipation . in  the

{e) It is not practicable to assess
the amount of Foreign Exchange
earned st this stage as results of par-
ticipation 1n the Fair are both jong
term and immediste. However, it has
Been reported that orders were book-
wed at the Fairs as follows:—

1965 Rs. 6.13 lakhs i
Exchanes # in Foreign
1966 Rs, 14.28 Iakhs in Poteign
d) o6 Rs. 62,061 i
t
O e
B9, 338
n-ch-n:'e. []
Industrial Cooperative Socleties
in Oziasa

Will the Minister of Industrial
Development and Company Affairs
be pleased to state the number of
industrial cooperative socisties fune-
tioning in Orissa as on the 30th April,
1867 and their production capacity?

present on the South Eastern Rail-
way?

The Minister of Rallways (Shri
. M, Posnacha): Number of cases as
on N5 ..., .... .... 108

Nature of Corruption
1. Demand of

- illegal - g 10

2. Sexitring and

4076
elarstion and . submission of
cartificate, 8
3. Freudulent drawal and misuse
of Passes and Privilage Tioket
Orders, 7
4 Missppropristion of Rallway

§. False maintenance of Muster
Rolls, Manipulation of official
records, drawal of false tra-
velling allowance etc.

8. Violation of serviee Conduct
14

9. Disproportionate assets, 9
10. Exchange of Railway Tickets
against fake Rail Warrants
in respect of Orissa Govern-
ment. 1
11. Execution of works below
specification by Railway
Contractors or excess issue
of materials or employment
of excess labour. T
12, Carrying of unbooked lug-
€ge and unauthorised per-
sona in trains- . 2
13. Non-realisation of Demur-
rage and Wharfage charges. 4

14 Shortage of cashjnon-
declaration of personal
cash.

15. Misuse of labour.

16. Fraud, cheating, forgery of

of Railway

signatures
. Officers ete.

17. Subletting and unauthorised
occupation of railway quar-
ters.

18. Miscellaneous.

-

lglue
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a ) M .
Skri REamachandra Ulnka:

Shri K, Pradhani:
Shri Heerjl Bhal:

Will the Minister of Commerce btc
plessed to state:

(a) the number of Ambar Charkhas
actually supplied to Rajasthan during
1966-67;

(b) the number out of them which
were actually in operation during the
same period; and

{c) the total quantity of yarn pro-
duced during the same period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshl):
fa) 103,

(b) 1083.
{c) 30800 hanks.

Electrification on South Eastern
Rallway

2052. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Rallways be
pleased to state:

(a) The names of the stations elec-
trified on the South Eastern Railway
during 1966-67 and the expenditure in-
curred thereon; and

(b) the names of stations on the
South Eastern Railway proposed to be
electrified during 1967-687

The Minister of Railways (Shri C,
M. Poonachs): (a) and (b). A state-
ment is laid on the Table of the House,
g']laced in Library. See No. LT-507/

Industrial Licences for Orissg

2052, Sbri Dhuleshwar Meena:
8hri Ramachandra Ulaka:

JUNE 9, 1967
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Shrl K. Pradhani:
Will the Minister of Indusirial Deve-
jopmenit endi Company Affals be
pleased to state:

(a) the number of applications for
industrial licences received from
Orissa during 1967 so far; and

(b) the mumber out of them sanc-
tioned and the number rejected during
the same period?

The Minister of Industrial Develop—
ment and Company Affairs (Shri F. A
Abmed): (a) One; Sir.

(b) Licence has been issued.

Ex-gratia payment to retired
Raflwaymen

2054. Shri Nambiar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
orders issucd by his Ministry regard-
ing the cr-gratia payment of pension
to the retircd Railwaymen were not
received by the Northern Railway and
particularly in the Ferozepur Division;
and

(b) if so, the reasons for differen-
tiation between Railways in regard to
such payments?

The Minister of Railways (8hri C.
M. Poonacha): (a) No.

(b) Does not arise.

Cabinmen of Trafic Department in
Samastipur Distt.

2055. Shrj Bhogendra Jha; Will the
Minister of Rallways be pledsed to
state:

(a) whether it is g fact that the
Cabinmen of the Trafic Department
of the North Eastern Railway in
Samastipur Distriect have to performr
duties for 12 hours a day;

(b) whether it is also a fact that
before the enforcement of the Cabin-
system, the Pointamen had to perfornms
duty for 8 hours a dsy; snd
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(&) it 0, whether Government pro-
pose to reduce the duty hours of
Cabinmen to 8 hours a day?

The Minister of Rallways (Shri C.
M. Poonacha): (a) Yes, at certain
stations only,

(b) Yes.

{c) The matter Is under considera-
tion,

Train Facilities at Madras-Arkonam
Sectlons

2056, Shri D. N. Patodia:
Shri Mohamed Imam:
Shri §. K. Tapuriah:
Shrij Gadilingan; Gowd:

Will the Minister of Rallways be
pleased to state:

{a) whethepr represontations  from
various quarters have been received
for adequate train facilities at Madras-
Arkmonam Section of the Southern
Railway; and ~

(b) if so, the action taken in this
regard?

The Minister of Rallways (Shri C.
M. Poonacha): (a) VYes,

{b) An additional pair of trains was
introduced on Madras-Triveliore
Section from 2-10-66. Running of more
trains on Madras-Trivellore-Arkonam
section is not at present, operationally
feasible for want of requisite terminal
facilities at Madras Central,

Demands of the Employees of N.C.D.C.

2057. Shrl Maharaj Singh Bharati:
Shrj Sheopujan Shastri:
Shri Madhg Limaye:

Will the Minister of Steel, Mines
and Metaly be pleased to state:

(a) whether the employees of the
National Coal Development Corpora-
tion, Ranchi have sent any complaints
to Government in regard to excesses
ang corruption involving crores of
Tubees;

(b) if s0, whether Government have

conducted any investigation or enquiry
in regard thereto?

The Minister of State in the Miniy-
try of Steel, Mines ang Metals (Shri
P, C. Sethi): (a) and {b). Yes Sir. The
National Coal Organisation Employees
Association, Ranchi, presented a me-
morandum on 22-2-1986 which con-
tained, inter-alia alleged cases of cor-
ruption etc. These were examined
and found to be vague or baseless
except in one case where suitable
action was taken. Another letter
dafed 19-12-1966 was sent by the
N.COEA, to the Managing Director,
National Coal Development Corpora-
tion with a copy to the Ministry re-
ferring to cases of corruption etc. This
is being looked into by the National
Coal Development Corporation,

Detention of G.T. Express

2058. Shri Vishwa Nath Pandey: Wll
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
New Delhi-Madras Grang Trunk Ex-
press was dcthined for 8 hours bet-
ween Ballabgarh and Asaoti Stations
on the New Delhi-Agra Section of the
Central Railway' on the gth May, 1967
after o second bogie had caught fire;

(b) if so, the causes of the accident;
and -

{¢) the total amount of loss to the
railway property?

The Minister of Railways (Shri C.
M. Poonachs): (a) On 8-5-1967. 16 Up
Grand Trunk Express suffered a deten-
tion of nearly 9 hours between Ballab-
garh and Asaoti stations on account of
fire in &8 2nd Class coach marshalled
third from the train engine.

(b) 'l‘he cause of the accident is.
under investigation.

(¢) The cost of damage to railway
property was estimated at approxi-

mately Re. 50,000
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2059. siy Wiitsr |y @ wqT Ywd
WY Tx AWT WY gq7 ¥R
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Derailment of Allahabad Express

2060, Shri Vishwa Nath Pandey:
Will the Minister of mW.” be
pleased to state:

(a) whether it is a fact  thut four
wheels of & third class sleeper coach
of thg Allahabad Express of the
North Eastern Railwesy went off the
rails when the trains wa; steaming
in Gauri Bazar station on the 24th
gl, 1967 on its run to Gorakhpur;

“:'flttcn Answersy JUNE 9, 1987

Written Answers 4083

(b) it s0, the causes of the morl-
dent?

The Minister of Raliways (Sl O M.
Poonacha): (a) Yes,

(b) Prima facie the accident oceur<
ed due to the failure of mechanieal
equipment of the coach that derail-
ed. The matter is, however, under
thorough investigation,

High Speed Trains Between Delhi
and Agra

2061, Shti Onkar Lal Berwa: Will
the Minister of Railways be pleased
1o state:

ta) whether trains ai a speed bet-
ween 75 to 100 miles per hour are
being introduced on the Delhi-Agra
section; and
such  high

(b) it so, whether

- speed trains are nlso proposed to be

introduced on other sections of the

Indian Railways?

The Minister of Raflwayg (Shri C. M.
Poonacha): (a) and (b). There is &
proposal to raise the maximum pes-
missible speed to 75 miles per hour
on the Delhi-Agra section for which
necessary trials are currently being
carried out on a portion of this sec-
tion. Based on the results of these
trials, further action will be taken to
raise the speed to 75 miles per hour
on this section ang selected sections
elsewhere, subject to availability ot
the requisite funds and foreign ex.
change.

Supply of Automobile Machines by
HMT

2062, Shrl Onkar Lal Rerwn: Wil
the Minister of Industrial Develop-
:’":: :ﬂﬂ Company AMairs be pleased
o state: )

(a) whether it is a fact that the
Hindustan Machine Tools has offered
to supply automobile machines; and
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(b) it so, whether there is a propo-
sal to set up an autombile machines
factory In the public sector?

The Minister of Industirial Develop-
ment and Company Affairs (Shri F.
A, Ahmed): (a) and (h). Yes, Sir.
The Hydersbad Unit of Hindustan
Machine Tools Limited manufactures
special purpose machines including
transfer lines, required for the guto-
in the negative,

wifwai T Mz ATYY WY ATE A% WAt
E 1L L

2063. =t wETCry fog WAt - wT
TR Ay g A Y g w0 fw o
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AWM afrfeT G Ty §, awe
¥ qg IrdaT A ¢ fs mfagrere wew
T Y ATS T w9 o W afy g,
a1 3 9T ®r wrhaTdy ¥ ar W
L

(&) ®T a1 & qg qEAEA
fer @ fw afr Ivdwey i gy AW 0k
at A I W Ao arwmie &
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ATEY ®T TR X IFTAT SATAEHTE AR
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PaTweRl (W E> wo ywTaT) :

sioft

I II I 1v

(¥) 148 260 45838 80623
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O wEmEAr #; sl

(1) o9’ srmal ¥ ¥ oo
wrrgrs frafa sra fadelr am
gfda #v4 § mar 7 wr1a oft ag
fradT faxs} azr Al s3q § 7

artfme fawta  war wwew-eTd
wll (WSS w ) Rgna ) w) Wi
(7). 1966-07 T =EafzT 93 7 117
QREEl FTR 72 18 AT €17 #Y fazshy
azr fasa £ 1€ 4r

() nr= FramEi 7 ogr s
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gena, WA qqy 41§ WA /|
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Heavy Machine
H. E C,

2069. Shri Kartik Oraon: Will the
Minister nf Industrial Development
and Company Affairs be pleased to
state:

Bullding Plant of -
Ranchi

(a) the production target of the
Heavy Machine Building Plant of
Heavy Engineering Corporation Ltd.,
Ranchi:

{(b) the actual production of Heavy
Machine Building Plant;

(¢) whether
schedule: and

it is going as per

(d) if the answer
in the negative:

to part (c; be

(i) the total amount of orders re-
reqved from customers;

(ii) the steps taken to gear up
nroduction to catch up the
schedule?

The Minister of Industrial Develop-
mont and Company Affairs (Shri F. A.
Ahmed)- (a) The production target
<f the Heavy Machine Building Plant
for 196R_A7 was 19,500 tonnes,

(b} Actual production in 1986-87
was 14,320 tonnes, :

1889 (SAKA) Written Answers 4088

(¢) The production was about 73 per
cent of the target.

(d) (i) Total orders in hand for
1967-68 and 1068-89 add up to about
56,000 tonnes, sufficient to utilise the
capacity available in these years.

(ii) In the past there was some
delay in recepits of castings, compo-
nentg and drawings from U.S.5.R.
Steps have now been taken to ensure
their receipts in time.

Structural Fadrication Workshop of
H. E. C, Ranchl '

2070. Shri Kartik Oraon: Will the
Minister of Industrial Development
and Company Alfairg be pleased to
state:

(a) the annual capacity of produc-
tion of Structural Fabrication Work-
shop of Héavy Engineering Corpora-
tion Ltd., Ranchi;

(b) the monthly rate of production;

(c) the time by which it is propos-
ed to gear up the production to full
capacity;

(d) whether it is going ahead
per schedule; and

(e) if the answer to part (d) above
be in the negative, the steps taken
to catch up the schedule?

The Minister of Industrial Develop-
ment and Company Affairs (Shsi F.
A. Ahmed): (a) The ultimate annual
capacity is 25,000 tonnes expected to
be reached in 1970-71.

(b) to (e). Initia] preduction com-
menced in October, 1868 and while
civil construction works are nearing
completion, erection of equipment has
been phased according to require-
ments. According to present plann-
Ing, the build-up capacity will develop
from 17,000 tonnes in 1067-€8 to
235,000 tonmes m 1870-71. The plant
is expected to keep to schedule,
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. Manufaciure of Well-drilling Rigs in
H.EC, Ranchi

371, Sari Kartlx Oraon: Wil] the
Minister of Industria]l Development
and Oompany Affairs be pleased to
state:

(a) whether well drilling rigs are
being manufactured in the Heavy En-
ginnering Corporation, Ranchi-

(b) if so, the present achievement
of the HEC. in the field; and

(¢) the number of such drilling rigs
supplied to the Government of Bihar
for use in the drought affected areas?

The Minister of Industrial Develop-
meat and Affairs (Shri F. A.
Ahmed): (a) and (b). The Company
plan to manufacture well drilling
rigs from 1987-68 onwards. Initially,
this will be confined to assembly
from imported components. During
1967-88, 22 rigs are expected to be
manufactured.

(c) Nil,

wToelt | dwzY wTAMET
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Procurement and Storing Policy

2073, Shri G. S. Mishra: Will the
Minister of Railways be pleased to-
state:

(a) the procurement and storing
policy of Railways;

(b) the stores, which Railway Ad-
ministration is largely procuring from.
Madhya Pradesh; and

(¢) the number of stores belonging
to Railways in Madhya Pradesh?

Th Minister of Rallways (Shri C. M..
Poonacha): (R) The rujes for procure-
ment of stores for the Railways are,
in accordance with the general policy
of Government of India, based inter
alic on the following principles apart
from the normal principles of finan-
cial propriety:

(i) obtaining the best value for
the money spent through the
system of competitive tenders
invited in the most open man-
ner practicable;

encouraging indigenous in-
dustry consistent with eco-
nomy and efficiency; and

(iii) encouraging cottage and small
scale industries. The stores
and equipment required for
use on the Railways are pro~

(ii)
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" eured mainly through the fol-
lowing agencies:

(i) Railway Board: Rolling stock
(and some components), rails, bridge
girders, importey steel sections, Elec-
trical Signalling equipment, coal, etc.

(ii) Director General Supplieg and
Disposals: Generally all itemg of
stores and equipment valued over Rs.
25,000 (in each case) except for items
like non-standard parts and compo-
nents, building materials, woodep fur-
aiture. For this purpose, g list of
items handled by that organisation has
been circulated by them to the Rail-
ways.

(ili) Chief Controller of Printing &
Stationery: All items of stationery
and office appliances.

(iv) Railway Administrations: Items
not covered by (i), (ii) & (iii) above.

The policy of storing materials on
the Railways broadly is that those
items which are required for capital
works are generally consigneg direc-
tly to the site of work. The stores ar-
ranged for maintenance reguirements
are kept in the main depots, located
adjacent to the railway workshops to
facilitate issues, and/or, near to the
main market or mdustrial centres (e.g.
Bombay, Calcutta, etc) to facilitate
handling of receipts and distribution.
these depots provided with requisite
facilities for safe custody and preser-
vation of stores.

Endeavours are made to keep the
stocks at an optimum level to prevent
“stock ouis”, as well as avoid unneces-
sary locking up of capital, risk of
deterioration and extra expenses in
looking after the holdings,

(b) Stee] from Hindustan Steel Litd.
Bhilai, Electrical Equipment from
Heavy Electricals (India) Ltd. Bhopal,
Cosal, Cement, Timber, Lime, Fire Bri-
cks, Fire Clay, Aluminium Conductor
Cables, Steel Castings, ete.

() (i) Stores Depots at New Katni
and Itarsi to keep stock of diesel loco-

motive spares for the
diesel locomotives;

(ii) a Depot at Gwalior to meet the.
requirements of components and gene-
ral stores for rapairs and maintenance -
of narrow-gauge rolling stock running
on ex-Gwalior State Railway section
on Central Railway.

(ili) Depot at Raipur to stock stores.
for the Galvanising Plant set up for-
the Railway Electrification Project.

Apprentice Mechanics

2074. Shri S. C, Besra: Will the
Minister of Rallways be pleased to
state:

up keep of

(a) the policy regarding the pay-
ment of House Rent and City allow-
ance to the Apprentice Mechanics.
selected through the Service Commis-
sion from amongst the permanent re-
gular employees and those drawn
from the artisan staff;

(b) the practice followed on the-
Northern Railway;

(c) whether the Policy is uniformly
adopted on different Railways; and

(d) if not, the reasons therefor?

The Minister of Raiiways (Shri C.
M. Poonacha): (a) The Allowances
are admissible to these staff.

(b) to (d). Information is being
collected and will be laid on the Table
of the House in due course.

Signal Workshops Staft

2015 Shey S. C. Besra: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that while
the norma] duties of Block and Signal -
Inspectors are on line, they are fre-
quently being posted in Signal Work-
shops ou supervisory posts;

(b) whether such postings affect the
limited channel of promotion available
to the staff of Signal Workshops; and

(c) if »o, the reasons therefor?
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- The Minister of Rallways (Shri C.
-M. Poonacha): (a) Block ang Signal
-Inspectars are ordinarily confined to
work on the line. They are, however,
posted in Signal Workshops only on
Tare occasions as a temporary mea-
sures agalnst supervisory posts to cope
up with the work; or as in the case of
Southern Railway where an entirely
new Workshops was built up.

(b) No.
(c) Does not mrise.
New Bhopal Textile Mills

2076. Shri Jagannath Rap Joshi: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
New Bhopal Textile Mills, Ltd.. which
was taken over by Government in
February, 1886, has been closed since
9th July, 19686;

(b) if so, when the same is expect-
ed to restart functioning;

(c) the number of workers rendered
jobless on account of the closure; and

(d) the compensation/relicf paid to
them so far?

The Minister of Commerce (Shri

Dinesh Singh): (a) VYes, Sir.

{b) Efforis are being made by the
State Government to re-open the mill.

(c) 1480

(d) Relief Advance of rupees six
lukhg angd thirty thousang has been
paig out of Provident Fund. No com-
pensation has been paid.

All India Ralilway Commercial Clerks
Association

2077, Sbrl Yajnik: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government have re-
<ceived representations from All India
Railway Commercial Clerks’ Associa-
tion the revision pf their
.pay scales, withdrawal of the differ-
" ence between.essential and non-essen-
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tial clerks, reservation of commercial
Promotions for the staff, stoppage of
periodical transfers etc,; and

(b) whether Government have
taken any action on their representa-
tion?

The Minister of Raflwayy (Shrd O.
M. Poonacha): (a) Yes.

(b) No specification was considered
necessary since such grievances are
discussed with Organised Labour at
the different levels of the Permanent
Negotiating Machinery,

All India Guard's Council of Western
Railway

2078. Shri Yajnik: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government have rece-
ived und considered the representa-
tions of the All India Guard's Council
of Weslern Railway regarding the re-
vision of their pay scales, increase in
the running allowance, channels of
their promotion, provision of quarters
cte. from time to time;

(b) whether the then Minister of
Hajlwayg stated in Parliament on the
24th March, 1966 that these represen-
tations would be considered on merits;
and

(c) whether Government have taken
any decision on these representations
and implemented it?

The Minister of Rallways (Bhri C.
M. Poonacha): (a) Yes; representa-
tions have been received from time
to time.

(b) Yes, in the Rajya Sabha in re-
piy to Unstarred Question No. 371.

(c) The grievances of which
are of general application to all guards
and not of Western Railway alone,
have been considered in the past and
it was not possible to accede to their
demands.
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Oeiling Price of Cotton

%078, Bhri M. Amersey: Will the
Minister of Commerce bc pleased to
state how the present ceiling price of
cotton compare with the prevailing
prices of other agricultural commodi-
ties with 1053-54¢ as the base year?

The Minister of Commerce (Shri
‘Dinesh Singh): A statement is attach-
ed.

Statement

The ceiling price of the basic var-
iety of cotton namely Vidharbha/M.P.
Virnar ig Rupecs 1166 per candy for
the year 1966-67. The prevailing pric-
es of other agricultural commodities
vary from State to State and sometimes
from place to place. For the sake of
convenieni comparison, the index num-
bers of the whole-sale prices of cotton
as well as other agrirultural commodi-
tieg with 1953-54 as the base year, are
given below:—

(Base ¥9§3-54-100)

Commoty I B
1966=-67
Raw coton. 134.6
Bajrn . . . 208. 4
Jowar 9%, =
Ceresls 1781
Pulses . 215.6
Rice . . 175.9
Wheat 170.6
Gram . 222.4
Raw Jute 271.7
Qil Seeds . . 242.6
“Tobacco (Raw) . 122.6
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Refung of Rallway Fare

2080. Shri Ram Singh Ayarwa):
Sbri Hukam Chang Eachwai:

Will the Minister of Raflways be
pleased to state;

(a) whether any refung of fare i
allowed to passengers and students
with escorts who misg the train for
any reason on return of unused tickets
after the departure of the train;

(b) it so, to what extent; and

(¢) if not, the reasons therefor?

The Minister of Rallways (Shri C.
M. Poonachn): (a) to (c). (i) In the
vase of unused passeuger tickets, in-
cluding those for students with es-
corts, on which no reservation has
been made and which are surrendered
within three hours after departurc of
the train, for any reason other than
want of room on the train, refung of
fares ig allowed by the Btation Master
after deducting 15P towards clerkage.
(If the ticket js returned for wani of
room on the train, the full fare is re-
funded). If the unused ticket is sur-
rendered after the lapse of this time
limit, refund js granted subject to
deduction of 10 per cent of the amount
refundable wunder special circum-
stances only and on application to the
Heud Office of the Railway concerned.

(ii) In the casr of unused tickets on
which reservation has been made, if
they are surrendered up to the booked
time of departure of the train, refund
is granted by the Station Master after
deducting the preseribed cancellation
charges, which vary from Rs. 2 to Rs.
30 for Air-conditioneq and First Class
tickets and from 50P to Rs. 10 for
Second and Third Class tickets, depen-
ding on the length of notice of can-
cellation.

H.omor. if the unused tickets are
surrenderad after the booked time of
departure of the train, refunds are
granted under gpecial circumstances
only and on application to the Head
Office of the Railway concerned and
are subject to the deduntion of 25 ver
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cemit of the fare, subject again to the
minim; and maximum indicated

below:—
Minimum Mazimum
per per

puasseniger passcnger

Rs. P.

Air-conditioned and
First Class . 7.50 30
Second Class and

Third Class 2,50 0

British Tea Planters in India

2081, Bhri D, C. Sharpua:
Shri Madhu Limaye:
Shri Onkay Lal Berwa:
Shri Onkar Singh:

Will the Minister of Commerce be
pleased to state;

(a) whether it js a fact that British
tea planters in Indis are not ploughing
back their huge profits into the indus-
try and are using them to develop and
promote tea gardens in East Africa;

(b) whether it is also a fact that
some of the big planters have com-
bined 1o depregg the prices of Indian
tea at London auctions by buying sup-
erior Indian tea at low prices and
blending it with African or Ceylonese
tea and selling the mixture in Euro-
pean markets as Indian tea; and

(e) if 80, the measures proposed to
be taken in the matter as also to secure
the position of largest exporter for
Indiay

The Minister of Commerce (8hri
Dhuh Bingh): (a) The general posi-
tion is that sufficieent funds have not

been Hystematically ploughed back"

from profits by a2 number of
the tea gardens for their better-
ment. No special study of the
position has been made on the
basis of ownership—British or Indian
—-of the gardens in this respect. Pro-
fits earned by fourelgn compamies in
India are, as a rule, allowed to be
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repatrinted to the foreign investors
and the tea indusiry is no exception to
this general rule, Government hag no-
means of knowing how these profits
are being utiliseq after repatriation.
A few cases of gardens coming up in
East Africa bearing the names of some
of the tea gardens in India have, how-
ever, come to notice.

(b) No such case of combination of
big planters has come to notice. Indian
teas purchased in the auctions at Cal-
cutta or London are blended with teas.
of other origin and sold in packets
under the brand names of the different
packers. The packets do not usually
indicate the countries of origin of the
teas used in the blend. The question
of Indian teas being brought into dis-
repute by sellers of teg does not.
therefore, arise. .

(c) Does not arise.

rroduction of Fiat Cars

2082, Shri Yashpal Siugh:
Dr. Mahadeva Prasad:

Will the Minister of Industrial De-

velopment and Company Affairs be
pleased to state:

(a) whether the Hindustan Machine
Tools Lid., has submitted g plan under
which Fiat Car Production could be
raised from 750 to 2,000 a month; and

(b) if so, reactionr

thereto?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) No.

Government's

(b) Does not aries

g R O e wn

2083. ot qower Tag gy :
%1 WK A7 q® x0T T O FA@
f&:

(%) wraer W® o oWt twk
aTEAT g fgat wa R aqr T AveA o
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W T o ¥ e Wt e
&t oft § waar 8 Svard of; o

(@) ™ giw agl ¥ wrfegc
fax, wmfeacfaagdl, Trfemre-
forags wwi g IsdTmTITT WA
& qa% quw foadft arfes oama g€ &

o it (ot ¥e o grwr) :
(w) wor TR &f v st @
afcarey wYtt v &1 IwoeTiaer
i averTtw g

(w) niws ww Wx =7 &
fae® v awt & aevre ITAw wWivR

aur faam wag guv § w e f —
oy
g
73 19 3—-64 1964-65 1965-66
warfanrfay 12,63,000 14,69,000 1:i,07,000
wifar--faard 5,2¢,000 7,54,000 *.42,000
axfarc-famagr ot 30,145,000 32,43,000 37,94,000
FoHT-ATIY 1,76,135 2,62,574  IFITTIEE
-
wrfage-fge
wrfagr-famagé 39,87,000 38,79,000 50.53,000
i e-frage a0
IFd5-uMMT 4,68,321 4,382,754 IS

FIRTHTC WEA ¥ garwa  qfeaw R vt

wemr ww # Hidt trk g

2084. st weww fay wuwig :
w1 taR 57 T XA BT O w7
fis .

(%) 7o S0 & I W ¥
ey @ ¥ S SET w1 enfuer
mfegy  Fogms 1 T ¥ 2T
ATFTT &1 & JfN o7 47;

(w) Ivier xR & anfrer &
FRTIer ¥ @ wwn fafemr @
Tt ¥ forlt wew fadlt off; wc

(7) smia gAY & W
ta Wd ¥ whrd fear wm @ o
aar x8 a¢ feam we grar ar ?

tek wh) (st Wo o gATAT) :
(¥) wevian: wiwg yaua fafwar <
Wx 721§ ¥ fafg gesTT ®
FAEET | Wi, 1950 ¥ G4 KA T
ey W SR F frfga €0

(@) st & factw giwTr ¥
query e Y e frfir & 68. 66 TR
arer e o |
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() 1949-50 % & R AN

qrEfY QYT a% 15 qwTC v
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] |
(ii) s &§F : 25054677
Lo
wo o ¥ st g

2085. oft aww fag waamg
T W@ FA gz I A7 g oL
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(%) ma =@ ¥ A 2 oi=-
AT ¥ dra Fqar F51, fagar a
T AT ZAAT & 17 IWA W T
Fifcgm AW ¥ FW 7T IET A
) ozt §; AR

(&) =1 :fy 941 w1 Fmfor-
T ATOW 7 ¥ ¥ I T T

g

WR A (WY Ao Fo  gATAT) -
(%) o< (&) 2T a4 A fazaans
H aquT AN F FqE T HT AT
gef a9 ¥ fiag e v @ Gl
a% w5 weTw 74 famr 1 afr @an
¢ mam faar 1 T gmEs e
wd g 35I[/fAeS A%F X M ¥
fam A T AT ST AT I
groATHi &1 WAAEA ¥ ®R e
g geF  gfawd fordi &
STETY WA G AT F G AR
ama ¥ ot agwe €

Wt a® WO @I ¥ Wy
§ T@WT AT § ®F 9T oF I
g T F I A WAT N 196566
¥ wrisq ¥ AT qr | @few 7, 1967
¥ owgEAATT R AR F q W
yarET W U § ¥ i oy
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szagre wa Y ET @1 fis oo woeT A
™ swraw W gfey ey fe 390
T O F T A ¥ q@ N
N Xew T Wit Ai gafkd s
ayF qF & frAior #7F F1 Haw O §7-
T ¥ warfer 7 amwT fedy wn
! AT A | W W AW I
qorfad s qare feat ST oEr B
HIT TH 190 |TETT 6 T eigfa
& foq 4=T FEMT | 397 & QraAr )
ufrw &7 2 fam Fraar Wit Ty
yTErT §iNAT 97 9e et grfiaw
gAwTfaT W W7 e’ wd & I #
AT FglT @ @, 9 gmET S0
T3 FT (AROT ' T 7a7 0

Identity -cum- Rallway Puas for M.Px

2086, Shri S. C. Jha: Will the Minis-
ter of Railways be pleased to state:

ta) whether it is a fact that the
M.Ps. holding the Identity-cum-Rail-
way Passes have not to pay even any
reservation fee of fifty paisa;

(b) if g0, whether it is a fact that
Station Masters of some stations have
not been specifically informed about
it; and

(¢) the {facilities available to the
M.Ps. in reservation i.e. whether at the
twelith hour an ML.P. can be given pre-
ference by getting any previous reser-
vations cancelled?

The Minister of Rallways (S8hri C. M,
Pooncha): (a) No. Members of Parlia-
ment are required to pay the pres-
cribed reservation fee.

(b) Does not arise.

(c) No. Members of Parliament who
are placed on the waiting list are
given preference over others in allot-
ment of accommodation against . the
unuiilised High Officials Requisition
Qota, when they travel in connection
with Parliementary work.



4103 Wruten Answers JYAISTHA 10,

Ch mms dwm -
Bareilly and Bhojeepura

2087, Dr. Mahsdeva Prasad: will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal for
doubling the rail track between Bareil-
ly Junction and Bhojeepura Station of
the N. E. Railway; and

(b) if so, the reasons therefor and
its financial jmplication?

The Minister of Rallwayy (Shri C. M.
Poonacha): (a) and (b). Of the 19
K.Ms. long section between Bareilly
Junction and Bhojeepura, doubling of
the line between Bareilly Junction and
Izatnagar (7 K.Ms.) including inter-
locking. at Bareilly Junction, Bareilly
City and Izatnagar stations has been
recently sanctioned. The doubling of
the line between Izatnagar and Bho-
jeepura (12KMs,) is not considered
necessary for the present level of tra-
ffic obtaining. The work of doubling
between Bareilly Jumction and Izat-
nagar is estimated to cost Rs. 44.19
lakhs and it is financially justified.

Over-Bridge at Bondamunda

2088. Shri D. Amat: Will the Minis-
ter of Railways be pleased to state:

(a) whether in the context of indus-
trial complex at Rourkela. Govern-
ment propose to vonstruct Railway
over-bridge at Bondamunda, the se-
cond biggest marshalling yard in the
Agiatic Zone to facilitate easy passage
of traffic and

(b) if not, the reasons therefor?

The Minister of Rallways (Shri C. M,
Pooncha): (a) No.

(b) No proposal to construct a road
overjunder-bridge at Bondamunda in
npliment of any existing level cros-
sing has been received from the State
Government of Orissa so far.

The Raitways are prepared to cons-
truct road overjunder-bridges in re-

1880 (SAKA) Written Answers 4104-

placement of existing busy level cross-
ing provided the schemes are sponh-
sored by the State Government and
provided alsg the State Government/
Road Authority agree to bear their’
share of the cost. Broadly, the cost of
bridge proper for a width of 24 ft. is
borne by the Rallway and the cost of
the sloping avproaches and any addi-
tional width of the bridge reguired,

the State Government/Road
Authority.

Baroda Spinning and Weaving Unit

2089. Shri Yajnik: Will the Minister
of Commerce be pleased to state:

(a) whether he recently met a depu-
tation of workers of the Baroda Spinn-
ing and Weaving Unit and assured
them that he would take immediate
steps for initiating an enquiry into the
affairs of the mill with a view to re-
starting the same;

(b) if so, whether any enquiry has
been ordered info the affairs of this
mills which has been closed for many
months; and

fc) the sleps taken by Government
in the matter?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir,

(b} and (c}). The matter is under
consideration.

(Shri

Accident between Gohad and Nanerd
Stations

2090, Shri Vishwa Nath Pandey: Wili
the Minister of Railways be pleased.
to state:

(a) whether it is a fact that several
persons were killed and injured when
a mixed train met with an accident on
the 23rd May, 1967 between Gohad
Moad and Naneri Railway Stations on
the Bhind-Gwalior narrow gauge secC-
tion;

(b) if so, the total number of per-
sons killed ang injured;
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{¢) the cause of the gecident; and

(d) the total amount of loss to the
Tailway property?

The Mindster of Ratlways (Shri C. M.
Pooncha): (a) and (b). The. accident
occured between Gohad Road and No-
nera stations. In this accident 3 per-
:song were killed and 31 injured of
whom 27 sustained only minor or tri-
‘vial injuries.

(c) The cause of the accident is
amder investigation by the Additional
Commissioner of Railway Safety who
1s the statutory authority to hold en-
quiry in such accidents,

(d) The cost of damage to railway
property has been estimated at appro-
ximately Rs. 10,500.

Mining Leases

2001. Bhri Chintamani Panigrahi:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) the total number of revision ap-
‘plications from different States for
granting of mining leases now pending
‘with Govermment; and

(b) the names of the applicants
whose cases have been recommended
by the Orissa Government for such
‘leasea?

The Minister of State in the Ministry

of Bteel, Minesand Metal (Shri P. C.
‘Sethi): (a) 449 revision applications
from different States are pending dis-
posals as on 31st May, 1987.

{b) The applications of the follow-
ing parties have been recommended by
the Orissa Government for prospect-
dng licence/mining lease:—

(1) Shri Vijay Krishan Lai,
€2) M/s. Shree Naraysn Co.
{3) Shri 8. C. Padhee.

(4) Shry B. N. Aggarwal.

(5) Shri N. K. Das.
These are under consideration,

JUNE 9, 1867
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Electric Tralns from Owitask te
Puradoop

£002. Shri Chintamani PFanigrahi:
Will the Minister of REaliways be
pleased to state:

(a) whether there is any proposal to
introduce electric trains between Cut-
tak and Paradeep for quicker move-
ment of iron ores;

(b) if so, the details thereot?

(¢) whether there ls any proposal
for introducing electrification between
Kharagpur and Khurda on the South
Eastern Rallway; and

(d) if so, details thereof?

The Minister of Rallways (Shri C.M.
Pooncha): (a) No.

(b) Does mot arise.
{(c) No.

(d) Dies not arise,

Export of Engineering products to
West Germany

2093, Shri R. Barua: Will the Mi.
nister of Commerce be pleased to
state:

(a) whether the German Govemn-
ment (F. R.) has made any offer to the
Government of India to promote ex-
port of engineering products to Ger-
many; and

(b) if s0, whether any working
schedule between the two countries
has been framed?

The Minister of
Dinesh Singh): (a) Yes, Sir,

(8hri

(b) The author of the schems, Mr.
H. Vollrath was recently in India for
discussing thte details of thte scheme,
and it has been tentatively agreed
with him that the implementation of
the project could start from the first
week of October, 1087,
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2095, Shri R. Shastri:
Shri Arjun Singh Bhadoria:
8hri 8. M. Joshi:

Will the Minister of Rallways be
pleased to state:

(a) whether the clerks in various
Railway Schools are treated on par
with the clerks of other Departments
of the Railways; '

(b) whether it is a fact that the
Clerks of Railway Schools of Danapur
and Moghalsarai were not treated at
par with Clerks in other Departments
of the Railways for promotion by
virtue of their seniority;

(e) if so, the reasons therefor; and

(d) the reasons for not giving them

_ due promotion prior to 1956 in accor-

dance with the Railway Board's order
issued on 11th May, 1935, like other
Clerks?

The Minister of Rallways Shri C. ML
Poonacha): (a) to (d). The informa-
tion is being collected and will be
placed on the table of the House.

w} w4% w1 faaia

2096. WY WX WiIRT :owar
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Production in Fertiliser Factory,
Rourkela

2100. Shri Dhuleshway Meens:

Will the Minister of
and Metals be pleased to state:

(a)whether the production in the
Rourkela Fertiliser Factory has gona
up recently; and

(b) if s0, to what extent?

Mines
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Plant during 1968-67 wag 188,236
tonnes as against 158,780 tonnes dur-
ing 1966-88. During April, 1967, the
production was 24,534 tonnes,

M/s. G. 8. Bmporium, Caloutta

2101. Shri 8. M, Banerjee: Will the
Minister of Commerce be pleased to
state:

(a) whether a licence for importing
sulphur has been given to M/s. G. S.
Bmporium of Calcutta;

(b) if g0, when and whether the
Managing Director of this particular
firm is involved in a case of espionage:
and

(e) whether there is some investi-
gation going on by the C.B.l. against
shis person?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) ang (¢). No case Is under in-
vestigation by C.B.I. against the firm
or its Managing Director.
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Excise Duly sn Ralls sold by
Hindustan Steel 144,

2103. Shei R. K. Amin: Will the
Minister of Steel, Mines and Meiuls be
pleased to gtate:

(a) whether it is a fact that 105 lba.
second class rails which were rejected
by the Railways were sold by the
Hindustan Steel Ltd. to the rerollers
for rerolling purposes only;

(b) whether it is also a fact that
after a lapse of a year of the pur-
chase of second class rails, Govern-
ment asked the rerolling mills to pay
the exclse duty when it was clearly
the responsibility of M/s. Hindustan
Steel Ltd. as a producer to pay up the
dues In respect of excise duty; and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Steel, Mines and Melals (Shri
P. C. sethi): (a) to (c). 105 Ib, second
class rails which cannot be used by
the Railways are sold by Hindustan
Steel Ltd." to various purchasers in-
c'uding rerollers. Rails attract an
excise duty of Rs. 75 per tonne only
which is charged at the time of their
sale. HSL, as a producer and seller
of rails, are responsible only for pay-
ment of Rs. 75 per tonne.

Finished bars attract an excise duty
of Rs. 125/- per tonne. If these are
produced by re-rollers from second
class rails on which a duty of Rs. 75
per tonne only has been paid, then
the balance of Rs. 50/- per tonne has
to be paid by them on the finished
bars in accordance with the Central
Excise Act and Rules.

Exports

2104. Shri Bedabrata Barua: Will
the Minister of Commerce be pleased
to state:

(a) whether any discussions were
held with the prepresentatives of the
Industry and Trade to boost up the
exports; and
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(b) it s0, the broad points dis-
cussed?

* The Miunister of Commeros (Bhri
Dinesh Singh): (a) and (b). Discus-
sions on export problems are pro-
posed to be he!d with representatives
of the industry and tradc early next
week.
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2104, Shri Dhircsway Kalita: Will
the Minister of RallWuys be pleased
to state:

(a) whether a Loco Repairing
Workshop of North-East Frontier
Railway has been shifted fram Gau-

hati to Maligaor, Pandu;
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(b) the distance between the pre-
sent workshop and the previous one;

(c) the total expenditure incurred
in shifting this workshop;

(d) whether it is a fact that the
present workshop has been certified
unfit to repair Locomotives; and

(e) if so, the reasons therefor?

The Minister of Railways (S8hri C.
M. Poonacha): (a) Yes,

(b) 8 Kilometres.

(e) Rs 4,42,200/- upto the end of
March, 1967

(d) No.
(e) Does not arise.

Konkan Railway

2107. Shri Goorge Fernandes:
Skri K. P, Bingh Deo:
Bhri J. H. Patel:
Shri 8. M. Joshi:
Shri Madbu Limaye:

Will the Minister of Rallways be
pleased to state:

(a) the progress made in the plan-
ning and construction of the Konkan
Railway connecting Bombay with
Goa and Mangalore; and

(b) in how many yeara the KXon-
kan Rasi'way is expected to be com-
pleted?

The Minister of Railways (Shri C.
M. Poonacha): (a) and (b). A line
taking off from Diva and terminating
at Apta has been built and opened to
traffic. Further extension of the line
beyond Apta to Goa/Mangalore is
not contemplated at present.

Taking over of Bankura Damodar
River Valley Company

2108. Shri George Fernandes;
Shri K. P. Singh Des:
Shri J. H. Patel:
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Bhrl 8. M, Jouhi:
ghri Madhn Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether Government propose
to takeover the Bankura Damodar
River Valley Company and the
Ahmedpury Katwa Railway Company;

(b) if so, the steps taken to absorb
the employees of these Railways;

(c) the compensation proposed to
be paid to the owners of these two
Railways as a condition to their take-
over; and

(d) whether any special terms are
being offered to the owners?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No. The Govern-
ment do not propose to acquire own-
ership of these Companies but have
decided to take over the working of
the Ahmadpur-Katwa and Bankura-
Damodar River Railways with effect
from 1-7-1067.

(b) All permanent staff of Ahmad-
pur-Katwa and Bankura-Damodar
River Railways, if found suitable, are
10 be taken over and absorbed on the
Eastern and South Eastern Railways
respective’y.  Temporary staff in the
service of thr Railway Companies
are also lo be offcred employment as
fresh recruits, if found suitable, to
the extent their services are required
for working the Railways.

(¢} Under the terms of the agree-
ments with the Railway Companies
no compensation is payable when the
Government “take over the working
of these lines without acquiring
ownership.

(d) No.

Wireless Wing of Raflways

2109. Shri George Fernandes:
Bhri Virendra Eumar Sheh:
Shri J. H. Patel:
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shri 8. M. Joshi:
Shri Madha Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether the Wireless Wing of
the Indian Railways is being reorgan-
ised;

(b) the reason for this reorganisa-
tion and its effect on the smooth
working of the Rallways; and

(c) the number of employees who
will become surplus due to the re-
organisation and the nature of
arrangements made to absorb them?

The Ministey of Rallways (8hri C.
M. Poomacha): (a) Yes.
(b) to improve efficiency in the

maintenance of Wireless Stations used
for Shortwave Communication on the
Railways.

(¢) The scheme iz in the process of
implementation and it is not possib'e
at this stage to assess whether there
will be any surplus staff.
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Rourkela Stcel Mills

- %111, Shri M. R, Krishna: Will the
Minister of Steel, Mines and Metnls
be pleased to state:

(a) whether the modifications to
Rourkela Steel Mills to produce stain-
less steel slabs have been completed;

(b) the total cost involved in carry-
Ing out the modifications; and

{c) by what time the mills are ex-
pected to roll out the slabs?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. ©. Bothl): (a) to (c). The Alloy
Steel Plant, Durgapur has started pro-
ducing atainless steel ingots but the
operation of its Blooming Mill and
Sheet Mills is expected to be stabi'is-
ed only by the end of 1888. It has,
therefore, been proposed, as an in-
terim  arrangement, that the Alloy
Steel Plant, Durgapur will make
stainless steel ingots and press-cog
them into suitable slabs which will
then be sent to Rourkela for rolling
inte hot bands of suitable thickness.
A trial rolling is expected to  take
place soon. No modifications are
necessary in the rolling mills of the
Rourkela Steel Plant for the trial
rolling of stainless steel. There is
no proposal for produving stainless
steel slabs at Rourkela Steel Plant.
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Accumulation of Khadi and Yars

2113, Shrimati Jyotsna Chanda: Will
the Minister of Commerce be peased
in state:

(a) whether it is a fact that huge
stock of khadi and yarn has accumu-
lated and the Khadi and Village In-
dustries Commission has drawn the
attention of Government in this re-
gard; and

(b) if go, the reaction of Govern-
ment thereto?

The Deputy Minister in the Mints-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

{b) The matter is receiving the at-
tention of the Government,

Inspection Team of Rallway Wagoms

2114. Shri B, K. Modak:
Shri Jyotirmoy Pasu.
Shri Bhagaban Das:

Will the Minister of Rallways be
pleased to state:

(a) whether railways have their
mt i;gection team at the procure-
men! nt of railway wagons, if o,
from which date;

(b) the arrangements for the ing-
pection of newly manufactured wagons
Prior t4 the above date;
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{¢) whether there are any inspec-
tion staff taken from DGS&D for this
job;

(d) if so, the number thereof; and

(e) the reasons for taking
this responsibility from DGS&D?

The Minister of Railways (8hrl C.
M. Poomacha): (a) Yes. From 1-3-
1965, .

(b) Inspectlon was under the con-
trol of Director General, Bupplies &
Disposals, Inspection Wing.

{c) Yes.
(d) 34 as on 1-8-1967.

ever

(e) To obtain close liaison between
the design and maintenance wings of
the Railways and the producers by
the use of Inspectors with Railway
experience which would result in
improvement in design and specifica-
tion, economy and safety of wagons
procured for the Ruilways.

Inspection Job ut Procurement point
of Rallways Wagung
Shrl B, K. Modak:
Shri Jyotirmoy Basu:
Shri Bhagaban Das:

Will the Minister of Rallways Dbe
pleased to state:

2115,

(a) whether it is a fact that since
the inspection job at the procurement
point of railway wagons has been
taken over from DGS&D by rallways
themselves, release of wagons is con-
siderab'y delayed;

(b) whether it is also a fact thal
Railways are still using the services
of old DGES&D staff since they have
no experienced hands of their "own
for this job; .

(c) the specific
taking over; and

(d) whether Railways are consider-
ing to gbeorb the experienced DGS&D

reason for this

The Minister of Rallways (Shri C.
M. Poonacks): (a) No.

(b) The Director General, Supplies
& Disposals’ staff are being used for
inspection duty only to avoid hardship
to such staff and not for want of ex-
perienced hands on the Railways.

(c) To obtain close liaison between
the design and maintenance wings of
the Railways and the producers by the
use of Inspectors with Railway ex-
perience which would result in im-
provement in design ang specification,
economy and safety of wagons procur-
ed for the Rallways.

(d) This is under consideration.

Exports of Iron Ore to West Germany

2116, shri 8, C, Jha: Will the
Minister of Commerce be p'eased to
state:

(a) whether it is 5 fact that the West
Germany Government are ready 10
import iron ore and other industrial
goods from India; and

(b) if so, what has been the res-
ponse from India?

The Minister of Commerce (Shri
Dinesh Singh). (a) West Germany
has been importing Iron Ore and other
industrial raw materials and manufac-
tures from India.

(b) India has been supplying these
items in increasing gquantities to
West Germany, our exports being
$23.75 million in 1964-65, $25.76 mil-
lion 1985-68 and $10.88 for the first
nine months of the year 1966-67.
Iron Ore exports for these years were
respectively $3.92 million 412 mil-
lion and 3.21 million.

Corrugated Iron Sheets
2117. Shri Bane: Will the Minister
of Steel, Mines and Metals be pleased
to state:
(a) the production of corrugated
iron sheets in India during 1064-65,
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1906-06, 1986-87 and how it vompared
with its demand;

(b) the quantity of corrugated iron
sheety suppied fo agriculturists and
1 in the above years and
in the monthg of April and May, 1067;

(c) the percentage of demand by
agriculturists met in the above years;

(d) the steps Government propose
to take to manufacture corrugated
iron sheets to meet the demand of
agriculturists; and

(e) if not, whether Government
propose to import them?

The Minisier of State in the Minis-
try of Steel, Mines and Metals (Shri
P, C. Bethl): (a) to (c). A State-
ment is laid on (he Table of the
House. [Placed in Library. See No.
LT-598/67].

(d) Rourkela Steel Plant's capacity
of 160,000 tonnes of galvanised cor-
rfugated and plain sheets will
come into production from Septem-
ber, 1987. They as well as 1 ISCO
TISCO are being assisted to Import
Spelter on an urgent footing tp in-
crease the production of G.C. Sheets.

(e) In view of the expected increase
in production there ix no proposal at
present to import.

Rash of Passengers in Sealdah Section

2118, Shri K. Haldar: Will ‘'he
Minister of Raliways be pleased o
State:

(a) whether Government are aware
that due to heavy rush of passengers
on the Sealdah Section, clashes fre-
quently take place between the pas-
sengers and Railway stafr:

(b) whether Government have any
Plan to increase the number of trains
on this section: and

{e) if not, the reasons therefor?

The Minister of Rallways (Shri
€. M, Poonacha): (a) No. There have,
however, been some holds-ups of

Written Ansers JUNE 3, 1067
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trains passengery demanding bet-
ter e:hi-mﬁm sdditional traing,

augmentation of loads, punctual pun.
ning of trains, etc.

(b) and (c). Construction of addi-
tional Electrical Multiple Unit coachesp
has been planned and, with their
availability, introduetion of additioral
services will be duly co
having regard to the volume and pat-
tern of traffic offering.

Location of Heavy Plates and Vessels
Project

2118, Shri A. Sreedharan:
Shri P. Viswambharan:

Wil! the Minister of Industrial Deve.
lopment and Compamy Affalrs be
pleased to state:

ta) whether Government have de-
cided, the location of the Heavy
Plates and Vessels project;

{b) whether the Czechoslovak ex-
perts have ronsidered Cochin as tech-
nically the most suitable site for the
project; ang

(er if so, thy reaclion of Gavern-
ment! thereto?

The Minister of Industrial Develop-
ment and Company Affairs (Bhrl P. A,
Ahmred): (a) Yes, Sir.

b) On techno-ceonomic evaluation
of the sites proposed for their consi-
deration, the team of Czech experts
vonsidered the sites ot Madras, Cochin
and Visakhapatnam as prima facle
suitable and placeq them in the fol-
lowing order:

Cochin, Madras, Visakhapatnam.

(c) After giving careful considera-
tion to the recommendations of the
expert team and taking into account
other relevant factors including the
nearness of the source of raw mate-
rials and the proposal for the establish.
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'I'{Ih above reply may be substituted
.Ey e following reply.

~ Y(a) and (b). The working of the
Joint Plant Committee will be watch-
ed and a decision about its future set-
up wil! be taken in the light of ex-
perience of its working.’

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd,

REPORTED REFUSAL oOF CENTRAL Gov-
ERNMENT TO MAKE AVAILABLE TO
Orissa GoverNMENT CBI REPORT ON
SHrT B. PATNAIR—Ccontd.

Mr. Speaker: I would request the
Ministers of Law and Home to throw
some light on the issues raised yes-
terday, so that later on I could take
some decision.

Shri Samar Guha (Contai): I have
a submission.

Mr. Speaker: Again, if you begin
submissions, there will be no end.
Yesterday I have heard. I wanted -o
hear both of the Ministers.

Shri Samar Guha: If you hear me,
you will appreciate it,

Shri Sheo Narain (Basti): Point
of order.

Mr. Speaker: Once I allow, I do
not know where it will lead. I would
like to hear only the Ministers now.
The Law Minister JPlease.

Shri Samar Guha: The House has

been deprived of the opportunity
i, .

Mr. Speaker: It will lead us to con-
fusion. It is for my information, for

assisting me that I am calling the
Minister.

Shri Samar Guha: I gave a call
attention notice on the revolving res-
taurant. In the Rajya Sabha that has
been admitted and discussion is going
on. No time is allowed here.
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Mr, Speaker: Why does the hon.
.member think only he knows what
.is happening in the Rajya Babha.
.don’t you allow the Minister. Yes-
terday I have heard.

Shri Samar Guha: My call atien-
‘tion was rejected.

Mr, Speaker: You are on a diffe-
‘rent subject. 1 am calling the Minis-
ter about the points of order raised
yexterday.

8hiri P. K. Deo (Kalahandi): If vou
will give me one minute. . . .

Mr. Speaker: It you are only one,
I can understand. There will be ten
people, and I cannot show discrimi-
nation. About call attention I will
allow you.

The Minister of Law (Shri Govinda
Menon): With respect to the point
raiged yesterday by Mr. Nath Pai and
.others . . . (Interruptions.)

Bhri Sheo Narain: You are the
Speaker of the House, Sir; no one
.else on that side. What is it that is
going on in this House? (Interrup-
tions.)

Mr. Speaker: May 1 request him
to resume his seat? 1 think Shn
Sheo Narain should be put on the
panel of Chairmen; he is qualified.

Shri K. Narayana Rac (Bobbili):
Sir, 1 am rising on @ point of order.

Mr. Speaker: Everybody has got
a rules book. You are mot helping
the proceedings.

Shri Govinds Menon: With res-
pect to the point raised by Mr. Nath
Pai and others, you correctly obsery-
ed yesterday that there was no point
of order, You were pleased to say
however that it was a relevant point.
The point is this, In the last Lok
Sabha Mr. XKamath placed on the
Table of the House what he claimed
%0 be s summary of the CBI report
with respect to some of the activities
of the Orissa ministers and later Mr.
Dwivedy p.aced on the Table what
‘he claimed !+ be a copy of the ftull
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report with respect to that matter.
It was claimed that on account of the
fact that this was placed on the Table
of the House it had become what they
termed ‘public property’.

Shri Hem Barua (Mangaldal): The
Speaker also said that yesterday.

Shrl Govinda Menon: It was also
said that these documents were print-
ed and circulated or sold in large
number and therefore, literally ilso
they became public property. They
say: how can the Home Minister claim
that the CBI report was a confidential
and secre' document which he did
not want to publish or disclose and
therefore did not want to communi-
cate to the Orissa Government?

On this matter, 1 wish to submit to
you two poipts. The first is that the
matter does not arise in the Lok
Sabha; secondly, if it does arise this
point has been the subject matter of
a ruling by your distinguished pre-
decessor on the 26th February, 1965.
I take up the second point Ars:,
because that might dispose of the
matter. In a considered ruling, Spea-
ker, Mr. Hukam Singh, said as fol-
lows:

“After examining the consti-
tutional position, the precedents
and the general practice I give
below my conclusions on the
various aspects that have arisen
and which I have specified ear-
lier: (1) A member can ordinari-
ly quote from a document that
is treated by the Government as
secret or confildential and which
the Government have not dis-
closed in the public interest; (2)
Government are not obliged to
lay such documents on the Table
of the House and the Chair can-
not comple them to do so if they
continue to hold the view that it
is not in the public interest to do
80.

Shri P. K. Deo:
that public interest.

Shri Govinda Menon: It goes on:

“It ia for the Government to
consider whether a2 document,

We never heard
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coples of which have been ecir-
culated gmong Members and have
appeared in the Press wholly or
partially shall still be treated
as secret or confidential and not
laid on the Table of the House"

1 do not want to read the rest of the
ruling. Therefore, it follow that it is
binding on us that although what was
-claimed to be a copy of the report
-or summary of the report was placed
-on the Table, it is still open to Gov-
ernment to claim that it is a confl-
dential document and therefore they
are not bound to disclose it, publish
it or communicate it. That should
dispose of the matter really, Bir.

Regarding the first point which I
referred to, the present matter arose
out of a Calling Attention notice
under rule 187. The rule is clear,
that there should be no discussion on
the statement, but it has been the
practice of the House to allow Mem-
bers to ask the Minister concerned to
give clarification. Now, the question
has not arisen whether the so-called
‘CBI report—I used the word ‘so-call-
ed’ because the Minister said yester-
day that it was not the result of any
investigation; he will probably refer
to it—

Shri Surendranath Dwivedy (Ken-
drapara): According to Prof. Ranga,
you are the so.called government.

An hon, Member: You arc piu-
judicing the enquiry.

Shri Govinda Menon: Therefore,
the question did not arise whether
the report should be produced in this
Lok Sabha. The question did not
arise whether Government should
place it on the Table of the House or
not. And it is when such a question
arises that it would be open to you,—
you are then acting almost in & judi-
cial capacity—to ssy whether this
document is one with respect to which
the Government may claim privilege
or not. Suppose this House comes to
the conclusion or you come to the
cnchmion that this is a document
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1

over which no privilege can be claim-
ed, what follows? It is a decision in
the vacuum, and therefore it is *hat
tfe Home Minister said if there is
need for it, if the Tribunal which is
constituted would call for it, and it
it would rule that this is a document
which can be admitted in evidence,
Government may consider that
matter.

In the circumstances, my short sub-
mission would be that the guestion
does not arise and it may be disposed
of that way.

An hon. Member: It is a Congress
interpretation.

The Minister of Home Affairs (Shri
Y. B, Chavan): Sir, yesterday, neariy
for 40 minutes or so, this matter was
dealt with in the form of questions,
and poinls of order were raised by
certain Members. Really speaking,
the main question and the point of
order raised was whether a document
which was laid on the Table of the
House was a confidential document
which Government can accept or reject
But incidentally, some other poinis
were also raised and certain innuen-
does and alegations were also hinted.
1 thought I should take this oppor-
tunity to clear those points.

As far as the technical aspect of
the point of order is concerned, the
Law Minister hag very ably dealt
with it, The only other alternative
is, I can give certain background why
we have come to this decision. It
is necessary that I put this point
before this hon. House. It iz not
the intention of this Government—and
1 would like to assure this House
again that it is not the intention of
this Government—to protect anybody
against any enquiry. As a matter f
fact, the Chief Minister of Orissa did
discuss this matter with me once. I
told him my difficulties in this parti-
cular matter. 1 have glso told him
if they want any officers on deputa-
tion to make further enquiries we
will be willing to do so. He has
recently written to us asking for the
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appointment of a certain judge of
the Delhi High Court as an enquiry
officer, and we are taking up the
matter with the Chief Justice of the
Delhi High Court.

Shri Surendranath Dwivedy: Sup-
reme Cour! or the Delhi High Court?

Shri Y. B. Chavan: The Delhi
High Court, because he asked for a
judge of the Delhi H#gh Court. So,
" there is no question of not giving
them any co-operation. But the point
is that naturally, when we have tG
take certain views about certain docu-
ments. we have to go into the merits
of that. What happened is, when
a memorandum was submitted,” that
memorandum was sent to the Prime
Minister; the then Prime  Minister,
Lal Bahadur Shastri, thought it fit
that he should appoint a Cabinet Sub-
Committee to advise him in this
matter. So, a Cabinet Sub-Committee
was appointed, I know about it
because I happened to be also a men:-
ber of that Cabinet Sub-Commitiee.
That Cabinet Sub-Committee decided
upon the procedures to deal with this
problem and the Cabinet Sub-Com-
mittee decided to ask the Director of
CBI to go and check up certain facis
from the records of the Assam Secre-
tariat, etc. I am sorry—the Orissa
Secretariat. Assam was so much in
my mind and that is whv I possibly
slipped,

Shri Hem Barua: That is why you
love Assam so much!

Shri Y. B. Chavan: What s
the role of that enquiry? The
role was not an investigation. Though
the officer who was asked to was the
Director of CBI, a police officer, real-
ly speaking, his function was to check
up certain facts from certain docu-
ments. Under the Criminal Proce-
dure Code, an investigation is not
merely a question of checking facts;
it can become a real investigation if
he investigates statements, ralls
people for giving evidence, eic. Then
it becomes a proper investigation
report. So, in the real sense, the
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document which was submitied to the
Cabinet Sub-Committee was not an
investigation report, but some sort of
an internal study thal he was asked
to make.

Shri P. K. Deo:
facie case.

He made a prima

Shri Y. B. Chavan: This document
is not in that sense an investigation
report and we are claiming privilege
for it.

Really speaking, the refusal of the
document is not going to obstruct the
enquiry in any way, because the
documents on which the whole en-
quiry is based are with the Orissa
Government and if they want to go
into that examination again, they can
very well do that. It they want any
officer from CBI on deputation to
them, certainly we will give it. If
this commission is appointed and if the
commission requires it and if it is ad-
missible, certainly we will not refuse
to give it. Having said all this, T do
not know why there should be that

sort of attitude of suspicion. I must
lodge my protest here.
The hon. member, Mr. Madhu

Limaye, made certain references 1o
certain PAC reports. Normally the
PAC reports are not discussed here.
But certain allegations were hinted
at, though not made in a specific way
I think it is my duty to lodge my
orotest against it.

oYy fom (7)) - #F TER
Fi'f:'?f FET | T dYo To Hq7 o &1 e
¥ AAHT A1 TR | T AT AT A
FHET FT WL 4T, .

#1 agEed T TR WA T3
21 7 7% = ¥ /1 afar & fi
§ wf zgmae froma 710 gg me
L1

sy qeq formir : drome Ho F
o197 eaa7 faear !
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ot s v W - frege
Wro ¥ oyt ¥

I must not only deny that, but I
must lodge my protest about this
matter, Whatever decisions were
taken, those decisions are on record
and I am not shunning the responsi-
bility for the decisions taken.

o T wANEY Wifgm ()
g WY wEr w0 1 [gER

wgl o1 aY wy fond argw ¥ e
Y 9T | WTIF | gH Y oy )

8hri ¥, B. Chavan: The gquestion
was raised, when 1 was Defence
Minister in 1863, whether the margi-
nal transport capacity of the Indlan
Air Force which was available shoula
be made available for this type of
work, That was the limited question
raised. It is true that in Oectober,
1962, before the Chinese aggression,
the same question was raised
and the then Defence Minister
had accepted the position that
the Air Force should luke that
responsibility, When 1 was con-
sidering this question in October 1963,
the situation had radically changed.
‘There wa: the possibility of war ex-
ploding :ny time. The guestion be-
fore me was, whether the marginal
transport capacity that was available
with the Air Force should be com-
mitted for this type of operation or
whether it shou'd be kept available
in case of any emecsgency arising. I
dia take the responsibility for the
decision that this marginal capacity
of the Air Force should not be com-
mitted to peaceful operations of this
type, because suddenly sometime hot
war may explode.

e Tw wige Wifgm @ IO
whw @Y wrg  ZraT e ot @Y W |

off Teww T wgw W
W @ aelr wfgh | W R R
i |
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Sre TH wfig Wl @Y
wT W doft ¥ i worT R ¢
T I T gt g gwT §

Shri ¥. B. Chavan: I thought it was

my responsibility, because certain
allegations were made. .

Wt ay femg ;AU s
mtlf?ﬁ-ﬁ‘ﬂot{olﬁnﬁm*
o § WY g § I§ I AT sqrew
STRE

Mr. gpeaker: I will call you; let him
fAinish first.

sitwq fewd @ oy aga miT
T g Erd W wfwr § Toww
t ook feems arw Y oY 4 ) W
wg §fay

Shri ¥. B. Chavan; I am in posses-
sion of the House.' R W a{Z %
a1

Shri Piloo Mody (Godbra): I know
the Minister is strong enough politi-
cally to rule out the point of order,
but I must say that a point of order
has to be taken up at the right time.

Mr, Speaker: I am sure the Minis-
ter is not doing that at all. Shri
Ranga asked how what the Minister
was saying was relevant to the issue
before the House, He is only ex-
plaining the point of order that was
raised. While raising the point of
order, yvesterday, some allegations
were made. It they were relevant
there, naturally the hon. Minister has
to reply them somewhere. If the
hon, Minister is not given an honest
chance to reply those points, it will
not be fair. He is only exp'aining
that.

ot wy fowd : #7 A€ § T
wqwent wT wer s & 1 & wft s
wrar § |
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Mr. Speaker: I will allow the hon.
Member, Shri Madhu Limaye to ralse
his paint of order.

Shri 8. M. Banerjee (Kanpur): The
point of order gets precedence over
other matters, .

Mr. Speaker: That is known to
everybody. That is the weapon In the
hands of hon. Members to get up.
Everybody has been doing it, and the
unfortunate Speaker is in such & help-
less position that the moment an
hun. Member gets up on a point of
order everybody else has to sit down.

Shri Piloo Mody: If he has no point
of order you may ask him to sit down,

Mr. Speaker: How can I say that
now. I have not heard him. 1 am
only asking Shri Madhu Limaye
whether when the hon. Minister is
exp'aining the pointg that were raised
yesterday in the middle I should al-
low him to raise his point of order or
whether he can wait for another one
or two minutes and raise his pulnt of
order after the hon. Minister has
concluded.

ot wy fivwrd : e R e

Shri ¥. B. Chavan: Sir, I said this
not as criticism on the report of
the Public Accounts Committee. Tam
only explaining my point of view to
the extent certain allegalions were
hinted against me. [ thought it was
my duty, my persona' right to ex-
plain my personal behaviour. The
hon. Member Lohia also, yesterday,
made a very interesting point. He
said. . .,

o ©W wAgT wWifiar : wa
wowr g ?

Shri Y. B. Chavan: Interesting but
not necessarily valid point he made
was. . . .

Skri 8. M. Baserjee: Bir, are you
allowing a debate?
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Skri Y. B, Chavan; 1 am replying 1o
the point that he made.

Mr. Speaker: He is explaining the
point of order that was raised yester-
day.

Shri §. M. Banerjoo: Let him aay
somethjng on that.

Mr, Speaker: Az Shri Banerjee
comes to his question after a preface,
he is also giving a preface to his ex~
p'anation.

Shri 8. M. Banerjee: Sir, the Law
Minister has said something Now
the Home Minister is having his say.
Kindly allow us also some time,

Mr. Speaker: You can put a ques-
tion.

Shri Y. B. Chavan: The point he
made was that the Government of
Orissa has decided and because it
acts on behalf of the Governor and
the Governor is appointed by the
President what we are doing is
against the Presideni., I would luke
to point out that whatever we do here
is also in the name of the President
and therefore it is President against
President.

wro TN wANFT wWifgwr : T oY
e R M@ RN fx
R e Y OE fpRr W It g
iz it | oY gl wy e et
o ot qeew ¥y gfee & | I Ay
wHRN R ERG

Shri Y. B, Chavan: We are claiming
the privilege of treating this docu-
ment secret because it is a Cabinet
document and not an investigation re-
port. Once we start laying Cabinet
documents on the Table no govern-
ment can function, whether of this
party or that party, if they hope to
come to power some time (Inferrup-
tion).
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Shri A. 8. BSaigal (Biluspur): No
Government wil] do it.

gshri ¥. B. Chavan: There s no

question of any consideration of giving
cooperation or not giving cooperation.
Qur attitude in this matter is to give
full co-operation to the Government
of Orissa when and where they want
to proceed in this matter.

Mr. Speaker: Now, before I allow
Bhri Madhu Limaye to raise his point
of order, I want to remind hon, Mem-
bers that yesterday we stopped at a
particular stage and no question on
the Ca'ling Attention Notice wag put,
Therefore, after he raizes the point
of order. I think we may take up
the Calling Attention Notice and hon.
Members whose names are there may
put their questions.

Wty fod  : wEaw WERT,
ot s T Al oY ¥ war f
afemw geTdzE WA B T I w4
wag i fawfr ) afers qerdgw
A W e wEw w1 AW 9T W
€ & | xafag wgw e faare § W
T ¥ RN ¥ § w1 y9w aw
il § | afers qwrdEE SRR A WA
NyaXfaa 7§ ¥ TER W
firopd firwrerm o B oo awr T
t | ofeers qwrdzes ¥ W wWT
W e X amA g &, ¥hew QW
are qyar § fe swer quar W@ IWIC
wr, faerwr % Igor fewr wr

“The thinking in the Defence
Ministry underwent a  radical
change for reasons not easy to
understand.”

& T ¥ Nw ¥ gae wAr
q § fr & frder® ¥ ¥ firg dare
F ! WTow qgr wri wsaw WgRT ¥
TR ferer €1 fe o o woRrT ¥ CqRe
ew it wft wrft  wire oY s

F g, ¥ v mft DA &, aw o afows
qwTITE W Tre 9T agt wat off et
¥ 1w Wl wEw # v e
et g,.....

ot e Cw W AW
S qer ar i A g

sfiwqfomd : ..... ar 9% w
qarr 2w foitd ey welt gy o
™ Iw T agw & faxr dued ) W
a7 wdY Agmw W Niq AR g W
oo & fag & § 1 Afwwr ww
T vk vwa v A fear

Mr, Speaker. Now may I ask mem-

bers to ask guestionsg on the Calling
Attention Notice.

Shrl Surendranath Dwivedy: Sir, I
want to raise a point of order, before-
you allow members to ask questions.
This arises out of the reply given by
the Home Minister.

Mr. Speaker: You will cover the
who'e ground again.

Shri Surendranath Dwivedy: It is
a new point which I am raising Sir,
you know that I do not generally get
up and raise points of orders. So, you
must listen, The question that was
raised here, and to which the Law
Minister has replied, I am not going
into that—whether since it is a public
document you arc going to make it
secret and not make it available to
the Government of Orissa. But a
new question has arisen out of what
the Home Minister has stated, He
said: no Inquiry, no investigation.

Mr. Speaker: You are discussing the
whole thing.

Shri Surendransth Dwivedy: Sir,
I am placing before you a book. You
may kindly 'ook into it. This is an
important point. It is not that we
want anything to be placed in the-
House by the Government; we are:
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not demanding it. Here the question
fs whether it was an investigation or
not. What the Home Minister has
stated ig not a fact because, as 1 will
-read out to you, this is the report of
the preliminary inquiry into allega-
tlons against some Ministers of Orissa
*Government and how this inquiry
‘Was conducted. The State Govern-
menl wants a copy of the inquiry re-
port and nothing else. 1 is not o fact
that the Cabinet Sub-Committee
wanted gome information. The fact
s, 1 will read out from the letter
which Bhri Kohli wrote to the Home
‘Secretary of the Government of India.
(Interruptions).

Mr. Speaker: Everybody has got a
-copy of it. Why read it»

Wt wq foadt : oy wg@ awH
wrek fvir & fordt wg wge wraw
E S

ot ot v (g8 owdh
waq A @ E 1 g fremwor g
aage g

Mr. gpeaker: Today we are discuss-

ing only the point of prder which was

1 wanted enlightenment from

the Law Minister ang the Home

Minister, After that, if the whole

discussion is started again, there will
be no end to it.

Shri Surendranath Dwivedy: Sir, if
You permit mie to read from the re-

Mr. Speaker: No, it is not necessary.

8hri Surendranath Dwivedy. sir, it
you take that attitude. it will be
‘diffienlt for us. 1 am bringing in
matters which are relevant to  the
specific point which I sm raising. I
am pointing out to yoy that there
was 8 regular case filed by the Gov-
ernment of India under the Delhi
“State Police Estgblishment Act for
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conducting this inquiry, I shall resd
out to you what Shri Kohli wrote 10
the Home Secretary, the letter which
he submitteq on the 15th of Novem-
ber 1964,

Bhri S, M, Banerjee: It shou'd be
laid on the Table.

Shri Surendranath DWivedy: This
is a public document. It has already
been laid on the Table. It reads:

“The Government of Indig in
the Ministry of Home Affairs
desired the Central Bureau of
Investigation”

not the Cabinet Sub-committee—

“to make g Preliminary Enquiry
into these allegations and accord-
ing'y three separate P.Es, in res-
pret of the allegations against (i)
Shri B. Patnaik and Shri B, Mitra
(ii) Shri Neelamani Rout Boy and
(iiiy Shri Sadasive Tripathy were
registered on 10.9-64 in the
Special Police Establishment, Two
other P.Es. concerning certain
entries in the books of Mohd.
Serajuddin and Company showing
certain payments to Shri Neela-
mani Rout Roy and Shri Sadasiva
Tripathy, Ministers, Orissa Gov-
ernment were also registered for
Preliminay Enguiry."

The cases were registered by the
Government of India under the Act
and then only the Centra) Buresu of
Investigation went in for a prelimi-
nary enquiry, Now he is taking shelter
behind the fact thai there was wno
reqular enquiry. This is not the ques-
tion whether it was a regular enquiry
or an jrregular enquiry. The fact ix
that en snquiry was made, money ‘was
spent apd officers were sent. Even
in the report they say that suficlent
time was not avesilable for them 1o
mgke a fuller enquiry. 8o, the whole
question which 1 want to put to you
and want you to give a decision on
is that this was an enguiry, An en-
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quiry may be regular or irregular and
may not be full but it is an enguiry,
after all, conducted by a regularly
constituted legal authority. The re-
port was submitted not to the Cabi-
net Bub-commitiee, who may be the
members, but the report was submit-
ted to the Home Becretary of the Gov-
ernment of India. When a State Gov-
ernment agks for a copy of that re-
port and not the Cabinet Sub-commit-
tee's decision——I again want to repeat
it ...

Mr. Speaker: I have understood it.

Shri Surendranath Dwivedy: The
Government takes shelter under this
and will not give the copy of the
enquiry report to the State Govern-
ment. That is the simple point I
want to raise and 1 want your ruling
on this,

Mr. Speaker: Is anybody prepared
1o put a question on the call-attention?

ot wy faad : wrod fofe &
amz o

wl §o wo Wi (wrmh) HE £
QT wE wrd § |

St €aT wrA o ;KW AT WY

gy grfr wifgd fe aft s
oy vy 3w § av wrvft weew A Wy

Shri X, Narayans Rao: It i not a
question of enlightenment. Rule
376(1) reads—this is a very important
provision for our purpose—

“A point of order shall relate
to the interpretation or enforce-
ment of these rules or such arti-
cles of the Constitution as regu-
late the business of the House and
shall raise a question which is

within the cognizance of the
Speaker.”

Bo, a point of order generally must
relate either to the interpretation or
enforcement of 3 given rule, Any
person who raises a point of order
shou'd point out a given rule in the
Rules of Procedure or any Constitu-
tional provision.

o wq fewit : ag ww s &

Shri K. Narayana Rao: Such being
the case, the first thing you have to
do is to Bee whether a point of order
should be allowed to be discussed at
all, because that depends upon the
interpretation of the rule. Sub-rule
(3) says:—

“Subject to conditions referred
to in sub-rules (1) and (2), a
member may formu'ate & point
of order”.

Then it is for the Chair to decide
whether it is a point of order or not.
That comes in the picture when there
is final decision on the point of arder.
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the rule, But it is not so difficult to
point some rule. So, I am not

sion can be opened up or whether a
point should be formulated in con-
formity with a particular rule, whe.
ther it relates to an interpretation of
the rule or enforcement of a rule or
to a provision relating to the Consti-
tution. Yesterday, Dr. Lohia was
discussing so many provisions of the
Constitution which were totally
irrelevant , . , (Interruption).

Mr. Speaker: That is all.

! o wo Wt : wegw wgww,
& a5 arrr gt fefeer W R wa
TT Tgw A ww wa i werw w@ew
A w9 wxedl B fo% gwe v Y
wow ff f ot fede & fag war
o uy A womw wEey ) wfem &
o o ¥ Wi ¥ www &
(vowwr) . .... wsow  waww,
LR CRTCR T R R
WY sl Ty ¥, W0 W qaqT g
T i et ¥ fede ardy fear Wik
w ot on Gar § Swe guert word
wTaT ¥ f W7 wE fw T o weer
! 7w w7X @ fr ag wakand ord 7
o Ao 7 W wAT @ ¥ uw
Wt sy ds o wniang
W) u‘t#mwrg‘mﬁr. L
¥ ¥ wweE N, WX T ol 0
ot o Wt e g war g -
anft wrhferw urs i graw 3 e
Q:?f?m;ﬁ\h#mﬂﬂmgl

8bri B. M. Banerjee: Bir, may 1
make a submiasion?

......
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Shri P, K, Deo: On a point of order,
Sir.

Mr. Speaker: Let a point of order be
first raised,

An hon. Member: On a point of
order, Sir.

Mr. Speaker: I will call him,

Shri P. K, Deo: I support the stand
taken by my friend, Shri Dwivedy,
that the Report of the CB.I ig a part
of the inquiry which was properly
constituted. ...

Shri Manubhat Patel (Dabhoi): Are
Wwe entering into a discussion ggain?

Mr. Speaker: We are not entering
into any discussion. These are all
points of order.

Shri P. K. Deo! Now, the plea taken
is that it ig a secret document and
that it was meant to help the Cabinet
Sub-Committee in arriving at a deci-
sion. I do not think they can take
that plea, The ruling of the previous
Speaker is very cleer on the subject.
He had ruled:

“....if they continue to hold
the view that it i3 not in the pub.
lic interest to do so.

Uptill now, the Minister has never
said that it iy not in the public in-
terest to reveal the document.

Secondly, thers have been many
such precedents in the House, On 4th
March, 1963, when Mr. Daji—he ig not
here; Mr. Banerjee will bear me out—~

the Minister of
Industry, at that time; suo motu plac-
ed the secret document on the Table
:f.::: House with the following re-

“Since this part of the Daph-
tary-Shastri Report is already in
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circulation, Government do ot
consider that any useful purpose
will be served now by continuing
to treat this part of the Report
as secret. I am, laying
it on the Table of the House.”

8o, the entire matter has been in cir-
eulation in the country; everybody
knbws about it, I do mnot think that
Government will take the plea of sec-
recy in this and I hope that Govern-
ment will make a copy of the report
available suo motu.

Some hom, Members rose—

Wr. Speaker: Should we have a
whole debate on this?

Bhri 5. M. Ranerjee:
know only one thing, sir.

Shri K. K. Nayar (Bahraich): I stood
up much before,

Shri 8. M. Banerjoe: This is for the
18h time that I am standing.

Mr. Bpeaker: Mr Banerjee is al-
ways on his lags,

1 want to

Shrj X. K. Nayar: I may be heard
first.

Mr. Speaker: All right,

Shri K. K. Nayar: My purpose is
not to hinder the proceedings, or ob-
struct the proceedings; I only want to
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be examined by you. If the plea i
that it is not in public interest, the
examination of that plea should be
possible by you and the decision will

be given by you. Merely to say that
it is not in public interest . . . (Inter-
ruptions).

An hon. Member: That was not the
Pplea.

Shri K. K. Nayar: The privilege was
claimeq all along on the ground that
it was not in public interest You
must have a chance of examining what
public interest would be injured or
damaged by the revelation of the facts
in that report. That is the first ques-
tion,

The second point is this. The learn-
ed Minister for Home Affairs was
pleased to say that this was a Cabinet

Mr. Speaker: Is he golng to analyse
the whole thing?

Shri K. K. Nayar: No, Sir, I was
just....

Mr, Speaker: What else is he doing
now? NO, no.

Now, papers to be laid on the Table,
(Interruptions). 1 would not give a
ruling now. How can I? I will give
on Monday.

Shri 8. M. Banerjee: Before you
give your ruling, kindly give me &
chance, Sir, That is my request.

12358 hre.

PAPERS LAID ON THE TABLE

NOTIFICATIONZ UNDER SUB-SECTION (3)
or SecTrrN 620A. or CoMPANTES AcT

The Minister of Industria]l Develep-
ment and Compsny Affairs (Shrl
F. A, Ahmad): I beg to lay on the
Table 2 copy each of the following
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Notifications under sub-section (3) of
soction 620A of thes Companies Act,
1056:—

G.S.R. 607 published in Gazeite of
India, dated the 20th April,
1967,

G.S5.R 608 published in Gazette of
India, dated the 28th April,
1987,

[Placed in Library.
580/67].

ANNuaL REPORT ON ACTIVITIEg OF THE
Ruseze Boarp rre.

The Deputy Minister in the Minlstry
of Commerce (Shry Shafi Qureshi): I
beg to lay on the Table:—

A copy of the Annua] Report on
the activities of the Rubber
Board for the year 19685-60.
{Placed in Library. See No.
LT-581/67).

A copy of the Audit Report on
the Accounts of the Rubber
Board for the year 1085-86.
[Placed in Library. See No.
LT-581/87].

A copy of the Cotton Control
(Second Amendment) Order,
1867, published in Notification
No. 8.0. 1965 in Gazette of
Indis, dated the 13th May,
1967, under sub-section (6) of
section 3 of the Essential
Commodities Act, 1955, [Plac-
ed in Library. See No. LT-
582/67).

See No. LT-

JUNE 9, 1087

12.57 hra.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

‘I am directed to inform
Sabha that the Rajya
the gitting held on the 6th June,

3
4

trial Security Force Bill, 1866, to
2 joint Committee of the Houses
and to reuest that the concurrence
of the Lok Sabha in the said mo-
tion and the names of the Mem-
bers of the Lok Sabha to be ap-
pointed to the said Joint Com-
mittee may be communicated to
this House.'

Motion

“That the Bill to provide for
the constitution and regulation of
a Force called the Central Indus-
tria] Security Force for the betler
protection and gecurity of certain
industrial undertakings be refer-
red to a Joint Committee of the
Houses consisting of 45 members;
15 members from this House,
namely:

1, Shrimatj Violet Alva

2 Shri K. 8 Ramaswamy

3. Shri M. P. Bhargava

4. Shri M. Govinda Reddy

5. Shri Nand Kishore Bhatt

6. Shri Akbar Ali Khan

7. Shri B. K. P. Sinha

8. Shri M. M. Dharia

9. Shri Krishan Kant

10. Shri Bhupesh Gupta

11. Shri K. Sunderam

12. Shri Rajnarsin

13. Shri Banka Behary Das

14. Shri D. Thengari
18. Bhri A. P. Chatterjee
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and 30 members from the Lok
Sabha;

that in order to constifute a
meeting of the Joint Committes
the gquorum shall be one-third of
the total number of members of
the Joint Committee;

that in other respects, the Rules
of Procedure of thiy House relat-
ing to Select Commitiees ghall ap-
Ply with such variations and modi-
fications as the Chairman may
make;

that the Committee shall make
& report to this House by the
first day of the next semsion; and
that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Com-
mittee and commamicate to this
House the names of members to
be appointed by the Lok Sabha
to the Joint Committee.”

? hrs.
TATEMENT RE: DELAY IN THE
ARRIVAL OF FOOD SHIPS IN

INDIA DUE “TO CLOSURE O]
SUEZ CANAL b

Mr. Speaker: Mr. Jagjivan Ram.,

Ao Tt e wifgar (weltr) ¢
W YW o N Ay W AT |
WY A ok & YT | g A e |
WO ST agw geft | @ e AR
w wifag |

Mr. Speaker: 1 think, he will place
it on the Table. Iy he reading it?

not be over in one minute, I could
£ive him one morg minute.... Or be
aan place & on the Table.

Shri Jagjlvan Ram: Yes. I beg to
lay on the Tuble of the House a state-
ment on the delay In the arrival of
foodgrains az a result of the closure
of the Suez Canal. [Placed in Lib-

1259 hrs.

BUSINESS OF THE HOUSR

The Ministor of

Affalrs and Commumications (Dr,
Ram Snbhag Singh): Sir, I beg to lay
on the Table 5 statement regarding
Government businesgs for the week
commencing 12th June, 1967,

Shri Eanwar I1al Guptis
Sadar): He has to read it, Sir,

Shri 8. M. Banerjee (Kanpur): It
should be read out.

(Delhi

Dr, Ram Snbhag Singh: With your
permission, Sir, I rise to gnnounce that
Government Business in this House
for the week commencing 12th June,
1967, will consist of:

(1) Further discussion of the
General Budget for 1067-68.

(2) Conmsideration and passing of
The Anti-Corruption Laws
(Amendment) Bill, 1987

The Passports Bill, 1967, as
passed by Rajya Sabha,

(3) Discussion and voting on
Demands for Grants (Rail-
ways) for 1967-€8.

Demandy for Exces; Granta
(Railways) for 1064-85.

rity Force Bill, 1968 to a Joint
Committee,

(8) Consideration and passing of
the Unlawful Activities (Pre-
vention) Bill, 1967.

2 1 may also inform the House that
e discussion and voting on the De-
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mands for Grants of warious Minis-
tries will be taken up in the follow-
ing order:

Defence

Commerce

Home Affairs

Food, Agriculture, Community
Development and Cooperation.

Irrigation and Power

Communications

Labour, Employment gnd Rehabi-
litgtion

External Affairs.

Industria] Developmeny and Com-
pany Affairs

Works, Housing and Supply

Health and Family Planning

Information and Broadcasting.

Education

Planning Commission ang Steial
Welfare.

Finance.

Atomic Energy

Steel, Mineg and Metals

Petroleum and Chemicalg

Transport and Shipping

Tourism and Civi] Aviation,

Parliamentary Affairs

Law.

Shri Hems Barua (Mangaldai): We
wanted to seek some clarifications re-
garding the statement that the Food
Minister hag made, Could we take it
up at 2 pm?

Mr. Bpesker: Some hon. Members
want to seek clarifications on the
statement made by the Food Minister,
If it will be convenient to the hon.
Minister, we shall take that up at two
o'clack.

JUNE 5, 1867
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13 hre.

Shri 8. M. Banerjee: What about
the statement made by Dr. Ram
Subhag Singh? We wanted to say
something on that,

Mr. Speaker: These are the decisions
taken by the Businesg Advisory Com-
mittee.

Shri 8. M, Banerjee: I know that
We want to say what more should be
taken up. And we Want to express
our opiniong,

Mr, Speaker: I thought that it was
agreed to by all the parties in the
commiittee.

Shri 5. M, Banerjee: Let us not
break past traditions angd conventions.
This is an opportunity when we can
say that some more discussions are
needed. Please do not deprive ug of
that right,

o} wiwTe wre v W WA,
¥ ag w0 g § fe qed W
Feed W1 oy g W AT Ay
forar vy, 9w o feewwr «&m av
ot ey ?

wean Wty ;. qwe fww ¥ X
E UL

Shri 8. M. Banerjee: I want to bring
to your kind potice two or three very
important matters. Last Friday, when
the hon. Minister of Parliamentary
Affaire amnounced the business for
this weak, I pointed out that the Audit
Reports oo the Ruby and Asiatic com-
panies shoulg be laid on the Table of
the House,

Secondly, T woulg suggest that there
should be a discussion on two other
very important matters. We have
understood that these would be taken
Wﬂﬂv%thmmm

are discussed, But I would submit
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that two. anti-people Bills are going calling attention notice was taken up,
to be discussed next week. So, I want he said that there should be a discus-
that Governthent should find some sion. I want a definite commitment
time, firstly, for a discussion on the from the hon. Minister on thege points,
DA commission’s report which has

Governmiant  employees, a mw:m"lﬂ.
secondly for a discussion on a non-
officia) motion tabled by some of us oY 5o oft wovelt X wgr § I wadar ¥
about the retrenchment in the defence *mmfﬁﬂﬂkw*
establishments.  The other day, you  gupg ¥ TRATERT Fald § fewcrwr

wiere enough to that it ,
Thoulq by dlscussed, and 5o, we nad  TIGE ¥ ¥ woaw ¥ qu¥ ferft

tabled a motion on this, I want that T @t o off & ot avg & wgaré
a discussion on the DA Commission's W"‘T'@tlmﬂltﬁf

art
report a discussion on the pro-
wedretrmmdunentinth:d:hncepec- Ttz wiw % on g wfer § i
tablishments should be taken up. I WA Q% wefew wrelt o off
Mr. Speaker: We shall now adjourn & | & wgar ¥ e oy oy v fordr
for lunch and meet again at 2 p.m, wr§ far frae we far i are-faene
¥ fad, §f o o wwd wamg oY
W At § qw el i ag Wt

The Lok Sabha re-assembled after ¥ fir war feverwa g waife iy sl

13.03 brs.

lunch at Fourteen of the Clock. WY 9T waT gFar § Wi T v
The Lok Sabha re-assembled after &Y § | Gar 7 §Y fr o wX &
lunch at Fourteen of the Clock. T W A qhrdwr wE R Ay

[Mz. DxruTY-SerAKER in the Chair] QT g4 T Q8T BY fir wrve g
aw WX TeHE W gy Wi
o) ErcaTe or . WNW AW, g IAC W A< ghw o @ ¥ 99
%ogrow ¥ fafedw & o0 % wgm o e w3 o o 1 @y @ e
by s et | wafed wre [ et @ we-
. . Afewlt ag e sy woh 1 & g
- A/ if o

Hn‘l:.ntrspnker as it not ‘ﬁ: - -

Shri Kanwar Lal Gupta: No. Shri 3 % 9§ 0o sorér aamg ey
Banerjee had finished speaking,

Shri 8. M. Banerjes: No. I had not. Shri Hom Barua: I want this West
fhrl Hem Barua: What about clari- Asian situation to be discussed be-
fications on the Food Minister's gtate- cause of the dramatic developments
ment there. Maj. Gen. Rikhye hag come
out with a statement which contra-
Shri' § M. Bamerjee: There are two  dicty the statement made by the Prime

shout retrenchmaent in the defence a dhcuu.ion on this particular thing.
éstablishments. When the ‘Spsaker Maj Gen Rikhey's statement contra-
was in the Chalr that day when a  dicts the version of this Gevernment.
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8hrl Himatsingks
coniradiction

(Godda): No.

Shrl Hem Barua: There is contra-
diction because our Government
spokesmen have unilaterally condemn-
ed Israel. Maj. Gen. Rikhye comes
out with a statement ang says that the
Arabsg are also a contributory faector,
and he has pointed out the facts there,
Therefore, there should be some form
of discussion,

ot vy fmd (%) : wwveaw
i, afreft qfrar o3 g o
o wfgr | Afer @ qgt wg
o } o we WA ¥ O wgw @
¥ 1w R wh anami §, gafed
o ity ¥ ae faar o

TE® WTq-6TY A grrfusR sl
WX gl {@R §, s7 9 aow
a—&}m@wﬁu’rﬁmw@m;‘
frag csr Y st §

el ior ag e = gmiiTa wix
9 qfmfes & ot ¥ ‘wWE A zaw
W W & v { At 7w 36w
W™y

Dr, Ram Subhag Singh: Regarding
this Dearncas Commission’s report, the
matter will be examined first by the
Government, and after that we ghall
be providing time for discussion in the
House.

s G WA TW ;. W AT WY
®T o ?

Rr. Ram Subhag Singh: Because it
has not yet been considered by the
Cabinet. The moment that considers.
tion is over, it will be discussed here,

Sbrl 8 M. Banerjee: The hon.
Minister has not. followed 1,

JUNE 8, 1067

B.OH. 4184
fl‘. Qe m * “ R‘ﬂf t
Jax W ¥ wl gowr } W
daer Afi fwar § 3w dwWw W
T A M F e frwrra T o wowndy
wdwrdl § 3 # wrely Ax §, wrelt Qv
¢ 1 <afed & wgar ot fie dawr 4%
¥ qgW €U weT ¥ 30 g gw § xhrar
THT N AR P o ol oer
Tz w7 § | WX dagwr A ¥ A
HTAT AT AT FraAr A qrov A Y v

ﬂ"[q{a ql’em (W) :m
R & ar agh qW w1 Ry Qen ?

s aaTw wfgeare (dwg) ¢
ool var & warvfia =l Y s W fis
g sreew Sfaee o foid v
=t gl | W o g ¥ g W
wifae far qrdem ?

numgﬂﬁ‘m: Wm
o degee e S A fod at
Wi aT §, AfeT g wet g awe &
feetwe %1 qu won &, v fay Sud
TR et far gau fawife fear
ST |

wifez e, fediie wie fe To
¥ art ¥ wraiiy wot dte gad arfaal
Fwgr 1 e Qo TfIWAH AL N
mnE ¥ faeTe vk foe e & A
TEt A ond | g wer ot sy
warg ¥ av fee gal awarg ¥

sy #re arar e : S vk o
% warw i g wifgd wife ag oY
¥ wréa qnfadwer ) ok )

st ®o Ho wwft @ gowre fewr
WO i g agw & fod ogt e ¢
The Deputy Prime Minister and
Minister of Finance (Shei Merarfi
Desal): May 1 say that it will not be-
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good to have a discussion here before
we take a decision. The siage of dis-
cussion has not yet reached. Suppos-
ing the discussion takes place now,
what am I o say at the stage of dis-
cussion. TUnless the Government
comes to a decision I cannot say any-
thing on that, It would be a different
matter if the hon. Memberg want that
their views should be heard before
we come to a decision, I do not see
any point in this; if that is so I have
no objection,

ot QAo gwo Wit : @t ¥™
v & &1 ot ko e & e
atiY Y qeTg T & F 3 oeey T |

MNETCATH N . FT TT W O
o qo T R T H

Mo TR AN fag : fawT & ©
I | 99 9T fawc R A
wew |
Shri Morarji Desal: ' That is not
possible. -

Shri KEanwar Lal Gupia: We accept
the suggestion of the Finance Minis-
ter.

tro O gwa fay : ogf 7% A=
gfmar & WX & wgw wr g g,
| gt W grate qaad fafely
wY fasree wraafy | &g oY e e

ot wq fomd : Wi QETE W e
T ...

wte v gwn Tog : forw fae WY
# g geg v § Iud wqerc oot
Rfewagt e s 1 s
Wy fravm

ot wy femdd : TEw oY q4w T
wmit

o aw gun Fay : <feww Cferay
¥ X % ooy o it A s aewe
md\‘mqﬂmiﬂl

JYAISTHA 19, 1889 (SAKA)
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Shri 8. M, Banerjeo: There is going
to be retrenchment: 2000 men lost.
their jobs, anothar 5,000 gre facing re-
trenchment. Therefore, it shoulg be-
discussed.

o W wAlge Wtfgar (ww) -
Mqﬁw%ﬁﬁi&mtﬁ
e g iy <

wro T g Fag : & wre’ wifigy

¥ Fordzer ¥ fir mfediz_ & wer W
T Ao faar o |

o TR T wifgar ;@ fagre
srraT qgar § syl A )

8hri 8 M. Banerjee: People are
losing their jobs; we want a discus-
slon. 2-1{2 hours should be allowed.
The Spesker agreed.

Dr, Bam Subbag Singh: You can
give the motion,

8hri 8. M, Banerjee:
have given a motion.

ot qeo qRo W=} : dATFE W
W T Frevw wiae o o food
foreft § wg oty & § s aga & o
weey Wi Ag awwy § | T\ el ?
oft Frog X YW g @} ¥ e fgt o
Y forelt § 1 & o g § o iy
% ofr gu F Y w9 feeams 7 qae T
wGr )

elo W gun fag - g wfw
wat |

wro O sy Wifgar : oF W
& wra wiferw w¢ @ § o weftar ot
foreerr &1

o T g fay © wree Wit
w1 Y war wefra frwer & 7

¥to TTR sty Wifigat : T AW
fean v fir iy mft W

86 Members
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o T gua Fay - wgt VW
£ 7 e oY oY v wrfc g §Ow
ofy wre iifY w1 e ey )

1414 hrs.

“INDIA DUB TO -GWOSURE OF
‘ sur:z CANAL—contd.

Mr., Deputy-Speakpr: Members
'wantedg to put questions on the state-
ment of the Food Minister,

Shri Hom Barma: Now the West
JAsian situation has taken a dramatic
turn after the acveptance of the UN
1cease-fire resolution by both the war-
.ring parties and yet unfortunately the
.Suez Canal is not open for navigation
and also in view of the fact that
famine is stalking our land, what steps
.haye the Government taken or pro-
pose to take through the UN tg see
that the Suez Canal is reopened forth-
~with po that the food ships coming
from America might come straight to
our country in order to meet the dis-
.tressing situation?

Shri Jagjiwan Ram: Now hat the
ceasefire has been actepted, efforts
‘will be made in the UN and our rep-
resentativea will also try to normalise
the situation so that the foodships may

«Come.
1> R wAlgT Mfear (wter) -
Wy I ® I TS XS gy 9T a7
rxwmar 8 1 =< fagr aft @ AR
WY T S&T & | TEw w1 3%
4 s g Wt &= oyt o< Aifa o &
oy g & 1 Afia e oy dvefy ¥ age
JgTar W Y wrar & | fared wen §
mﬁw@ﬁczuﬁm&maﬁ

ﬂmtmmmshﬂ

JUNE 9, 1067
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arT gw Wt % oAt welt vl o o
arreft § fiw Qur worarr § fiw & o
w7 ey Wl % § 1 Wfww it dfr et
o §, ifer o7 w8 ft & 1 oy & frQw
ow ¥ oft wgaT wrgaT % oY ad
oY arit wrar ) ST Ay qw S W
aar % ¥y ife o7 w1 o Y ) o ares
¥ ¥t A gw Ay e sy At
sz @ ¢ fx A1 it 77 W, ot
ferardl wrer WY, w1k <ok oy W, W

RE woT, & S W A
2wt & weer o g o Aify ow oy
2 | afe ww At & 5 & qW WY ow
N ferar s ak & | TR ff & Y
# g avwr q § e fadw qur w1 oy
¥ oy e xe AR W awT R Qg
37 797 ¥ wrgw ot § e O fea
f g Srear adem | aw & a8 vy
T § oy % o O w7 g g Fw wrw
WY ar Y 3 W @AY T W g
G1F | ¥ ¥ TPATAT § IR TR U
qV T W !

T am aw Ay e

g et T & o Wik
mmumc forerty Fareely
TE wwg Toard) WY Y Wy g o )
oAt ot TEX & ARl I W e
& ¥7 40-50 ATE 1 1 KO 0T
fasger arelt & Ao W7 Q1T WT R THEY
Fiforwr aft w7 a%d & 7 § awvomdy
T3 AT WY AT T & wEA W A
g fo &g Jww wTH AT F Wreey
fadit | & gowar § s gx ov o fY
TE® frg Farc & 1 F e wn
fevrwmdare @ f gart wacty
Iy wTEw W e B iy -
Wi wh oy ¥ Wi @i F et R
e w1 ¥ @d ey I fasde
w7 ww R4 A T G
e 1 QX fewr wwi & R
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o e v w7 7wl | Qe e AT
e o gt T orX g 1 ot o dwr
Ned et Wyt . L .

Mr. Deputy-Speaker: The point in

India. This is & limiteq question.

e W witge Wifgw : T O
¥E W E T WAy QUK | e
AuardAy, efeagaft p A
aiarmr 8, FHTEARIE &
W ¥ W e g g e @
awa § fs O ARly Az——wmy
aae iy T g —yry At eEdner
Qar ot w3 7= # fie 0 W T
vk &, g0 T @ Wi A I
¥ s yom€ & wo oo, 7 wme | gl
R # ot T w9
anweY ¥ ¥ fod dfer nd o Aw
A Wt s fiwsx  ghm o R
ag qaré ¥ ot aft wrodt goer ¥ o
vy | 8 3t waw # wATY Q@
g1 § fr w g o oS & F wo
JET § WO Ay dawl ¥ 2T qE A
NPWrsaA NIGa R ?
AR WY arpe Aty Y g
& fadreft o & T o & "9F Ay
frergrer S % ¥ gr g 1 ww ) firm
&, Wy AT ¥ groy a4qT AW WO Q)
T & aw ey derare ¥ ) awr awd
7 7% ¥OF 7 Y, 50 ez wfafoRr
T WS oygE 3 W AT B WS
aagf ¥ uras ¥t #v &, W AW
Tww ¥ ol gy € 2w oeww
o ¥ fag darc ¢ Wik AT A
Yy v & forg e § 7

- off waflwr v : & YANT ST

JYAISTHA 19, 1629 (SAKA) foodshipments due 4160

to clogsure of Suez
Canal (8t.)
T g e dw A sfard o T
wod | XAy i g e forad WY
asriwfaw dar & sair d=aw § ow-
fNMrerz FXTE T Fogdmw Ay
2w Qar wfwgrr aw Prg & fmr
& 0% A€ AT §ar &, Wt & -ﬂ

_art Joemy ¥ o o ar W A
wﬁwﬂm LB
@A Juwew fear amg, Wi AT o
w@rf o Eré r wro anfe xw @
oy AT sy AFE | F o ¥k
A & ofY e W

o T wAYyY wifgay : oo wrw-
sifrnEscrag aw |

ot Sue wrw qex (feelt weT ):
ez wgrom g fs g K
8 T aafl, wWiife: 37 N @ T
¥ AT AT | Y FAaw N T O
%o fer & A7 | wnoe W ¥ 76
W fmar « K garmr g
gw feafa ¥ LW fea? wmor 1,  feaar
| W7 @7 #A, wd @i
¥t WgRe ¥ Rz T A
¥ oww ¥ oae Aww ¥
g7 *g & Tz wr v sw
ar apar | R ag arrwr wgan £ e
W2xa W) fa ww waTw faar o
7 ATEI YW ooy ¥1 fedrA@ A
quard ¥ fro O maear @ 27
w1 ANt WrRE § 2ra @ Ao
wywaed foar 2 7

T, WA Oy T G WG
iy sfm @ §iwfrawar grog

_:%wmmjmﬂ
ST ST Sfgy or, W

an %

awii;rhmz:r ﬂmlﬁ'iﬂ'

v g | ﬁmiﬁnmt& SRR T & e A e A

wmife

T AU TR ST qF
w fe

% aut W & T e

aF {1 w ¥ am § g W saew
% ag tw R ¥ e wgt ox i) WY
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[sfr e O]
¥ ¥ g oW wer awd § 1 A
oF fax & arx qwmr A Y W §
w4 ¢ g gre faeT s &
T, g 39 ¥ fgara ¥ gl WY
%S TA R §o HH AATT BT

Shri Inderjii Gupla (Alipore): The
statement gays that there is a quan-
tity of 24 lakh tons which is actu-
ally at geg now on the vassels which
have already left and “to that nxtent
the allotment of foodgrains for this
month will have to be revised”. There
must be some advance thinking in
the ministry about the basis of this
revision, how the priorities must be
fixed and 50 on. They cannot go
on waiting for that; they must be
thinking now because it ig a question
of allocations for the current month,
On what basis are you going to fix
the priorities while revising the al-
location to the extent of 2-1]2 lakh
tons?

Shr Jagjiwan Ram: The simplest
way may be to apply & uniform per-
cen ocations for all

But in addit oN 15 that,
special circumstanceg in some States
will have to be taken jnto gapsidera-

_Yop while mlking "-Eut in the gﬂm—
tlonl already made. .

Shri Vasudevan Nalr (Peermade):
The statements ijs alarming and dis-
turbing, especially for those who come
from deflcit States and who are jn need
of central supplies. 1 hope the state-
ment was prepared before the Govern-
ment received news of the cease-fire
and they will make a re-assessment of
the situation. In gpite of that may
I know whether the Government are
thinking of tightening up the procur.
ement machinery inside the country
a3 much ax poesible on & war footing
80 that in the new situation, we can

JUNE 5, 1087  foodshipments dus to 410z
closure of Suez Canal (St.)

procure more foodgrains from inside
the country? What steps do they pro-
pose to take in that directiony .

Shri Jagjiwan Ram: I have always
been emphasising the necessity of ha-
ving procurement in both the gurplus
and deficit States. Yesterday morning
we were thinking of convening an
emergent meeting of the State Chief
Ministers. Now the situation having
changed after thaw.
been accepted, let us hope

~Bui will be re-openeq very
quickly, In any case, I am thinking
of convening a meeting of the Stand-
ing Committee of the Chlef Ministers’
Conference to consider all these prob-
lems. 1 will take this opportunity to
appeal io all State Governments, both
deflcit and surplus, to intensify the
procurement measures in their States.

Shri Sequelra (Goa, Daman and
Diu): Arising out of the reply he has
just given, may I know whether at
this conference which he is conven-
ing, he will consider suggesting to
the Chief Ministers of surplus States
that whatever stocks they procure lo-
cally should be controlled and distri-
buted by the Central Government
equitably to all the States?

Shrl Jagjiwan Ram: Ag a matter of
of fact, even under the present grran-
gement, whatever gurplus is available
in a surplus State after

E



may unfurl the banner of real inde-
pendence because food is one of the
dimensions of the freedom of the
country.

Shri Jagjiwan Ram: As I have al-
ready said, I welcome the suggestion
and to begin with I said 1 will call
the leaders of the varioug parties in
Parliament before we take in others.

M. TR wAlge wifgar : HdY
AP e &Y gwTe onet Egw @
wit W ¥ o

uanfi@m 7w qgF T & i
frstam |

Shri 5. 8. EKotharj (Mandsaur):
Would the hon. Minister kindly con-
firmr that the snigtra-
tion-hes-nat held up
cons Jest,

and o policy in respect

of Israe]l remains unchanged?

of

Shri Jagjiwan Ram: No, Sir, there
has been no change or delay so far as
the loading of ships in American ports
is concerned.

wi{ Ho Ao W, F& (*’U) : & wefy
v & Reerefy e e f e gardy
wyrk o @ W ® ow o f—wW
¥k ¥, wff ek GO A
ofic ety oo & v ¥ @ T ol

Canal (St)
o ft § fv oF o Far 7 oy
arer-fd AT wifgg | § Tmwer
£ e ot T v 92T W &1 qurw
§ ¢t frnfelt o1 el T
e T STrem it R
forg wrarveT T e Y § B feanit
¥ fuwra dar fear oy o

N wrarrifer Swadw T,
w9 F w1 fefeswa vt §,
% Aréaz dw=T Fr TR =@ §
¥few & @O 9§ W ag e
&0 anit § 1 T wroor fedtagu S
TRATEDH W s Ad wPy
waifey  weEw ¥ age I
e ¥ g % and § fs g Frk Y
g g, 4 §F a1 AR w7 ewTr 7
FTAF Mo ewITFaw g,
I H & wry v & fag o AR aww
q¥r 9T | Selt AT SI YW aTw s
T wifge, Wife st fefgaqee &
ot § 1 qg ao fvam & faware
dar w¥—ag 3@ 1 @ia wawr F
waTw 44T w3 F W )

Wo vw wAge ®fgar : wiw ¥
AT Y T w1

«ft wrreftae Tow - & T w wwAT
g fr foelt wgerdt wfafaat § 3
X T g A FEp R 0

off o do ﬂﬁ‘h:ﬂ'ﬂ'ﬁ,sﬂl

off wrltem U @ Iga & aEea
gfwfaqt ®Lamadfer  wweafed), ¥
g weer o fear §, wy ag W

srawwer w1 § o7 feedeqwT w1 gy
i, et Wt g 79

WA e § O sy,

et W W TR v § | 3T a0
f& frafer
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[ty arwpafter rar)
qrite ¥ o yo grivat o safat
2, 2 oo Y, wrfie v il
FT @ wT IR ¥ By a1 |

o wzer fagrdy arddY  (wTw-
q<) : werdver ¥ ofver e =7 g ey
# T o7 ST Y wwdwT & -
qfer & ¥awr Ay WTW =T AF ] W
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* D, Degtity-poaker; Haw is it con-
s the arvival of foodgritosT

Shri K. Narayana Bao: We have
been discussing the other point and
the two are inter-connected.

Mr. Deopuly-Speaker: He can ask

questions only on the gtatement laid
on the Table of the House.

Shrimiil Tarkeshwari Sinha (Barh):
May I know whether this recent com-
plication will affect in any way the
total commitment that has been made
by the congortium couniries recently
in their last meeting to give addi-
tional food aid, as America iy doing?
Is it likely to be disturbed?

Mr, Deputy-Speaker: That question
has already been replied to.

Shriwiatl Tarkeshwarl Sinka: I was
asking about the

snnm%'
tr fiot America; they have promis-

o UIVe miatching food aid.

The Deputy Prime Minisier and
Minister of Fingnce (Shri Morarji
Desal): This discussion will make it
more difficult. So, let us keep silent
over it.
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GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Deprity-Speaker: The House
will now resume genersl discussion oo
the General Budget, Shri K. C. Pant
may continue his speech.
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The Minfgter of State in the Minia-
4ry of Finangs (8hri K. O. Pant): Mr.
Deputy-Speaker, Bir, yesterdey { was
trying to deal with the criticism
-against Government expenditure and
I was pointing out that the Govern-
.ment had taken varioug steps to curb
this expenditure! In this context I
‘wag referring to the role of ths Staff
Inspection Unit of the Finance Minis-
try. The Staff Inspection Unit of the
Finance Minjstry inspects the various
departments of the Government, car-
ries out work studieg according to a
predetermined programme and ilg job
is to locate gurpluses, In the course of
1866-67 this unit inspected 53 offices
-and the cases in which itz recommen-
dations were accepted led to an eco-
nomy of 2,523 posts. In addition where
proposals were made for fresh re-
- cruitment etec., withdrawal or modifica-
tion of these led to an economy of
2,450 posts. The total economy which
was brought gbout by the Btaff Ins-
pection Unit wag of the order of
Rs. 212 croreg as a result of these re-
ductions which, I hope, the House
will agree, js not an inconsiderable
- amount.

Now 1 turn 10 Plan expenditure.
‘There has been criticism fromn both
sides, Some have sajd that the Plan
is too large; gome hayve saig that the
Plan ig too small. The bulk of tha ex-
‘penditure under the Plan is develop-
mental expenditure and in spite
cof the need to maintain this
developmenta! expenditure at as
high a level as possible keeping
in mind the need for future growth
and the necessity for keeping the
momentum of economic growth going,
Government has exercised great rest-

gests that the second year of the
should in money terms have
smaller thap the first year of the

An bhom, Member: It should,

of jncreasing agricultural produection.
Sir, I heard a voice—I think, jt was
Shrj Piloo Mody's—saying ihat

g

duce the Plan even if it meant lower-
ing outlays on agricultural produc-
tion and giving up or slowing down
those projects which are in hand,
which are progressing and for which
foreign exchange arrangement have
been made?

Shri Piloo Mody (Godhra): Yes,

Shri K. C. Pant: Would he rather
that this capital which has been in-
vested lie infructuous? I do not think

Then, a sum of Rs. 40 crores i3 in-
cluded in this Plan provision as as-
sistance to financial ijnstitutions and
it is intended to make sure that the
level of investment in the private sec-



4171 Genmeral Budget— JYAIBTHA 19, 1609 (SAKA)

a8 public sector industriey which de-
Pend on the capital industry for
‘» market. I may Mr, Mody that
‘while he js complaining that the Gov-
ernment is investing top much in the
Plan, at the same time, we hear, now-
‘a~days, the private gector compluining
that the Government is jnvesting too
little and they are complaining that
because the Government js investing
too little, their demand i going down
and, therefore, their production is
going down. Previously, we useg to
heay that the Government was invest-
ing too much in transport and that
now the Government ig investing too
little, You must not look at this
question in gcompartmentalised way.
We have an integrated economy and
buth the public and private sectors
are jnter-linked, one providing the
demand for the other. 1 dare say that
even if the private sector wants to
maintain or increase its rate of growth
even from the narrow angle, it should
consider the role that the public gec-
tor plays. Unless the public sector
grows, it is impossible for the private
sector to grow. He may not agree with
me, I have given a concrete instance
where the private sector is complain-
ing that the Government ig investing
tog little,

Shri Piloo Mody: That is what
happens i the permit-licence-raj.

Shri K, C, Pant: It will not do to
insisy thay the private sector rhould
‘maintain or increase its growth and,on
the other hand, to complain of the
Ppublic sector getting too much of the
resources, I think, T have dealt suffi-
ciently with this particular aspect. The
Government has made an attempt to
reconcile essentially conflicting ob-
jectives of price stability and the
avoidance of further recessionary
trends in the economy. I do not think
more could be expected of it jn the
‘present circumstances.

Now, ] turn, briefly, to the broad

. philosophy behind the taxeg that have
beep levied, It has beeyp said in the

‘House and glso outside by some that it

the gubsidy on foodgraing was given

up—ghri Hanumanthaiya mentloned

an fAl) LSD~8
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that point—it would not have been
Decessary to mobilise gdditional taxa-
tion. Government does regard this
subsidy as a temporary expedient. But,
whatever one's view on the food
subsidy, in the long run, surely, it
cannot be argued that it would have
been preferable in the present circum-
stanceg to increase the price of food-
graing rather than tax consumption of
items, like cigarcttes, gynthetic fibre,
motor spirit and, indeed, tea or coffee
or footware. Therefore, in judging
these alternatives, one has got to see
what is the other alternative, If you
give up the subsidy on foodgrains and
You raise the price of foodgrains, it
hits the common man, the poorest sec-
tion of the society, very hard. If you
tax certain consumer itemg which do
not play the same vital part in his
budget, surely, that js preferable in
the present circumstances, That is g
point to be remembered.

On the other hand, Shri P.
Ramamurtj weny to the gther ex-
treme. He said that reduction in ferti-
liser subsidies is 3 breach of the pro-
mise given at the time of devaluation,
I do not know whether there can be
any promisc 10 keep up subsidies in
perpetuity on any item. I do not ‘hink
any Government can do it, So, I would
submit that those who suggest that
taxe; should not have been levied
should consideyr this alternative or re-
ducing the subsidy on food and ferti-
lisers and I am sure that most sections
of the House would come to the con-
clusion that jt ig preferable not to
give up the subsidy on food and ferti-
lisers to the full extent at the present
moment in prefercnce to what We
have done.

It may be argued, why not direct
taxation insteag of indirect taxation?
It Has been argued, in fact. There is no
doubt that indirect taxation does
tend to increase prices and does tend
to give rise to a general expectation
of further increase in prices. If it were
possible, certainly the ideal thing in
the present situation would have been
not to levy any taxes gt all, But can
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it be mly ‘suggested that when comes which js Al

tlons of direct taxes and we are
anxious that these suggestions should
be discussed. We  have refrained
from making any major change in
direct taxes until we have carried out
this study.

An hen., Member: What about capi-
tal gaihs?

Sbrli K, C. Pant: I said, the whole
gystem of the structure of direct taxes
is under study. In this particular
Budget, the changes that are suggest-
ed are only minor and selective. Some
of these concessions have been wel-
comed relating to savings, tourism,
tax-holidays and assessments on &
prospective basis. These are important
not so much from the point of view
that revenue will be generateq im-
mediately but from the long term
point of view as pointers to the direc-
tion In which our gtructure of direct
taxey will have to move in time to
come.

As to indirect taxes, here ggain, the

this stage, wish to give the justifica-
tion for all these jndirect taxes he-
cause that has already been done in
the course of the Budget speech. But
mention that the

sumer, This is because of the objective
conditions obtaining in our country
today. There i8 & fal]l in the real in-

& brake on the increase in prices. Then
Government has 3lso exercisad the ut-
most discipline in its ox-
penditure. I have already referred to
it in detail and so0. I do not think X
need to repeat gll that,

Shrimati Tarkeshwarl Sinha
(Barh): May I interrupt the hon
Minister for & minute? Just now in
the course of his speech, he was said
that points have been made in this
House that discriminatory treatment
has been given in regard to excise
duties, He says he does not want to
elucidate on that point. That does
not create a very good impres
sion. He should categorically detl.r
that. He should not leave it to the
Finance llinister to reply to that
point; he should himself reply be-
caure he has confirmed the suspicion;
charges have been levied in the
House. He should categorically deny
that. . e -4}

An hon, Member: He is not capa-
ble of it.

Shri K. C. Pant: T have understood
her saying that certain duties are not
discriminatory. 1 have never said
that they are discriminatory. The
exact word that I used was ‘discri-
minating’.

Shrimatl Tarkeshwari Sinha
That is dangerous,

Shri K. C. Pant: I have said, “selec-
tive and discriminating”.

Shrimatl Tarkeshwari Sinha: Selec-
tive but not discriminating.

Shri K. C, Pant: With all respect, 1
would like to say that there is a dil-

. ference belween the two words.

Then, we have a liberal import
policy which will also, we hope, 338
to thiz tendency to resist price Im-
creases. L
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Finally, I hope hon. Members would
have toticed that ‘the excise duties
this year are of such a nature that
thelr incidence increases with the in-
comes of the indlvidudls.
‘words, they partake of the character
of direct taxes in this sense. This is
al] that T have to say on the taxation
of this year.

A number of hon. Members have
shown a keen interest in tax collec-
tion. and they have mentioned that
Government do not collect all the
taxes that they levy. Quite frankly,
would say that there is a certain
mount of tax evasion and tax avoid-
in this country as indeed there
in other countries.

Shri Dhireswar Kalita
To what extent?

E.!—!

F

(Geuhati):

Shri Piloo Mody: What we have got
to do with tax evasion in other coun-
tries?

Shri K. C. Pant: Some people know
more about the extent than others,

Shri Piloc Mody: What is this argu-
ment that because it happens in
other countries it happens here also?

Shri Jyotlrmoy Basu (Diamond
Harbour): We are convinced that the
hon. Minister knows how to make an
under-statement.

8Shri K, C. Pant: The real question
is whether we are doing all we can
to reduce tax evasion and tax avoid
ance and delays in assessment and
collection, If hon. Members will only
have some patience, I hope to be able
at least to tell them what steps we
are taking, and then perhaps they can
come to thelr own canclusions.

Shri Vasudevan Nair (Peermade):
We have heard it 5o many times,

Shri K. C. Pant: Firstly, a drive
has bean launched to bring more and
more people under income-lax assess-
ment. I shall give you the
The total number ef assessees was 1.
miillon at the end of 1962; this
‘ineoreased to more than 2.7 million

H
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now, which is an increase of more
than 100 per cent in five years.

officer is not spent on small cases, we
have told them that they should ac-
cept the returns of lower income brac-
ket assessees only after sample checks
and that they should devote more
time to the biger cases.

Company cases account for nearly
5§ per cent of the tax collected. Sepa-
rate circles have been formed all over
the country for the disposal of com-~
pany cases and theése have been man-
ned by efficient officers. Higher cate-
gOry non-company cases account for
nearly 20 per cent of the tax collect-
ed. These cases too have been seg-

been given to efficient officers for
disposal. 1 am glad to inform the
House that these steps have resulted
in the disposal rate going up from
about 18 lakhs jn 1964-85 to nearly
27 lakhs in 1966-67, The average dis-
posal per income-tax officer has also
gone up from 1003 in 1962-83 to 1814
in 1986-67, that is, by more than 50
per cent.

Then, simplification and rationalisa-
tion of the income-tax structure is
another g'ep that is being taken and
that iz constantly under review.Then
there is the introduction of the sys-
tem of functional distribution of work
among the ITOs I

Shri M. Amersey (Banaskantha):
It is Parkinson's law.
Shri K, C. Pant:......under which

administration and collection and
assessment have been separated. Some
hon. Member mentioned Parkinson's
law. I think he should not speak
about things which he does not know
fully. A pilot study has been carried
out on the functional distribution of
work, and if he is interested and he
to me @ shall show him the
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tribution of work. Therefore, it has
been decided to extend it to more in-
come-tax circles. The training facili-
ties and refresher courses etc. are
being improved. In order to expedite
the disposal of appeuls, more Posts of
Appellate Assistatnt Commissioners
have been sanctioned.

Then, there iz the popular subject
ol black money. 1 agree with Shri
P. Ramamurti that it is g social and
economic evil and it has to got to be
tackled from all possibie angles. But
1 am sorry 1 cannot agree with him
that this evil can be cradicated by
demonetisation. That, I think, is not
possible under present circumstances.
But I cap assure him that this proh-
lem is engaging the attention of Gov-
ernment and every coffort is being
made to unearth undisclosed income.

In this respect also, I would put
before the House the concrele steps
that hove heen taken. There are
various legislative meusures taken in
the recemn past in this sphere, These
include enlarpging the powers of search
and seizure, tightening up of the prg-
visions regarding imposition of penal-
ty for concealment of income as well
as those relating to prosecution for
such offences. Then there were two
specific voiuntary disclosure schemes
which also resulied in voluntary dis-
closures to the tune of Rs. 197 crores.
Under the enlarged powers of search
and scizure, the income-tax depart-
ment carry out searches and effect
seizures about which we have ques-
tions in the House every day. This
has yiclded a large amount of con-
cealed income. Administrative steps
are also being taken. We have set
up four intellizence units, in Bombay,
Calcutta, Madras and Delhi. The
House wnll be glad to know that they
have been doing useful work. Then
there has been liberalisation of the
procedure for grant of rewards [for
giving information, Prosecutions have
also becus iaunched in the recent past.
1 do not want to go into details, but
these are the broad outlines. But let

JUNE 9, 1067
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me assure the House that we do not

propose to relax our vigilance in res-
pect of black money.

My hon. friend, Shri Dwivedy, men-
tioned that the former ruling princes
were not being assessed to iax pro-
perly. Let me give him the position.
Barring the privy purse which has
becn exempted by the Constitution,
the former ruling princes are in the
same Pposition as any other citizen of
this country. They pay tax on their
wealth; they also pay tax on gifts
made by them. Thus there is no dis-
crimination in their favour.

Finally, 1 should like to say some-
thing about the public sector under-
takings, Several members here refer-
red to the working of publie sector
undertakings. I think there is no
difticulty in agreeing that their work-
ing could be improved, and needs to
be improved. So indeed does the
working of the private sector. What
is extraordinary is the manner in
which the public sector is run down
ae though mere denigration is going
io solve the problem, There has been
o systematic attempt to misinterpret
the financial results of the public sec-
tor undertakings. I must repudiate
such misinterpretation. 1 am glad to
agree with Shri Dange on this, I am
prepared 1o pive facts afid  figures.
Whit are thex? At the end of 1965-
66. the to!al investment of the Cen-
tral Government in 74 undertakings
amounted to Rs. 2,415 crores. Now all
of this was not productive capital.
Part of it was investment in projects
which had not come jnio production,
part of it had been invesiment in ex-
pansion programmes. ‘Therefore, if
we confine our attention only to effec-
tive capital, it was of the order of
Rs. 1,413 crores. FKEven here, many
of the industries represented by ihis
effective capital have come into pro-
duction only recently. Considering
the nature of public sector undertak-
ings, it is natural that they have long
gestaljon periods: they are complex
units and require training of person-
nel, ang it would not be fair to ex-
pPect cach and every one of them to
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run profitably immediately on coming
into production. Even mo, out of 40
running concerns, 31 jncluding Hin-
dustan Steel, made a profit of Rs. 58.4
crores in 1966-66, after providing for
depreciation, but before interest on
capital, loans and taxes. Only eight
undertakings showed a net loss. Even
if you take all of these 40 together,
including the 8 which incurred a loss,
the over-all return on capital employ-
ed works out to 3.8 per cent. This
is not a very high rate of return, this
is a low rate of return, but if allow-
ance is made for the fact that many
of those plants have just begun work-
ing, and if allowance is made for the
fact that they are very difficult ven-
tures I think that this is not a poor
return at all.

15 hrs.

In the case of 12 undertakings which
have been established for <ometime
now, the returns are much Dbetier.
The gross profit as percentage of capi-
tal employed has been in excess of 10
per cent in the casc of 12 undertak-
ings, and in the case of several under-
takings, including Bharat Electronics,
Indian Telephone Industries and Hin-
dustan Antibiotics, the return is of
the order of 15 to 20 per cent.

To give another example, in Lhe
case of Ashoka Hotel, which was at
one time greatly maligned, the return
is of the order of 12.8 per cent in
1865-86. This is not bad. Nobody
can call it bad.

It is not my intention to convey
that we cannot improve the working
of the public sector. We are seized
of this problem, we have a Bureau of
Public Enterprises in the Finance
Ministry which has been set up to co-
ordinate the working of public sector
undertakings, to review their perfor-
mance from time to time, and also to

sanction scrutiny of projects. Then,
there is also the problem of unutilis-
ed capacity which the Bureau is look-
ing into. Today there is unutilised

General Dis. 4180

it, and already orders for the new
power plants that are to come up in
the fourth plan, or that are going to
be expanded, have been placed on the
Heavy Electricals, Bhopal, and Bharat
Heavy Electricals, Hardwar, Hydera-
bad and Thichy. Wherever capicity
is still left unutilised, an attempt is
heln' made to diversity production.
An attempt is also being made to lay
down certain guidelines to reduce
construction costs on township.
housing ete.

As far as management is concerned,
an attempt is being made to get guit-
able talent wherever it is available,
whether in the Government or out-
side. Recently we advertised and we
got a thousand applications from out-
side, These are being looked into.
Ingside the Government, a panel is
being formed of suitable officials who
can man these public sector projects.
because every official is not automa-
tically suited for this kind of work.

In the field of experts also, I would
like to mention, though I will not go
into details, that the public sector has
made a significant contribution in the
courgse of the last year.

Finally, certain suggestions have
been offered which I found very in-
teresting. I must make a reference
to them. One was Mr. Dange's sug-
gestion to pay the managers of public
undertakings on a salary cum commis-
sion basis, Coming as it does from
him, this is particulerly interesting,
and 1 am sure we shall try to profit
from it.

Mr. Hanumantheiya and Mr. Shan-
tilaj Shah dwelt on the virtues of
competition and also on economic
incentives, and there was a meetirg
of minds between them and Mr.
Denge on this point. That means a
very long and wide bridge. There-
fnu‘ we ghall certainly consider this
aspect, and we will congider all these
suggestions which have been made.

I can only say that there is noth-
ing intrinsically wrong with our pub-

——— -
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lie sectox projects, They will come
up in due course, as many of them
have already come up. What is
needed iz that all sactions of the
House treat them as national projects,
ag projects into which this nation's
money has gone, capital has gone,
which must produce reaults for the
common good. If Parliament encour-
ages these projects from this point of
view, I am sure that they will be
encouraged in their turn to produce
better results.

I think that my time i8 up. I know
that there are many other speakers
who are keen to take part in this de-
bate. So, I do think I should con-
tinug with my speech. I thank you
very much for giving me this opor-
tunity.

Bhrt N. Dandeker (Jamnagar): Mr.
Daputy-Speaker, Sir, I wish I had at
my disposal the kind of time that the
Minister of State has taken because
I would very much have liked to deal
with a number of issues he has rais-
ed, Unfortunately my tims is limit-
ed and his time is not. I would
therefore confine myself to what ap-

the light of which the budget must be
considered and in the light of which
one has to form one's judgment on
the budget.

It iz agreed on al]l hands that in the
first place one must consider the bud-
get from its immediate impact in
terms of holding the price line. And
the second standard of reference for
judgment would be in its prospective
impact; will it arrest inflation?
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first place, what will ba the affect of
the budget on the working cluss tost’
of living?

effect of the budget on the
class, the lower and upper
class cost of living? And
what will be the impact on w!
prices generally and on industrial
puts and outputs. It is

say “perhaps” becaupe I not
sure—justifiably claimed the
ance Minister that thes immediate
pact of the budget on the working
class cost of living may be negliable.
Certaily if the monsoon
be as well as every one
will be no overall advers effect if
come to look at the matter three
four months hence. But I do
think the same can be said about
impact of the budget on the middile-
class cost of living. Shri Shantilal
Shah described the figure of a person
wearing factory made shoes, rayon or
terelene clothes, smoking cigarettes
and perhaps imbibing rather more
than was good for him of coffee or
tea. That describes the middle-cluss
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the white collar brigade, the
middle class and the upper middle’
class. I am quite certain that the im-
pact upon the middle class cost of
living of thizx hudget iz going ta be
quite considerable whether it is the

or coffee, the cigarettes they smoke,
the newspapers they read or the post-
al facilities they use. Many of the
things that goes into their standard
of living, that which makes for the



sale price structure, that js to say on
the prices of industrial inputs and in-
dusirial outputs, coupled with the
impact on them of the railway bud-
get that has raised freight rates and
the like wil), I think, be quite serious.
When I say it is quite serious, I am
not measuring it in terms of 10 per
cent or 15 per cent,
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then Isuggets it is a compete failure,
It dees nat matter to what degree
it further stimulstes inflation;
We may disagree as to the degree in
which it may stimulate

forces. But, Sir, the point really is that,
today, the economy is so overheated
and there are such strong inflationary
forces in all sectors that the question
for consideration is whether this bud-
get will arrest ingtation. This ques-
tion too can be best explored, and
best considered, in terms of three situ-
ations. They are the anes that have
an effect on the inflationary situa-
tion. The first is governmental ex-
penditure. The Minister of State
wag at great pains to indicate that
there was hardly any scope for
economy in public expenditure. L
have not heard a more startling pro-
position from anyone either in this
House or outside, and I would like
to quote to him the authority of the
Depuy Prime Minister and Finance
Minister himself who, less than a
year ago, indicated, undoubtedly,
in broad terms because he did not
have the details with him on that oc-
caston,—that the scope for economy
in this country was of the order of
ten per cent. This was a “must”, not
a choice or an optional possibility or
anything of that kind but a necessity
of the economy in this country even
in terms of practicabilities.

Now, Sir, 1 do pot want to weary
the House with too many figures, but
I have here some very interesting
figures given in the India Pocket Book
of Economic Information, about the
growth of revenue expenditure jn the
Central and State Governments,

k
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the Central and the State Govern-
ments, other than on debt servicing
and defence, in the last three years is
as follows: Genera] Admimistration and
External Affairs, 1964-65, Rs 120
crores; 1965-68, Rs, 136 crores; 1086-67,
nearly Rs, 140 crores, But the really
important are not these—
every body talks about this gencral
administration—there is another
classification here called “Others", that
is to say, not debt servicing, not
defence, not genera] administration
but “Others”. It is this item to which
I would like to innvite the attention
of the House. It was Rs, 451 crores in
1964-65, Rs. 468 croreg in 1965-68 and
Rs, 552 crores, (budget estimates) for
1966-67. I ask you: when the Minis-
ter of State says, “Make positive pro-
posals as to how and where shall I
look for economy”, has he seen thcse
figures? 1 suggest to him he had bet-
ter take g look at the accounts of the
year 1063-64 and ask himself the
question, “Why can't 1 get back?
What is the cause of the difference bet-
ween expenditure of 1063-64 and 1967-
68, the budget expenditure? Where
has it all gone and what can I do to
slap it down back to nearly where it
wag four years ago?”

Gwagam_.

8ir, T will leave it at that.

There are various other intercsting
figures in that publication, for instance
Table 14.5 at page 189. But the most
interesting one is Table 14.7, about
gross capital formation and Govern-
ment consumption expenditure, I
would invite the Finance Minister’s
king attention to page 141 of this offi-
cial publication and ask the simple
question: how has the consumption
expenditure grown over the last three,
four or five years, When I ask ‘how’,
I do not mean there is not always an
explanation available. I do not mean

just ‘how*. The question for the’

Finance Minister should be: can I not
get back to where I was 8 or 4 years
ago?! I amp quite eertwin that if eco-
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nomy endeavours of that very specific-
kind were made, it would. be possibie
to do something quite substantial.

1 will quote an example which is
within my knowledge. In 1948, whes.
this country had to devalue the rupee
for the first time after the war, I was
in the States Ministry and the task of
bringing down the expenditure of the
Government in a substantial way was-
entrusted to an economy Committee
consisting of the then Finance Minis-
ter, Dr. Mithai and the then Deputy
Prime Minister, Sardar Patel. I re-
member having participateg in this
exercise, It wag on the lines [ had
just suggesied;—how and why had ex-
penditure grown over the last 3 years?
What ig there to stop us from getting
back o where we were 3 years ago?
1 do not say. you can always succeed.
But if one proceedeqd along those lines,
a substantial, practical way of ap-
proach is available and should be ex-
plored. Sir, the second major factor
in regard to inflation is this, Every-
one in thi; House seems to have ac-
cepted the claim that this is a balanc-
cd budget and there ig no defleit
financing in it. I am astonished by
this, because I see in this budget reli-
ance upon PL 480 counterpart funds
to the extent of Rs. 290 crores, of
which Rs 135 crores is euphemisii-
cally called “investment” of PL 450
counterpart funds on behalf of the US
Government. I raised this point ia
this House in 1985 ang the then
Finance Minister attempted to shoot
me down. But Reserve Bank money
obtained and spent by way of invest-
ment of PL 480 funds as deficit finanec-
ing; indeed, any kind of expenditure
of PL 480 funds, ig inflationary regard-
less of whether it is authorised ex-
penditure in terms of what the US
Government is entitled to spend or In
terms of what the US Government
gives by way of grants or in terms of
what US Government gives by way of”
Cooley loang to industry or by way
of direct loang to the Government off
India for public sectop develdpmentes
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though thass are not the categories I
am now referring to. I am here refer-
ring to the utilisation of the umspent
balances in the PL 480 account by the
procedure known as “investment” of
PL 480 funds. I derive authority for
saying this from what Mr, John P.
Lewis has himself written in his book
entitled Quiet Crisis in India, written
in 1982, It is not as if the Govern-
ment themselveg are not aware of
this, or that they have not themselves
urged that these are inflationary pro-
cesses. It is saig in that book (I
quote): i

“From time to time there have
been vociferous complaints from
the Indian Government officials
that the expenditure of US PL 480
rupee holdings is dangerously in-
flationary. It is argued that the
expenditure of PL 480 rupees at
the time it occurs, is unmatched
by any fresh injection of real re-
sources into the economy. Some
United States officials have vehe-
mently denied the charge, often
reasoning from the assumption of
simultaneity between arrival of
aid goods and the expenditure of
the rupee funds to which they
give rise.”

Sir, I meaintain that in this budget,
even after allowing for what is to be
spent out of PL 480 funds legitimate-
ly,—that ig to say, outright grants,
Cooley loans and ordinary loans to
the Government for various proiects
etc.,—~the ijllegitimate drawingg upon
PL 480 unspent balance by what is
calleq “investment in special securit-
ies” I submit, is in fact deficit financ-
ing. Thiz budget is a deficit budget

General Dis. 4188

revival of dynamism in the economy
in regard to production and in regard
t0o savings and investment.

I alwayg like to deal with this ques-
tion of production by setting out a
certain economic gerieg of which the
terms are functionally related to each
other. If one is considering the short-
term problem of increasing produc-
tion, that which is relevant today, this
year, the next year or the year after,
because of the condition in which our
economy is,—~what we need 13 a guick
spurt in production of a magnitude
such that we do not have to cut back
on consumption, as that would mean
our going back in our standard of liv-
ing to some years ago. We want an
increase in production of a magnitude
such that after satistying domestic
consumption there is an adequate sur-
plus left over for export, otherwise
all talk about reviving dynamism in
the cconomy becomes meaningless,

The main terms in the production
scries are: firstly, costs;—that is the
main thing in this whole problem of
production;—secondly, volume of pro-
duction; and the third is the avail-
ability of current finance. You have
all heard of the severe bank credit
restrictions noy in operation, The
fourth term in the series is that of
profitability, if you have got volume
and proper costs, if you have the right

kind of credit situation, then you get
profitability.

When I look at these four terms in
the production series in the light of
what is going to happen, I am sure
about costs because, as I said earlier,
I am perfectly certain that the costs
are going to go up. As regards
volume, in S0 far as volume is depen-
dent upon this country’s current im-
portations against non-project aid for
current reuirements, I think the Gov-
ernment have done that job well and
I do not mind congratulating them on
the extent to which there is now
availability of foreign raw materials,
components and 80 on. But what
about this question of credit? The
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Financy Minister wag at paing to ex-
plain that with the falling away of or
going away from deficit financing it
may be possible for the Government
to restrain the Reserve Bank of India
from imposing all these tremendously
restrictive credit situationg where the
industrieg today are strangled for lack
of working capital. I wish it were so.
It would be so if there was ng real
deficit financing in this budget, but
with the deficit financing already com-
mitted in this budget to the order of
Rs, 135 crores I have no doubt that
the Reserve Bank will be unable
materially to make any change in its
credit policy in future compereq to
what it has been in the last two years,
Sir, 1 have expressed by apprehen-
stons not only about rising costg but
aldo about highly restrictive and cost-
ly credit availability. When you
have rising costs ang restrictive credit,
you cannot get volume; when you
have no volume you cannot have pro-
fitability; and if you do not have pru-
fitability you have to cut back on in-
puts. Lacking volume, you have to
restrain consumption; and you may
argue, you can do this and you can
do that. But you are not going to get
the magnitude of production required
to meet your demanq at rising costs
and prices, and you are certainly not
going to get adequate production for
exports because it is going to be more
and more profitable to sell in the
home market, in the internal market,
and increasingly unprofitable to ex-

H

About these export promotion devic-
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that is not the way to re-lntroduge
dynamism in the economy.
ism will be there only when the eco-
nomy is capable of production a
magnitude such &s that the home
demands can be fully met and an
ample surplug is left over for exports
that can be sold at very low prices,

Finally, Sir, about savings ang in-
vestment, that is to say the long-term
prospect, Is there in this budget any
reasonable long-term prospect, let it
be three years, five years or seven
years, of introducing dynamism in the
economy? And here comes the gther
serles, which is: savings, investment
and capita]l formation. Mere saving
is uselesg unlesg it goes into invest-
ment. Mere investment in existing
shares is useless unlesg it ig convert-
ed into investment in new equity
shares resulting in capital formation.
It ig these three firmg in this series
one has to look at, And, in regard to
all these, when I see the tremendous
trifles that the Finance Minister has
put in by way of tax relief for indivi-
duals, for companies and all that, add-
ing all that up it comes to nothing, of
no significance at all. I see no desir-
able effect of this budget on the magni-
tude of savings. I see also that there
is no desirable effect of this budget
on the magnitude of investment in
equities, So long 83 you do not take
account these two situations, there is
going to be no effect on the magni-
tude of capital formation: and unless
we have adequate growth of capital
formation —Shri Pant can talk as

rate of growth, sustaining this and
that, al) that kind of thing—other
than in the public sector for
finance iy forcefuily

k
g



anything that goes to stimulate the
volume of production in the shert
term? The answer is in the negative.
1z there anything which over the long
torm ¢an enthuse people about saving,
investment and capital formation?
The answer is in the negative. It is
sltogether an inadequate budget, I am
very sorry to say.
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wifge, 70 A ¥ 1§ WA Wy 9
wifew st afge. . . .

Mr. Deputy-Speaker: The hon, Mem-
ber may continue his speech on Mon-
day.

15.31 hrs.

COMMITTEE ON FPRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THirD REPORT

WY graarT QAN (99 fgedlr) -
¥mq, & v s § 5 oag o
fre-gorr{Y aEedt & fagast aav g1
wady afafe & S wfaden & @1 7
AT 1967 ®T AT 7 IO {7 197 97
T 2 1

Mr. Deputy-Speaker: The question
is;

Shri P. K. Deo (Kalahandi): Sir, be-
fore you put it to vote, I submit that
more time should be given for Shri
Nath Pai's Bill. Only three hours
have been allotted for this. We need
at least five hours to discuss  this.
It 55 such an important Bill. It is a
constitutional amendment and it has
far-reaching implications. So, I sub-
mit that at least five hours should be
given 1o it

Mr. Deputy-Speaker: Already therc
was a letter from Professor Ranga and
the Committee has taken into consi-
deration his letter and increased the
time to three hours. We shall see
when it comes before the House on
the next occasion as to what the posi-
tion is and shall consider it.

Dr, Earni Singh (Bikaner): On a
point of clarification, Sir. I have a
Bill, number 3 on the list, which is
only for a formal transmission to a
Joint Committee. I would like to seek
youy guidance as to whether this Bill
can be sent to the Joint Committee

today because there are two other
hon, Members who will take up so0
much time. My Bill is only & purs
formality.

Mr. Deputy-Speaker: It is difficult
to say at this moment. I think, it is
rather impossible to reach that Bill.
What I would suggest is that as he
has already written to the Committes
that point will be considered at the
next mee of the Committee and
the Committee will give consideration
to upgrading the Bill,

Shri P, K, Deo: Sir, the House can
override the decision of the Commit-
tee.

Mr. Deputy-Speaker: Yes, 1 said s0;
but not now.

st mymrer tog (EEIEA) 0w
fr= 210 Foif faz -1 & frar avm

Mr. Deputy-Speaker: If it is possi-
ble, certainly he will get time but if
it is not possible what can I say? How
can I provide even g minute or a
seccond? Time is very limited; so, I
have suggested a way out.

Dr. Karni Singh: The only submis-
sion I wish to make is that this Bill
seeks to bring in a language for the
entire State of Rajasthan and there-
fore it is very important; hence this
submission.

Mr. Deputy-Speaker: I have already
gone through the Bill. It is not sec-
tional; it is a language for the whole
State. The Committee will take into
consideration all the aspects.

Now, let us proceeq with the busi-
ness. The question is:

“Thal this House agrees with
the Third Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the Tth June, 1987.”

The motion was adopted.
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MANAGING COUNCIL BILL*

Shrl Ram Kishan Guptas (Hissar):
Sir, I beg to move for leave to intro-
duce a Bill to set up Managing Coun-
cils in industrial concerns for partici-
Ppation of labour in management,

. Mr. Deputy-Speaker: The gqucstion
is:

“That leave be granted to in-
troduce a Bill to set up Managing
Councils in industrial concerns for
participation of labour in manage-
ment.”

The motion was adopted.

Shri Ram Kishan Gupta: Sir, I in-
‘troduce 1he Bill,

INVESTIGATION COMMISSION
BILL®*

Shri Ram Kishan Gupta (Hissar): I
beg to move for leave tn introduce a
Bill {o provide for the appointment
of an Investipalion Commission for
enquiring into complaints of corrup-
tion against public servants or public
men ind for matters connected there-
with.

Mr. Deputy-Speaker: The question

is:

“That leave he granted to intro-
duce a Bill to provide for the
appointment of an Investigation
Commission for enquiring into
complaints of corruption against
public servants or public men and
for matters connected therewith.”

The motion was adopted.

Shri Ram Kishan Gupta: [ introduce
the Bill.

JYAISTHA 19, 1889 (SAKA)
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SUBSIDIARY BANKS MERGER
BILL*

Shri Ram Kishan Gupin (Hissar): I
beg to move for leave to introduce a
Bill to merge all subsidiary banks
with State Bank of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to merge all subsidiary
banks with State Bank of India.”

The motion was adopled.

Shri Ram Kishan Gupta: I introduce
the Bill,

TREASON BILL*

W amarw fag (Feorge) @ oA, &
FEATT AT § e ey T &y qry A
ar sufFEi w1 202 ¥ q9T ASTEE
fawrdi o1 J9aW TIA A faaT W
qw we fy mawta £ s )

Mr. Deputy-Speaker: The question

is:

“That leave be granted to intro-
duce a Bil] to provide for punish=
ment to persons found guilty of
treason and matters copnected
therewith."

The motion was adopted.
w7 T feg & fadmar s
T § |

INDIAN PENAL CODE
MENT) BILL*®

(Amendment of sectiong 405 and 408)

Shri Ram Kishan Gupta (Hissar): I
beg to move for leave to introduce

(AMEND-

*Published in Gazette of India
dated Pth June, 1967.

Extrgordinary, Part 11, Section 2,
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{8hri Ram Kighen Guptal
a Bill further to amend the Indian
Penal Code, 1800.
hﬂ.m-!m: The question

“That leave be granted to in-
troduce a Rill further to amend
the Indian Penal Code, 1860."

The motion waz adopted.
Shri RBam Kishan Gupta: I intro-
duce the Bill.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL*
(Amendment of sgection T7)

o e g () : s

sy war § fe arw wfafafee

wfufrn, 1961, ¥ writ daw s

;Tsﬁi'mﬁi’n\'ﬂiuﬁw@feré‘r
1

Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951."

The motion was adopted.
st awnw fag : & fadaw s
FIACE L

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENAT-
ED VEGETABLE OILS BILL*®

W anow (e (Jgogw) @ &
yRmm T § s wrw § sy
Tegfa ¥ & RS qw s &
frdw % Jovvw TA AN fagus w
I v WY wqafa & 9w

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for prohibi-

tion of manufecture and
of hydrogenated vegetable olls in
India.”

The motion was adopted.

ot wware fag : & fedmw »
T W@ |

HIRE-PURCHASE BILL*

ot et feg (RgTgT) : o,
& sear war § fn awqel ¥ feaar-
&0z aafy fafa & anrgs v a1
s %1 v wOr ¥ womfe & oy
Mr. Deputy-Speaker: The question

.
157

“That leave be granted to intro-
duce a Bill to amend the law
relating to the hire-purchase of
goods.”

The motion was adopted.

&) qera feg ¥ folaw Gw

Frr g |

PAYMENT OF WAGES (AMEND-

MENT) BILL*

{Amendment of sections 1 and 15 and
insertion of new section 154)

Shri 8, C. sammnta (Tamluk): I beg
to move for leave to introduce a Bill
further to amend the Payment of
Wages Act, 1936.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Payment of Wages Act, 1838."

The motion was adopted.

Bumn-i 8. C. samanta: I introduce the
ill.

—

spublished in Gazette of India Extreordinary, Part II, Section 2,
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¥ERY OF BOOKS AND NEWS-
"PAPERS (PUBLIC
AMENDMENT BILL®

(Amendment of sections 2 and 3)

Shel 8. C. Samants (Tamluk): I
beg to move for leave to introduce a
Bill further to amend the Delivery
of Books and Newspapers (Public
Libraries) Act, 1954.

is

“That leave be granteg to intro-
duce a Hill further to amend the
Delivery of Books and News-
papers (Public Libraries)  Aect,
1954."

The motion was adopted.

Shri 8. C. Samanta: I introduce the
Bil.

———

COMPANIES (AMENDMENT) BILL®

(Insertion of new sections 438 and
250AA and amendment of sections
224, 237 etc.)

Shri D. C. Sharmmy (Gurdaspur): I
beg to move for leave to  introduce
& Bill further to amend the Companies
Act, 1958,

Mr. Deputy-Speaker; The question
is:

“That leave be granieg to intro-
duce a Bill further to amend the
Companies Act, 195668."

The motion was adopted.

BilL

JYAISTHA 10, 1089 (SAKA)

Mr, Deputy-Speaker: The gquestion

Shri D. C. Sharma: I introduce the

4200
GIFT-TAX (AMENDMENT) BILL*
(Amendment of sections 22, 23 etc.)

#ikrl D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill further to amend the Gift-Tax
Act, 1958,

Mr. Deputy-Speaker: The guestion
is:

“That leave be granteg to intro-

duce a Bill further to amend the
Fift-Tax Act, 1958."

The motion was adopted.

Shri D. C. Sharma: [ introduce the
Bill.

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL*
(Amendment of sections 2 gnd 28,
ete,)

Shri D. C, Sharma (Gurdaspur): X
beg to move for leave to introduce a
Bi'l further to amend the Foreign
Exchange Regulation Act, 1947

Mr, Deputy-Speaker: The question
is:

“That leave he grantéq to intro-
duce & Bill further to amend the
Foreign Exchange Regulation Act,
1947."

The motion was adopted.

Shyi D. C. Sharma: I introduce the
Bill.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL®

(Omission of section 6)

o fosm Mg gwig ;. TETAW
agiea, ¥ s@w v § 5 fEw
O KT Qa7, 104 4T WW &¥-
w1 w7 arsy fadaw A 573 £ S@
wprfs @ wra

*Published in Gazette of India Extreordinary, Part II, Section 1,

dated Sth June, 1007.
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] Mr, Deputy-Speaker; The question
a;

“That leave be granted to intro-
duce a Bill further to amend the

Prevention of Corruption Act,
1947

The motion was adopted.
sft fsmg qredg 2 § fuTua
Iega wT g

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

{Amendment of sections 127, 128 and
129)

21 frvmra apeig (mEage)
I wgEm, § graa v g fw
Fre wT% fwgas  goiee, 1898 a1
W gaaT 37T s AT W 37T
*t aw naafa & wm o

Mr, Deputy-Speaker; The gucstion
gs:

“That leave be granted to intro-
duce a Bill {further to amend the
Code of Criminal Procedure,
1898."

The motion 1was adopted,
st fazyma  amza
T LT €T

c 9 g

CODE OF CHIMINAL PROCEDURE
(AMENDMENT) EILL*

(Amendment of section 252)

vit {rmatd sredq (AT
Teae wgea, & gend v g fo
oz o femaer difasry, 1gus o
W AW o ave fadaw o wT
%1 wa wanfs &t
Mr, Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the

JUNE 9, 1987
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Code of Criminal Procedure,
Imll

The motion was adopted.
=} fasaata qrga : & fadqw w0t
qeqT T £ | '

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 134)

at famary awta (wémygT) -
% y@ra 7 § fF v F wfae= &
T AU FO AT fadas Tw w7
T a7 wwfr & a7

Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India"

The motion was adopted.
vy t433AT4 qtveg | # fagus ¥
9T ATATE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 13 and inser-
titn of new Article 194, etc.)

Shri K. R. Gunesh (Andaman and
Micobur Islands): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri K. R. Ganesh: I introduce the
Bill,

“Published in Gazette of India Extraordinary, Part 11, Section 4,
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4303 Conatitution
(Amendment)
cowmunonm.mmnmr) 0 ¥ qow fmr § fis @ o ot

WY &7 O ey T frarr o7 W
fear amm, ofe wrer & W WY
st fow o fr ag T ¥weq Wi

(Amendment of Article 102)

Bhri K. B. Ganesh (Andaman and
Nicobar Islands): I beg to move for

leave to introduce a Bilj further to ST &Y WY ey &R ) Ifeq oo
smend the Constitution of India. raR )

Mr. Depaty-Speaker: The question Uw-gew oF Qar waw § 9 v
is: ZaTT a6t ¥ W qww ¥ PAT ARAE

“That Jeave be granted to intro-
duce a Bill further 10 amend the
Constitution of India."

The motion was adopted.

Shri K. R. Ganesh: I introduce thc
Bill.

w) wot a7g & wrar § 1 K g wre
frerer v sgT g e W W, WY
T & forg wYE Wit g fs Wl W
§ 06 W3 TN BT, @Y TATHL
wif § v v fe Sl wom e
U § i NN & vy § foad s
& T W WYy wow
w aft g & 1 srafws e s
W & e F S A, Ga e
fom® W q¢ v fear wr e
a o wvit #3 sargew faar @ fe W
W v & o W fogw @ @,
gy anra fgx ot zoe afwar &
o WYt F wraies ST S dwe
T ew A s § N A
T N o waear PRt ARt @aewr
st W e srafaw foem & QY

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of Articley 37, 45, etc.)
by Shri Madhu Limaye.

Mr, Depuly-Speaker: We now take
up further consideration of the fol-
lowing motion moved by Shri Madhu
Limaye on the 26'h May, 1967, name-

“That the Bill further to amend
the Constitution of India, be cir-
culated for the purpose of eliciting
opinion thereon by the .31st

August, 1967." e
Only 30 minutes are left. W frdty ol ¥, wife &
Dr. Lohia. SIqY AT AT §F ATY KT FFAT 0T

g o g qwr g fr wrr o e

v, T R A (T fagrz & i wx g wneft o

W W, = ayg fawy ff &

foo w7 wwdw v F qF T sawar
@ @ b il fie W § freft
S g wofgh sam § o @
wifgd | foremT gweq G wfg? I
€ fauer g wfgd 1+ qdt @ WA
firer & & w wuwfyw fowr &
wrwey & o WA N & s i el
. Ty dww S § oI aweq WY @
oY age W fee w1 Gve 81 Y

fur-am gdae7g § Pl ¥
gaT waw wr fegrz § sewaoa
10-20 arw wrefem & @ @A
wr o} O www Ty Isw g fw
Feowd .. ... () ...

AT AT R 26x W& Iy H—
Tg FTOTT A, T A qzardy €1 T
gt @3 g K, vewrd wyr & g &,
qzardt & Wiw w3 AT A g

*Published In Gazette of India Ext reordinary, Part II, section 3 dated

9 June, 19867,
ﬂ (Al LED—4.
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[w1e <t sy wifgan )
wigh B, 39 ¥ ¥ o fm, ¥R
W fesdarT § 1 o amfaw ghe
FwT Wi ot qzarh ot wow 3, Afew
T §9 wifw N ®T @ & o @
qEATE Y aTEETa A e W £

AT M | IEA R, WA T
s gea N s wmaw
TI% FT WIET TE AATHT—WTT
£y AT §, I wgrey ¢ Famar
w5 wwdl ®t gt & s i wwy
w O e Nw owrw wy o A
fear & Fore@ w=<foargen & v
urel gwew AEY FOT o, AFH T
fe o B, afew Twr 1 W= A
wrEr fie ag wiow @ 9T &) Tren &
afafafe a9 *1 dom 7 ¥ 5%, A
BT gl I WA F FTA) FrATET
" aawar § Q@ w9 @W
qU——JTHY I AT AT AT |
1545 hrs.

[Sur1 MANOHARAM iy the Chair]

T 7@ ¥ 9 Argfas fmar a<=1
w vt e o T w5 w5
awEdl ® ¥ QW fis wmew ¥ wrE

JUNE 9, 1967

(Amendment) Bills .p'o :

T8 a1 e wt wew Wy e Wy
wuF qATar o 4, Y wwar § fis g
fag well wgew ofc IAWY  wOETC
T ® @ FT www ww, dfew agt
qEET & YN Y A1ANT, qEC WY ST
F AT TEC F W T W §
HGT--YW aTa ®) qevraar & fs gw
A FA@AE & T weer ¥
UyTE F IO NTOR w9 AT W@
FT ) A AW FT TgA I ATALC "7
qEr T IE Fdw ¥ ey
7z & @ & f& wor gwd s0 woE
arafl § IT N { gw Faw 50 W
| ®OE A1 2 QT & a7 A=y J
oY oz & WEE & Arq sgAT [gen
g fr wre 3aT amw T v e of
zq Awr Wt feam amd § oo =
oy ¥ femrg & 1 gw fgmw ag Y
sma f Zurt ggr 45 0% W
T & A1 w0 # zoes AT e F gad
surat fi7 9% & fe o 3w 1€ v
AT GqqT WIOT FOT ART AWAT )
TAHT AMF ¥ ok @ Iy ¢ fw
T AIAT agT ST WIH W AT
A a® we ¥ www § o @ g
aFm 2 | Fwew & g omafy W
aqfg * greT AmAT |

% 37 & ¥ T § AT www § e
wwaT %1 31 A1 AT 2w fawyw gy
& wgm | gwErE W awar Wl
# wRvtie w1 g9 W@ gu wawr
¥ W qiftfeg o W wa der
WTEHY HYE AT AT W § o wweve
ot ag & fe Y orow & oo 19 W
& O Ewr S gy WY S oft afe
g STt ¥ fe @t qrew & dtw § offien
arAEw e A e o
T At o dwraw ToR ¥ WY
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¥ @ a gay ot wey fe ool W@
# wilf wr§ ww wff & & wwT & 7 9ue
¥ ufier dar & ¥ sy ot dvEew
Toit & A3 B reae d feelt 7 o
fir ow faunfy mfgr & 0 oix A
IuT ¥ fiwht  wyr s wew fagdr
Tt ¥ wgr) fr rmw W oW
feranfY ity wid arga A WY AT wEr
fe mfer w o faunfy Wit Afes
T wr gx wrow F Ar ow? ww
wrofly ft  afews yo @t @ fw
farer #Y ara & 0T oy F I T
Y ATAT | T oI qoeq & L e
aret afeme i § 1 wo 3 S wrnly
B AR | % el Y g A
T A A WIT IITAT T W WY
oW ®T &) W oww @ wreiw gEY
o @R T oo 3w N T TR
qT M ¥ fag awer WX Zvw SO
oY famrer, AT w1 sitw s wC gat
e d R I e s A E R
et &, W wY wrafyw o &
qHAX F FW I 45 w0 wafway
T o) & 7 oy vy fs wg =
oo & fgara & gy o § ol 9w A
& w3 Sfead wifs ag 45 wOT
at we gzt g v wharg qzt £ W
IT W Wk s ) @ g oy
oft agw gt dew § T ot el wad
€ 7% ¥ | $UT 2 TAX AT 3 T
¥fag §, e Ffoqgadi 1 ag ot
21 o% T w1 A% § ol tw ArEw
T i gmrg) w N
45 w0 &1 § o< IT F qTom ArAv
R W ge Wt @ & wd F
@ T g vy W fow oy oY &
ATAT AT, WAAY AY WSS WP W g
§feow® viwd war § v omi
o o Wt wff freer @Y 9w
o iadfedi vy oo gediwng ) &
swwfr miew, o & wen wEw §

fir w 40-50 dwyr sl o
stedfoat wer Y W) § ) ww aw
ugt T I ¥ Tt oY wiwfeat off
ey W e Ay & 5w ¥ §
0T wa ag AN W ST N
T AT WY Ay ¥ w6 7 gy
2 % wu v ¥ e ot ¥ ¥ andy
wRr g for aw el oY qurondt anr
7T FU | g IT ¥ AT § ww e,
Aot gy wER WY aw =@
wRET AETaa, gt W qw anfy
a1 eFd W T AT qad TRy
& wgm v et 22 a% wo # T
wE & Sf e 9 ¥ 3= § uw wre war
Fwk? ag @A ¥t ¥ 7 wrwdfear
AN T w™w P N §) wlae
wiwdforg} w1 9 wey g Y § a7 Y
¥ @ war w @ Y § wa
AT ) erfige @t ST ) =9
¥ far a7 harelt &Y ST § 4 firer 0
e I @i grur@ & 45
FOT wrefit & few & St
Ffagem @ T & | WX W
T Aoy N ferag P TR
AL qE OF FAEAT WYHT W9 ¥
wad v §1 dfew @ 3 & o
a ot vy faad & frdgs w1 Wi
fro fear fr oy frdedt oo & oo
IR agy T P KE N
uTy Wfad | W HT 45 FOY ety
#1 g% qgra Hfay o fee o vt o
¥ O AW @ AT, @A TR ST
T T, TN AW N A TE OF I®
ar at A & fag ot gD AT
weat dror, T O T rRANTH 6w F
W %1 Ay SR gel a0
wrafaw frar & afew g &7 wEe
w feat v v ¥ = Q9T W
ot ifardt wditfie g ff ot F Tw g8
21 ag & sy & ot wr Aw fen,
wrqer w dw feam. ..,
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<t awre g (gerg) <A
W dw i .

Tlo TN wAgT Wifger © XA,
W ag lt Wt @ ot oI
ey aT o & g fie gt W AR
gt TV Y RE I AT W A
R W W RAAW Qv & &
Teray ¥ gw ufrard s ey w1
¥ & HT WAEAT | gafa duT & 5
w1 W T g aga g Al g wifgy
wifex = ag gOfm § o+ fedl ad%
AGOT § are a8 qwrr A § gt
& worage 1 wa o g1 aghedd
WU A E) ag & Wy ¥ FAn
gt § R agdt Wi et § 0w
wOEXIT .. L

=t anara Py : fwa @1 gvnw
¥ Wt orfaw woh =fed

o T wApr Afgar : a7 ¥
A e ) ¥ 37 W
<reeft e wrgen § Frfeey et ag
smgen g e srge quarer fag & afqar
arq W & F ag vy @) TE
T YA EILE TG W
afed § ma1| oF W a5 AT T
TE FATT ST AR A6 G TG
wWife T ¥ §T § A owr wg At
¥fiewr ag @) for & vl T qgw
Y| EEET T FT FIOT § 1 T HH
ot fagrr T Toe & g9 A= w0
2L s o I fFroh
# 95 w w¥ oy faer walt, @7 37 WY
Ferw 3 FiR arefY o s WY a0 wgy
8 T w1 N TN 9 Sfer
w W wrifor wror @ ar =@
wrextfare W1ET 97| FF WIAR wAEA
TR W T Wrafis wr awe
# wfg & o @t wemfes
w¥ & AT HawT 47| I TR I Tg

JUNE 9, 1967

(Amendment) Bills 4310 )

wtr s & wafy fe fow ol &
g W Wt xw gl amew WY wr
wH WO WIT & WS WY BT 93T
WEffe y T gt arye @
AT AT W N grew § 9w §
gtk faay ot afewr & firdwriw figed
¢ ag dwre gy 1 e K g wym
fr afam & fakuw ¥ el w1 frwrer
H7H IH W TE €O WA T AT
=ifgw |

ot Yo 1o FAMIA (TAT) : FTHA
¥ fag ar @ )

TTo T aAlgT <Mfgar @ for &
o\T HTY FOATY #TEE qE WA §T
fe v Y dfawr & 3 figekr # faage
HET TT TAT £ X I grATEy oy
20 a9 g o7 § oY @feam w5 @
§T 15 T @ 9 & va v fredr

Y ko ¥ IR wE A |

W UF HART Afgar WY
wga ar £ fr wrr 3 AfeT wrea &
T R agT T R @
wfora a1 ot g1 AT A W W A

’

H .y

fam  wamm

:
4
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¥ wxdn ot frdwe aw § faw et
M wxy g s & Inim
I ¥ g ww mw & s sfvam
IO BT M T 14 od ¥ gy
ooyl ®Y fryew wiand foe & e
wedy 47 ¥ wdarag ew qw # )-
fes urgrt o Mg v R S § 6
i@ aew Y $ for i s Qe ¥
T g 37 o wRF gD gwm
I § W TTHRTT AT w0
wreft ag fadene aer & we ) oft Wy
fowr wga £ fv 7 W) ik o
¥ wenrg ¥ g2 *T afas wfgwrd
F & grar ¥ 1 walr WX "ATET
14 2§ & = wr wfrad aur fqe-
% frgr 7 2 17 ) o AWER ¥
arx I ag wfewre @ frs ag st
qITTAT § AW THEY WA KL |
RI/BT 47 § TRAIT WA {§WATL
I AW & qAdr sy ofew wigiea
qY N I FIEH GAEA ¥ qE T
gfewe ared @ f& ag yraem F
WTHET & AT #T 7T HX |

3437912
%gfiii
3
éi

R F u¥8! 45 & we gw fwad
gy & O f, O wwa: ga A
- s Forwyir @ Sy o Sk w9 F famie
¥ qEe ¢

g & ufrs  wdea § wqac
et @A F grafoear fewr 3 o7
same Faear o @t § | waly it wE At
W wAwor woere w fasr § Sw ¥
AT 6 X 11 aF IF A WY H AR
9T 1951 F 191.15 @ § wqiq
42 wfowy a® 1966 ¥ ® 512 W&
wata 7o sfrmar § 1 11 & 14 9§ 7
org F¥s9 w1951 7 fird 31,2
o oid 129fWa ¢ I¥ 19667 ®
107.96 9T wqly 31 Sfaws & wawa
q AT T v ag R s foed
a1 F g= forerr & ware F7 o fam
st ft W # 2z 7F wan fw
zn F faadt gafr oA arfer 4, suia
dfqam & v W ¥ W@ fAaww
7ex w1 gt fr wfqam F aren @i
¥ 39 aqi ¥ Wi g AT *T A,
ag gW ¥ 9, %A K g4 F W wwt
TE A AR FAT AR E e Em X
79 gfarm Ak aava qrer 7Y
TRy WY FIAAT F EW 6 A 11 AT AW
¥ 190 @ qsk WL 1 awA, WAl
TOTSfAmT 01 g aTFTsT 11 8 14
at % & I 80 ATE WIT WTAGR
stz g A1 sfawa i 31 @ § ag
43 Y AT | Fofr aF azar fr A
AT ¥ qAAX ZT 14 G ¥ wx §fq
wer aat &1 Fover 3 argd ) 3 9
e ¥ § fe S g & s aw
o1 wfrw g 6 71 11 aF A% F =
& Wt AEd Wik 43 SRR ¥ 14 7k
e ¥ | fer i ge w0
¥ QAT ma AT § fin gielt A & e
% g7 wx wfr e wrifre s
1985-86 % o= aF war wfr wer Forwt
# foer w7 odd o @ & W
¥ vgwr wrge f fe ool W fa g
& wawge et s Wk
forgrer dwew feay TaT Wi wiC former
firs wro Qg ferr w1 1w fad
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3T § e oY §wsq av) g 37 A
o 7 fom amg@ § v g wtfor
wfwwrd & ¥ oy

 diere W e (wer)
wy wEwew vz @ & fw gw 1985
a% KA ®T AN, AfeT H IT A
o wigaT g fv @ OF acs e
afart fom &1 sy s= @
T 1985 T XA 5 TgT A WAV 7

ot wrww AT @A qWEF
oY, 9 7# AT wEE ¥T wW
¥ feer sgaw 2 @ & fean s
ager fear § W< fapear wige & &)
ug % ara 9% frviT wTar § s afeare
fag s $gi 9% w9 grT )

¥ ¥ fass a2 +27 91 f¥ 37 wew
aga § wgeel @ WX S dwna
o & qra & 9 a fawag @ fa=ie
@ N xraegear 4, g g
ag § fe g A & frdws ot &
sxT WY sfawr €, Fr deew g
IEMYUAG FTIX ) w@HEE DN
o T § fs Y Ao F g aw
gui 6 ¥ 11 a8 a% 91 wiawe
FTAAT 11 ¥ 1479 7% 43 wfawa
Tox T & W T a9 o ATy
7 wfaws @ ad & 37 B gw TiwEr
QY9AT & A qF AT @ | gEfan
wx g fasrT w7 A qw
fis 7 €8 T ot F a1z ag I
fs afa %7 dnaw w7 & frdms
wel W SYew wfewrd F a1 wTgw
@ WA I FL 7 AT qG T
¢ fe wror 3w &7 o feafr § Y oftas
w@z §, I9% ww< gy safRE
forar ) WYfw wrawTdl § & wrev
& w9 ? wwo wfigmr Wy W ag
T srqw ¢ fr gk gre W g
woit eTar Y & fr gw e v W

JUNE 9, 1967

(Amendment) Bills  4a14
s wfewrd ¥ weqrg § wr e
@ w1 w7 F afory w7 @ |

o TR AATET oifgar: 45 WOy
wiEgHt & |

St WITEW AT ATWTT : g I A1
2 v gw 45 w07 st § afew avwe:
50 wOF |

T T FAIRT Wifgar : 9iv *QAT
FIRfmA A RTA A 45 FATR |

oY AMEA WY AT . 45 T
LCh it KR R )
A Ty 7§ § fr wrs 2w & A gfand
% 7€ el A8 § fF g e et &
T k@ qw § wfewww fmg w5
aYfew wfawrs §F o1 W & 45 vO¥
AN F @ OAF |

w™ fod o fadw fogreer o Y
gid g s o g wHAS
fodft g€ wraan #1 wreT w7 g Afew
% o § afdw w7 & frdwe ol
wY wYfers wfewrdd & svwT aw wr g
T FTT g Wit g gre T
T4t § o & vt gW A EIOT 1

T wfemt oy & e o smafars
T qr @ qew W e wafy
=T T wEAfa g IW W o F W
FT gW 1 TH TAEAT FY J@AT T |

faw o §fraordw &
%5 xR § wwhway o) far & q-
A oo #9 g gWT & | W R
wm § wafear qiw, W o1 qw i
w3 ¥ e an ol og ol et
v Awmdn 7 feafer @t

g . ...
st wae mw qa (fees dwT) o
wrw Fefer wen mfwe g
sft TR wr e : avafy TR
Tq WA BIAE I ST A ara ¥ an

fir g a¥ wgewet ey o< e b
@ § foreey e ot g el ¥ sy
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wmgee firar § 1 gR WY oW AT WY
ot wre # wlY awar wfed

# frdgs weEnr fe g &t ®
fegre =0 ¥ w7 wm 97 1 g A
TR G 1 WA § IAX A7 WY wrg
% g gy 1| K A Faw wlamat w
e w7 vgr g o s fym e
& g 3 ¥ ardr 1 77 wg e el
%t wwt & &% v 0 Tafay @ 9w
FEEo WK &, AqA sggAT
W vfa g Frwg o i
qu gy & ra= § ) 1 fa aylwan
frery & ®vaew @ oo @t frww go &
%9 ¥ § g =7 oa7 § fr g0 aw
* Wz 9TF w1 FTRATIEET @
arqq o foran sten # e S feg,
&7 IR ¥ Fy) 7 epmil & W 39
W AGY a7 £ (A AW Fw wfxm
o wifew wfdt N @w@d giw "
s et ¥ aferar § faawr aw
froew o7 afard fretr & g A
WY

7g arfaw g7 smanfe w6
argat § faa & ®row €W X9 O W
w7 oy iy o ag fawn &
X faga. 71 stvar #Y 7@ A ¥ fan
seifry fear o 1 1 & fadny safed
aff avar fe ¥ fegre & fadw @
¥ vafen fady 7@ v fy e NS
" wogt gl @ & fadw gafen
o § fr form o gu falwre oo &
T F WX qF Tg F A, I ¥
aYfow wfawrdi 7 @ wT afgam wr
ey wak, ot warsde frae wx
TEWT I9ETE T 7 T ) wafed & g
fardw v g o

el fomd ot g o Wy &
fir 3 wydr 47 § caE oY afow
fiar wmy 1 s fiwfy ATeTfos W qifee
W aff Frdy Y oy wowE 7 g

AN oI § fexwdn
T &1 frw @ e A § fw
ufasiow R €t K g7 Wy Nl
fa oAt & | SgTaTFA ¥ aw Y W
ryvas & ag Wiy A faear Y awi 9%
frdw® Fagrt & aweT 7% oy
Afea: ofagwrdd & qoft & = § A
ey, W & aw v § Ay W
Anfad & oz feadt aam a@ @t o
fogr w1 & ff, v & v A A
Ifpa wraefry w9 ¥ 47 & R
FoirgA w71 § Y wwwar § o fedt
W AT T AT

fadwe aea 47 Wew Wrom g7
ft § o ¥ wea d A e mfre
qrew ¥ Wi wefegt o W sy e
# 1 o) Ford g & Fe woqor wede
T ar A A ey | & s g e
37 39 ®7 § wga § fawqa & W
¥AE SR AT 4 F @ Avn fwgm
draw =T 1 FAT ST AT A9 WY
Fifrew, wiEre W &, "rEw gwgt At
ATIRHTL AGT 97 WY gy T w9 |

arw ¥ xaaE afcfeafa § sgr
draT F1 =T @A ANT Y, g WA
* forg amae ot g s & fag T &Y,
& Tw Haraw w7 FAAT AT OT FJTAN &
g WY R agw A @ AT § )
af gu ¥ fs samagfor s & qw
g R s @ 1 K xw
veary ¥ wgna it § Fr ST @ um
wraR & fag gawt w9 faar sy o

st wy femd (qix) : &7 W
weara fear a1 oy fadaw ®F aw w6
g Ag ur P fag Tregufar ot
3 vl wafer aff € ) &7 78 A
fisar a7 fie sveue ara & fag Ty
s feat oy | AdY e anar §
wmiwwﬂ'ﬂﬁmtﬁ
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[oft oy firerd)
€ 1 78w saregrios § av ot e
W oft war W aw @ wE T
fawy v@ fafww Twq gom¥ fawe
w0 ooy weqrd farrT woft Aot
& gt agg ¥ S0 fawre w@@)

it v & fo gl war @
frdaw & fagral &t wrdie s
Hon amQar ) & &Y vy agy @ e
o W S A R  IF A Ot
TR W & wiews e W A § W@
&1 aw gom I W weaT WY W fren
Gfoy oy oY ww wwt grm wmafus
ferert 9wt W% wfirard T ¥ g
& wawar g fv gewr A T W
gt grm fis Forg ) garor 3w | A@Y
qrE |

& ag Y v wrgw g e i
ot wgd afer amd § 99 7 o
g1 ¥ W 1981 % ¥ Fww
fagmt #t smffaa T st 9@
FT g T Fodfe 198 %
™ wmifa w6 ag TR fr X
g & 1981 av ¥ wwitaw T
B R | T8 aYg WA W1 gAY
gz I o Faw fRws fagrai o
SEAT aqr SO ¥ § IW 9 v
WA e g fs 1901 @ 7 2)
# warsft yE @ sl feT o gaT
NIT R A W TR
Wi 1 WG g §@6eT wh, W
T R F REAT KT 97

26 FAQ 1968 ¥ fafq ¥ wwg
e waire § A e gy ¥ o 73
ferfr st wnd ¥ forg & &ur f e
vk w o oy fafme v v
Hifad wfr g0 wroet mhr avw T
WOTT ST q T T &Y A QT Ty
wle ww wey wwd T ag vy o

JUNE 9, 1067

mmen&mn:; Bty 4218

At g were & g ard ey
W wfer w7 wwifas  worE
A wud fog ot & &zrenfi €1

wgt 7 A W warer § & wrven
g fr woer &Y OF qonTe sqw W R
wifgy wiife qm7 & qgr W AT
¥ waf ot fi fe et off ¥ gORTR

R W ag % W §
fe arf wa& é‘mﬁ«? @ g a
@A Ay § W0 gAT wai
w37 w7 @ § qu ¥ |/few
rrtm«“tmrtﬂmmm

st wy feot: & g w@r § A=
TARI) WiGR FTAT9TF W QAT AGT
a1 faar ¢ fis s & Qerar gt A
JIEAr | ¥ maAT KR A7 WY mrerer
O WTEAT | K6 A WATW WY ear
am &7

* wgar qmw g feowre et
W ¥ T AT e & A v oAy
g e og ot wfawTe wrw waer
w) g I oaed 7 A ¥ wff ¥
w{l waw four gar &0 v &Y o
9 ¥ 7 2§, W O e gl w7
W E v g ¥ Al Ay W ga
fax 7 T o arr ¥ el
w7 F it e ot 7
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=Hid sy Wit woew W@
w4 &1 & vawr fww fearat
® ¥ wi gn wgw § 7 s 1y
d o f1x am Y 7o, fg @0 ¥ g
7T WRA § T B, ¥ gy
gin &, waafa & 1 faselt & ®3la Aooe
Twr w2t §1 et § o wrw Ay
M FCTRE KK AJ TG
wifme-Gfax & W7 W W
Y 1 fesdlt TrwardY ®r WET gl
BT W agr Ay A N 0k W@
widif awrd § A T § we
TME T4 K W W wLTAG
W T DM @ & WY AT
HRAT g7 F A FWERT ® A€
acfremsfamrdr dar 7 AN R
a=gt &1 St St W gveT 1Y U W
a4 1@ €, ar At Wy & AT RS §
Iaar IR actam ) sAw gawdt,
e, fommedy, gfra qea, s
o wgli § w3 g 1 0@ feg=
® @i ¥ ¥ owe? gafac &9

off fopr ¥ Wt o0 g &
gt § e ow Wt 189X femest)
W gagT & 8 I WA § e
mmwi‘!ﬁﬁ?w%w
HwAr xR & far @ AW o
¢ gwer ww frde & 80 ol W@

a9 @] 5T Awr & AR &
tﬁin&ﬂémm%mxw
%% FC faa v 8wy § 1 jaAr
€1 A TF W 9 w8

1620 hrs.

[Ma. Srzaxir in the Chair)
Mr. Speaker: I will now put the

question to the vote of the House. The
question is:

“That the Bill further to amend
the Constitution of India be cir-
culated for the purpose of elicit-
ing opinion therson by the 3ist
August, 1967."

The Lok Sabha divided:

An hon. Member: Sir, my vote has

not been recorded by the machine.

Another hon. Member: Mine also

anmAr w1 fagww St § gnd

LA\ A f
Division Na. 4]

Amat, Shri D.

Atam Das, Shri

Basi, Shri S. S.

Berwa, Shri Onkar Lal

Bhadoria, Shri Arjun
Singh

Bramhanandji, Shri

Chakrapani, Shri C. K.

Chandra Shekhar Singh
Shri

Deo, Shri K. P. Singh

Deo, Shri P. K.

Dhirendranath, Shri

Esthose, Shri P. P,

Goel, Shri Shri Chand

Gopalan, Shri A. K.

Gopalan, Shri P.

a B!u'i Indrajit

Tha, Phogendra

Jhes8hri 8. C.
Kachwai, Shri Hukam

Chand

has not been recorded.
Mr, Speaker:

Everything will be

taken into account.

AYES

Kalita, Shri Dhireswar
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Kripelani, Shri J. B.
Kunte, Shri Dattatraya
Limaye, Shri Madhu
Mangalathumadom, Shri
Mancharan, Shri
Meetha Lal, Shri
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Mody, Shri Piloo
Mohammed Imam, Shri
Molahu Prasad Shri
Naidu, Shri Ramabadra
Naik, Shri G. C.

Nath Pai, Shri
Nayanar, Shri E. K.
Patil, Shri N. R.
Patodia, Shri D. N.
Ramamoorthy, Shri P.
Ramani, Shri K.

{1623 hrs,
Ranjit Singh, Shri
Ray, Shri Rabi
Reddy, Shri Eswara
Sambhali, Shri Ishagq
Sequeira, Shri
Shah, Shri Virendra-
kumar
Sharda Nand, Shri
Sharma, Shri B. S.
Sharma, Shri N. S.
Sharma, Shri Yogendra
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir
Singh
Shastri, Shri Sheopujan
Somasundaram, Shri 8.

D.
Sreedharan, Shri A.
Viswambharan, Shri P.

— i —————
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Ahirwar, Shri Nathu
Ram

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedsbraia
Barua, Shri R.
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D. R.
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Ering, Shri D.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Ganpat Sahai, Shri
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri V. N.
Jaggaiah, Shri K.

Shri Hardayal Devgun (East Delhi):
This system should be corrected. It

is most scandalous.

ot ag fram: €3 ¥ o349 ¥
gt w07 FOF W A1 F7 Foar g1

Mr, Speaker: It used to be wvery

good last time.

JUNE 9, 1067
NOES

Jagjiwan Ram, Shri
Kahandole, Shri Z. M.
Kamble, Shri

Kamalag Kumari, Kumari
Kavade Shri B. R,
Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Shri M. A.
Kinder Lal, Shri
Laskar, Shri N. R.
Mahishi, Dr. Sarojini
Malimariyappa, Shri
Mane, Shri Shankarrao
Maruriva Din, Shri
Menon, Shri Govinda
Mirza, Shri Bakar All
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Nageshwar, Shri
Pahadia, Shri

Parmar, Shri Bhaljibhai
Patil, Shri 8. D.
Prasad, Shri Y. A.
Rajasekharan, Shri
Ram, Shri T.

Ram Kishan, Shri

Ram Subhag Singh, Dr.
hem Swarup, Shri

sion is:

Ayes*®
Noes

The motion is jost.
The motion was negatived.

18,27 hrs,

(Amendment) Billy
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Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shyj Muthyal
Rao, Shri Rameshwar
Rao, Shri Thirumala
Roy, Shri Bishwanath
Roy, Shrimati Umg
Salve, Shrl N. K. P.
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sarma, Shri A, T.
Sen, Shri Dwaipayan
Sethuramae, Shri N,
Shambhu Nath, Shri
Sharma, Shri D. C.
Shashi Ranjan, Shri
Sihastri, Shri B, N,
Sheo Narain, Shri
Shinkre, Shri

Shukla, shri S. N.
Snatak, Shri Nar Deo
Sojanki, Shri S. M.
Sonar, Dr. A. G.
Sunder Lal, Shri
Tiwary, Shri D. N.
Uikey, Shri M. G,
Vikrem Chand, Shri
Virbhadra Singh, Shri

Mr. Speaker: The result of the divi-

59
a5

CONSTITUTION ( AMENDMENT)

BILL

Shri Hardayal Devgun: From thn
wvou can judge the stale o2 affairs in
the country,

Mr, Speaker: The result iz the same.
here may be ten more this side or
that side. We will get it tested.

Shri Hardayal Devgun: The is how
the Government is functioning in the
country.

(Amendment of Article 368)
by Shri Nath Pai,

5 lh;l Nsuh Pal (Rajpur): Mr,

peaker: Sir, my Bill is for amen

the Constitution. £
_Sir, for ready reference ] should

like to read here the statement  of

;l;j;-cts which I have appended to my .
11,

*Ayes: name of one Member could not be recorded.
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it resads:

“Doubt and confusion have arisen
as a result of the recent judgment
of the Sureme Court in 1.C. Golak
Nath and others versus the State
of Punjab etc, as regards the com-
petence of Parliament to amend the
arficles incorporating Fundamen-
tal Rights. The issue raised is of
cardinal importance to the supre-
macy of Parllament. This supre-
macy implies the right and authori-
ty of Parliament to amend even the
Fundamental Rights. Just as Parlia-
ment can extend these rights it can
in special circumstances also modify
them. The Bill seeks to assert
this and remove any doubt that
might have arisen as a result of the
sajd judgment.”

1 should like to read first the arti-
cle in interpretng which the Supreme
Court has given a new judgement.
I should also like to remind the House
that an argument wi]ll be trotted
8gain and again by those who are in-
terested in thwarting the passage of
this amendment and, therefore, per-
haps unwittingly be a party to thwar-
ting the wishes of the people. These
Membrs or this school of thinking
will be citing that it is the Supreme
Court who has given the judgement.
I am one with those who will be
waiting to uphold the authority, the
prestige and the dignity of the Sup-
reme Court. We shall be, I think,
failling in our responsibility if we do
not always exercise restraint in ex-
Pressing ourselves wherever the Sup-
rem Court is concerned. We shall
have to s0 express ourselves that
whatever our differences—and some-
times our differences with this higest
forum of our judiciary will be very
acute fundamentally and sometimes
what we may say may be even criti-
cal—that when we appear to be criti-
cal it may need not necessarily ap-
pear to be discrespectful. It i3 in
this spirit that 1 shall be offering my

Sir, 1 regard the Supreme Court as
a guardian and custodian of the rights
of the citizen. Our Constitution
clearly underlines the division of
power between the executive, the
legislative and the judicial branches
of the State of India. I think, the
principle of separation of powers nas
been clearly adumbrated, enunciated
and elucidated in the provisions of
our Constitution, I am also aware
that the amendment 1 am trying to
move is of farreaching consequences
and on a superflcial reading it may
appear to be one to defy the authority
of the Supreme Court. At the very
outset I should like to try to remove
any such possibic misunderstanding.
What I am trying to do—and I hope
1o persuade the House—is to estab-
lish the supremacy of Parliament,
not in the ordinary sense but in the
deeper sense in which the founders
of our Constitution, as I shall have
occasion to refer to them, conceived
it. If we allow, with all our regard
10 the Sureme Court, the judgment to
remain, as it is, I think, slowly, the
authority of Parliament will be elin-
ched, griped and curtailed and Parlia-
ment will not be able to function as
the ultimate instrument of the will of
our people. Parliamentary supre-
macy is meaningless, ceages to have
any coherent meaning, if Parliament
cannot amend the Constitution and
the right to amend the Constitution
must also embrace, must include,
must imply, the right to amend every
Section of the Constitution. The
Supreme Court has now held to the
contrary. My frineds, here, are like-
Iy to cite the Supreme Court’s autho-
rity in challenging my contention. For
their benefit, I want to remind the
House that there are twe previous
judgements of the same Suprem¢
Court, the judgement in  Shankarl
Prasad an later on confirmed by
judgment in Sajjan Singh's case.

In these two judgements, the same
Supreme Court upheld the authority,
the competence, of Parliament to
amend the Constitution, including
Article 368 of the Constitution,
making it very clear that Parliament
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has the full authority and the com-
p;thenee to amend even fundamental
rights.

Naw, 1 shall read first the constitu-
tional provision relating to article
368 of the Constitution.

It says:

“An amendment of this Consu-
tution may be initiated only by
the introduction of a Bill for the
purpase in either House of Parlia-
ment, and when the Bill is passca
in each House by a majority o.
not less than two-thirds of the
members of that House present
and voting, it shal] be presented
to the President for his assent
and upon such assent being given
to the Bill, the Constitution shall
stand amended in accordance with
the terms of the Bill:

Provided. ..... -

We are not immediately concérnca
here with the proviso.

I would point out here that the Sup-
reme Court has referred immediately
to Article 13 which, to a certain ex-
tent, is a prohibitory article, and in-
terpreted the article in a new manner
which is not in harmony, in keeping,
with the previous interpretation bv
the same Supreéeme Court, I should,
for ready reference, once again refer
to Article 13 which lays down like
this:

“13 (1) Al] laws in force in the
territory of India immediately
before the commencement of this
Constitution, in so far as they are
inconsistent with the provisions
of this Part, shall, to the extent
of sucn inconsistency, be void.”

It would not have been the Constitu-
tion of free India if this provision was
not lncorportated by the founders or
tng Constitution. Any law imposed by
an alien power, for the perpetuation
of the rule of the alien power, which

JUNE 9, 1067
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was found to be pot in harmony of
in direct contradiction with the spir
of the Constitution had, therefore, to
be declared null and void,

Then, comes Section (2) of that article
which says:

“The State shall not make any
law which takes away or abridges
the rights conferred by this Part
ang any law made in contraven-
tion of this clause shall, to the
cxlent of the contravention, be
void.”

Now, tuking this section for interpre-
tation, along with the power of Parhu-
ment in Article 368, the Supreme
Court had held that Article 13 (2)
forbids Parliament, bars Parliament,
from passing any Act which may try
to curtail the rights conferred on the
citizen of India in section (3) of Arti-
vle 368 of lthe Constitution.

I shall now read what exactly the
Supreme Court has held, I shall not
be fair to the Supreme Court or to
this House if I did not give a sum-
mary, in a few words, of he judge-
ment of the Supreme Court. The Chief
Justice of India giving judgment for
himself and four other judges of the
Supreme Couri dismissed on 27th
February, 1967, the petitions by Golak
Nath and others against the State of
Punjab and summarised his main con=
clusions as follows:

“The power of Parliament to
amend the Constitution is deriv-
ed from Articles 245,248 and 248
of the Constitution and not from
Article 368, which only deals with
procedure, Amendment is a legls-
lative process.”

This is the fundamental difference
the Supreme Court makes in its own
earlier ruling on the same subject
whereas the previous judgments held
that the power under Article 8388
meant not a procedural power but s
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power of introducing subatantive
changes in the Constiution. In Golak
Nath's case, the Supreme Court, by a
new doctrine to which I shall be re-
ferring later, has introduced here
this element. Then, it says:

“Amendment is ‘law’ within the
meaning of Article 13 of the Con-
stitution and, therefore, if it takes
away or abridges the rights con-
ferred by Part III  governing
fundamental rights, it is void.”

Further, the Suprcme Court states that
the Coostitution (First Amendment)
Act 1851, the Amendment Act 1855,
and the Constitution (Seventeenth
Amendment) Act 1964 abridge the
scope of the fundamental right, but
on the basis of eurlier decisions of
this Court, they are valid. It is &
very interesting anomaly in which
we are landed [ will be taking two
extraordinary anomalies in “which
their Lordships. the learned judges of
the Supreme Court, have landed the
whole judicial process and the legis-
jative process in this country. They
say that the judgment given by them
is valid, but the prospective over-
ruling, which is unknown to the
Indian system of interpretation has
been introduced. This is a system
which is known to the United States’
law, but it is a nove] innovation so far
as we are concerned. ‘Though the
theory of this prospective overruling
is known to us. its application is a
novel innovation in our judicial sys-
tem or to our jurisprudence,

“On the application of the doc-
trine of prospective overruling,
this decision will have a prospec-
tive operation only in future and
therefore, the said amendments
will continue as valid”

It is interesting here and I would
like you to hear this again.

“40n the spplication of the doc-
trine of prospective overruling,
this decision will have a prospec-
tive pperstion only in future..”

JYAISTHA 19, 1889 (SAKA) (Amendment) Bills 4228

not with regard to what we are doing
today,

“,...und, therefore, the said
amendments will continue as
valid.”

“Parliament will have no power
from the date of this decision to
amend any of the provisions of
Part I11 of the Constitution sv as
to take away or abridge the
fundamental rights enshrined
therein.'”

“As the Constitution (Seven-
teenth Amendment) Act holds the
fiela, the validity of the Punjab
Security of Land Tecnures Act,
1953, and the Mysore Land
Reforms Act, 1962, challnged :n
these pioceedings cunnot be ques-
tioned on the ground that they
offend Articles 13, 14 or 31 of the
Constitution.”

The Supreme Court holds that these
Acts cannot be challenged but in
future when we go to them, they will
challenge the validity of those Acts,
and, therefore, the principle or doct-
rine of prospective overruling has
beepn introduced

I should also like to give two or
three or four sentences from the
judgment of Mr. Justice Hidayatullah
which cogently sums up the argu-
ments for those who take this view
that Parjiament’s competénce to
amend the Constitution does not ex-
tend to the amendment of the funda-
mental rights. Mr. Justice Hidaya-
tullah, agreeing with the Chiet
Justice, stated his conclusions in 8
scparate judgment as follows:—

“The Fundamenta] Rights are out-
side the amending process it the
amendment secks to sbridge or 1ake
away any of the rights."

The point, therefore, is that the Sup-
reme Court holds that Article 368 is
not the relevant Article, but Article
19 is the relevant Article. Article 368
only lays down the procedure. Now
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we have to address ourselves to
these two questions: did the makers
of the Constitution really feel so or
think so? Was it their intention?
Did the Bupreme Court in its earlier
judgments agree with this view? Mr.
Justice Hidyatullah puts it like this:

“The Judgments of the Supreme
Court in the cases of Shankari
Prasad and Sajjan Singh con-
ceding the power of amendment
in relation to fundamental rights
were based on an erroneous
view.”

Where shall we go? The Supreme
Court has given this thing, namely,
that the judgments of the earlier
Court—the Supreme Court itself—
were bagsed on an erroneous view, I
would not like to sit in judgment on
1his issue, but I would like to point
out the anomally in which we are
landed. The Supreme Court tells us
today that the previous judgments
of the same Court were based on an
erroneous view of the law. It is ab-
solutely conceivable that when some
of the judges who give the judgment
today retire and a case comes for
interpretation before another Bench,
they will take another view and that
is the doubt. This is a right, an in-
ulienable right. That meang that an
independent judiciary, a supreme
judiciary, a free judiciary—I would
not call—has landed up into an ano-
maly so far as the fundamental
rights are concerned. As somebody
says it of the court of Enquiry, the
Y.ord Chancellor's Court, that equity
varies or changes according to the
length of the ghoe of the Lord Chan-
tellor, so also the fundamenta] rights
«f the citizens of India shall not be
guaranteed to them, shall not be
there permantly for them to look to,
follow and ask fo their being pro-
tected but will be dependent upon

JUNE 9, 1987
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the composition of the Supreme
(lourt at g given minute or a given
point of reference in time, To a
certain extent it iz good, but to a very
large extent it is pernicious and
dangerous. Justice Hidayatullah
“urther goes on to say: .

*“This Court having laid down
that Fundamental Rights cannot
be abriged or taken away by the
amendatory process, any furthey
inroads into thoge rights, as they
exist today, will be illegal. For
abridging or taking away Funda-
mental Rights, Constituent Assem-
bly will have to be called.”.

Finally, he says:

“The First, Fourth and Seven-
teenth Amendments, being a
part of the Constitution by ac-
quiescence for g long time, can-
not now be challenged, and the
impugned Acts are, therefore,
valid and the petitions must be
dismissed.”

This is a judgment which is to a cer-
lain extent academic immediately.
But a citizen may go to the court and
then the Supreme Court will follow
the principles which are laid down
in thig judgment.

The three things to be borne in
ming is this, According to the Sup-
reme Court, article 368 is a procedu-
ral article; Parliment has no right
to amend the Fundamental Rights;
the previous judgment which had up-
held Parliament’s authority to amend
was based on an erroneous view of
the law. Thirdly, if you want to
amend the Constitution, this Parlis~
ment is not the competent body, but
a Constituent Assembly will have to
be called.

1 shall take up the third point Arst.
Who is to call the Constituent Assem-
bly? I want to suhmit to this House
that Parliament as constituted todwy
by freely held elections repressnts
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the will of the people. Of course,
there may aberrations; I kpow

be

that they did take place, but we are
the first to
can take pride
Tokyo to Accra, nearly three scores of
countries became free simultaneously
with or in the wake of the dawn of
Indian Independence; one after the
other these countries have gone under
the jack-boot of one-party totalitarian
dictatorship. India remeins among
the few nations where the flag of de-
mocracy still flies high. It means
that the ultimate instrument of that
freedom, the symbo! of that freedom
the symbol and instrument of the
will of our people, namely Parliament
remains gevereign and supreme, But
we are now told that a creatuie of
Parliament can amend the Coustitu-
tion, but the creator of that creature
cannot amend the Constituiun. A
constituent assembly to be valed by
us can amend the Constitution, but
we who will be creating the consti-
tuent assembly will not have the
power to amend the Constitution.

E]
g
g
Z
g

1 want to show another anomaly
also jn this. T want to submit that
Parjiament as constituted today is far
more representative of the veople of
India than the Constituent Astembly;
a large part of the memboers of the
Constituent Assembly were nomina-
ted members. Therefore, the legls-
lative power and the cumpetence
flowing from the wil] ol the people
freely expresed through elections is
far greater.

(Madras North):
there.

Shri Manoharan
The majorities are no more

Shrl Naty Pai: That is another
three
new poinis in the Supreme Court
judgment and I shall point out what
we are trying to do. B

Mr. Speaker, I shall take rome
.on this because this is not
as ohe t imagine. 1
a thorough debate on this. 1

133
48
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understand that there will be opppo-
sition to this from my worthy collea-
Sues on my right, who are sometimes
vigorous and sometimes wvchement,
but on the whole, I hope I suall en-
counter a very Intelligent opoposition
from my bon. friend Shri Piloo Mody;
it may seem like a surprise to them
when 1 use these adjectives, but that
has been my experience; I hopc that
it will be the experience toda; also
tog see their vigorous opposition, and
on the whole, 3 consistenly intelligent
opposition. 1 understand that they
want to oppose thiz Bill and they have
asked for five hours’ discussion on the
ground that thiz jg the most far.
reaching amendment that they have
ever seen here, and for my part, I
have readily agreed to that. I do
not want such an jmportant Bili as
this to be road.rollered ang to be rush.
ed through. I would like an  ade-
quate discussion to take place.

Later on, I am going to place before
this House a motion that this may be
referred to a Select Committce of the
House so that we have the best evi-
dence in the oountry and proper dis-
cussion could take place and then the
House would get the fruits of the
deliberations in the Select Comunit-
tee after having heard the best judi-
cial luminaries in the country. 1t is
after that that we should take up
this Bill in the House,

Shri Muthyal Rao (Nagarkurnool):
Joint Select Committee.

Shri Sath Pai; My hon, iriend me¥
table an amendment to that effect.
But my conception is that at this
stage, g Select Committee of this
House js sufficient. But my hon.
friend is welcome to suggest a Joint
Committe.

1 would now in upholding my sub=
mission, try to quote what other autho-
rities have to say, not what Nath Pal
has to say. There are better authorl-
ties than Nath Pai Let us see what
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they bave to say on this important
iue. I have quoling myself

now. I will be quoting the authorities
concerned.

Thig is the Supreme Court itselt, in
Shankari Prasad and Ors. petitioners
oz, the Union of India and Ors. 1951,
Supreme Court 438. I will read only
the relevant part from the judgment of
the Court. This I would like, parti-
cularly, not the supparters of my
Bill—I think broadly gn overwhelming
majority will be agreeing with me—
but thuse who are likely to disagree to
hear. I hope after hearing me they
will see that there is not much subs-
tance in their opposition; opposition
based op fear is not a valid opposition:
after I have met the grounds of their
fear, 1 hope they including my hon.
friend, will withdraw their opposition.

1 shall now read Dicey’s definition
of constitutional law as including all
rules which directly or indirectly affect
the distribution or the exercise of the
sovereign power in the state, It is
thus mainly concerned with the crea-
tion of all the three great organs of
the state, the executive, the legisiature
and the judiciary, the distribution of
governmental power among them and
the definition of their mutual relations.

“No doubt, our -constitution-
makers, following the American
model, have incorporated certain
fundamental rights in Part [11 and
meade them immune from interfer-
ence by laws made by the state”.

I would like the House to follow
very carefully the remainder part
from this judgment.

“We find it, however, difficult,
in the absence of a clear indication
to the contrary, to suppose that
they alsg intendeq to make those
rights immune from constitutional
amendment.”

A constitutional amendment is total~
ly differemt from an ordinary emact-

JUNE 9, 1967 (Amendment) Bila  fase.

ment of Parllament wherugy an ordj-
nary enactment which runs counter 1o

the spirit of art. 13 of the Constitution
may be null and void, ulira vires and
therefore, unconatitutional. A consti-
tutional amendment itself shall not be,
because that makes 2 mockery of the
supremacy of Parliament to amend the
Constitution (Interruptions). Some
people are allergic to Nath Pai; I do
not know why. Let them bother to
study a little more these things.

“We are inclined to think that
they must have had in mind what
is of more frequent occurrence,
that is, invasion of the rights of
the subject by the legiglative and
executive organg of the state by
means of laws and rules made in
exercise of their legislative power
and not the abridgement or nullifi-
cation of such rights by alterations
nf the Constitution itself in exer-
cise of the sovereign constituent
power. That power, though it has
been entrusteq to Parliament, has
becn so hedged in with restrictions
that jts exercise must be difficult
and rare. On the other hand, the
terms of art, 388 are perfectly
general.”

1 would read the last sentence
again—

“On the-other hand, the terms of
art, 368 are perfectly general and
empower Parliament to ameng the
Constitution without any excep-
tion whatever had it been intended
to save the fundamental rights
from the operation of that provi-
sion, it would have been perfectly
easy to make that intention clear
by adding a proviso to that effect..
In short, we have here two arti-
cles, each of which i widely
phrased, but conflicts in its opera-
tion with the other. Harmonious
consiruction requires that the one
should be read as contrvlled and
qualified by the other™.

“Having regard to the conside-
rations adveried to above, we »*¢
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of the 'opinion that in the context
of art. 13, law must be taken to

- men the rules or regulations made

- In exercise of ordinary legislative
- power and not amendments to the
Constitution made in exercise of

result that art. 13(2) does not
affect amendments made under
art. 368",

May I now read what Dr. Ambed-
kar, who is popularly called the archi-
tect of our Constitution, but who
was—people disagree, I think it is for
history to give its verdict—the prin-
~ cipal architect of our Constitution has

~ said? He has made it very clear

~ when he was challenged on this issue.
Ambedkar, speaking on November
948, said:
‘The second means adopted to
d rigidity anq legalism is the
sion 'of facility with which
Constitution should be amend-
The provisions of the Consti-
relating to the amendment
Constitution divide the
‘of the Constitution into
ups. In the one group are
| articles relating to the
ion of legislative powers

the representation of the
es in Parliament, and (c) the
ors of courts. All other arti-
are placed in another group.

a very large part of the
tion and can be amended
liament by a double mrajo-
a majority of not less
-thirds of the members
1 House present and voting
a majority of the total
s of each House. The am-
f these article does not
cation by the States.”

‘has given what he had

re he adds:

ft Constitution has

elaborate and gifficult

ch as a decision by
a referendum. The

JYAISTHA 19, 1889 (SAKA) (Amendment) Bills 4236

draf{ Constitution has the elabo-
rate and difficult procedures such
as a decision by convention or a
referendum.”

‘The Supreme Court talks of 5 Consti-
tuent Assembly. Was that the inten-
uon of the makers of the Constitution?
Here is Baba Saheb Ambedkar. T
know under the canons of interpreta-
tions speeches made during the passage
of an enactment or a Bill or an Act
do not become aids necessarily for
interpretation, but they can be taken
into consideration, not necessarily as
aids, but as useful guidelines,

“The powers of amendment are
left with the legislatures, Central
and provincial. It is only for
amendment of specific matters, and
they are only a few, that the ratifi-
cation of the State legislature is
required. All other articles of the
Constitution i

—— the important words are—

“All other articles of the Consti-
tution are left to be amended by
Parliament. The only limitation
ig that it shall be done by a majo-
rity of not less than two-thirds of
the membters of each House pre-
sent gnd voting and a mojority of
the total membership of each
House.”

What Dr. Ambedkar is caying here
is that article 368 is not i:st amenda-
tory, is not just procedural, but it
confers power ‘to make substantial
changes in any part of the Constitu-
tion.

“The Constitution has invested
the Supreme Court with these
rights, and these are restricted
not to be taken away unless and
until the Constitution is amended
by means open to the legislature.”

With regard to the Supreme Court
he says we can make an amendment.
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[Shri Nath Pai]

Finally, I chalienge gny of the critics
of the Constitution to prove that any
Constituent Assembly anywhere in
the world has, in the circumstances in
which this country finds itself provid-
ed such g facile procedure the amend-
ment vf the Constitution., He agrees
that there is a facile procedure laid
down for amending the Constitution.

“If those who are dissatisfled
with the Constitution have only to
obtain a two-thirds majority, and
if they cannot obtain even a two-
‘third majority in =2 Parliament
elected on adult franchise in their
dissatisfaction with the Constitu-
tion cannot be deemed to be
shared by the. general public.”

He is having in mind that in a chang-
ing society, in a dynamic society llke
ours which has to make good for the
neglect of centuries under alien rule
and neglect of two decades by the
present rulers, Parliament will
have to be the instrument of the
will of the people. The new demands
of the people will lrave to be given
effect to by Parliament. Often some
difficulty will arise, and who will solve
the difficulty if not Parliament?

There are one or two sentences
which I am tempted to quole, but T
will leave them out because time is
running out. I will conclude. I want
to say only thig thing.

“,..that the views of Jeffersom,
echted by Ambedkar and Nehru,
were more powerfully expressed
by Thomas Paine in 1780-91."

This is Justice Bachawat of the Sup-
rema Court in tha same judgment.—

“There never did, there never
will, there never can exist a Par-
liament or any description of men
or any generation of men in any
couniry possessed of the right or
the power of binding and control-
ling posterity to the end of time
or of commanding for ever how
the world shall be governed or

" who shall govern it, and therefore
«ll such clauses, acts or declara-
tioms by Whish the mekers of them

JUNE 9, 1067
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attempt to do what they
have neither the right mor the
power to do nor the power to
execute, are in themselves null
and void.”

With regard to the supremacy of th
Legislature, I want to conclude b
saying what the Advocate-General ¢
Maharashtra, Mr, Seervai has saic
I was disappointed that this library di
not have this book till the day befor
yesterday. I had been wanting thi
book for ready reference because thi
is perhaps among the major atudie
that have been made—Seervai’s Cor
stitutional law of India, It came i
Bombay but I could not get it till th
day before yesterday and therefore
am handicapped. In this lucid an
icirned commentsry on constitutions
faw of India, Mr. Seervai says that th
Supr-me Court Judgment should b
overruled at the first opportunit
possible, He .s cne of the great stu
dents of constitutional law a sobe
man, ahd un objective scholar whos
objectivity and loyalty to citizenshi
Tights ang to the Constitution hav
been unimpeachable. 1 wont, there
fore, all of them to bear in mind m;
basic submission. What is that sut
mission? We shall not be treading o
the toey of anybody, else; we do nc
want artificial rivalry between th
Supreme Court and the Parliamen
They have their defined function
But all these functiong flow from on
supreme gource—the will of the peopl
of India, The Constitution embodie
that will and under that Constitutio
it is enjoined on Parliament to giv
from time to time as times change &

away, snatch away or
Parliament of its inalienable right, th
right to am c
ndis,

1
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epportunity, 1 think after a proper
debate tv reply to the points if any
that wre mada by those who disagree.

Sir, with your permisgion I beg to
move:

“That the Bill further {0 amend
‘the Constitution of India be refer-
.red to a Select Committee consist-
ing of fifteen Members nsmely,
‘Shri R, K. Khadilkar, Shrl1 R. D.
Bhandare, Shri N. C. Chatterjee,
"Shri Kanwar Lal Gupta, Shri 8. M.
Joshi, Shri Krishanan Manoharan,
Dr. G. 5. Melkote, Shri P. Govinda
Menon, Shri Bakar Ali Mirzm,
Bhri Piloo Mody, Shri H. N.
Mukerjee, Shri Ram Kishan, Shri
J. Rameshwar Rao, Shri R, Uma-
‘nath and Shri Nath Pai,

with instructiong to report by
the first day of the next session.”

X had the benefit of consulting some
Jéaders of this House and so 1 move:

“That the Bill further t;, amend
‘the Constitution of India be taken
into consideration.”

I thank you very much.

Mr. Speaker: The motion of Mr
Nath Pai is before the House. The
apeskery should be brief. Shii D. C.
Sharma.

Shri D, C. Sharma (Gurdaspur):
“The kon. Member, Mr, Nath Pai . . .

Shri P. K. Deo My

#ame is there.

Mr. Speaker: ] will
Thptions).

(RKalahandi);
see. ... (Inter-

Skri D, C. Bharmas:....has brought
& wealth of learning and a wealth of

the people of India by bringing for-
ward this Bill.

17 has,

Now, Sir, I am not a person who
used to practise in the high court of
Bombay like Mr. Nath Pai before our
External Affairs Minister when the
latter was a judge there. The Exter-
nal Affairs Minister said that he found
Mr, Nath Pai a very charming spea-
ker. Of course, he has retained that
quality still, but I do not have that
legal wealth of knowledge which he
has and I am glad that I have not
practised before any court of law. I
say this from one point of view. And
it is this. When I go to the house of a
lawyer, I find the office is stocked with
almirahs and those almirahs I find are
littered with books. I ask mjywself,
what use do they make of these books.
He says these books are very useful
because you can find arguments in
favour of anything or against any-
thing, This case law which we have
in this country in a very, very large
degree, hag been the hunting-ground
of these lawyers, and there is no law-
yer who wil] not find arguments for
anything or against anything, who will
not find a case law in his favour and
a case law against him,

17.01 hrs,
[{Mn. DeruTy-SeEAEER in the Chair]

1 have great respect for the judges
of the high courts. I have g great
deal of regard for the judges of the
Supreme Court, but I must submit
very respectfully that the judges of
the high courts and the judges of the
Supreme Court are not such persons
as can always take a neutral non-
aligned view of things. We are all
persons conditioned by things—

Shri Dattatraya Kunte (Kolaba):
Sir. the hon. Member should not usé
such lsngusge with reference to the
judges of the Supreme Court. (Mter-
ruption),

.
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Shri D. C. Bharma: 1 was submiting
very respectfully; my hon, friend who
has objected just now has done so be-
cause that is his profession! He said
that I had used certain words, Let
hon, Memberg listen to me first. You
know there is a science of psychology
in this world, and there is the beha-
viour psychology in this world at pre-
sent to be found. There is a word
used in psychology, and that is “con-
ditioned”. Whether 1 am a judge or
the Prime Minister of a country,
whether I am a school {eacher or 2
professor somewhere, whether I am
a Member of Parliament or a member
of g Panchayat Samiti, we are all con-
ditionegd human beings. And there
is nothing that can take away from the
conditioning of any human being
What js wrong in this? Our environ-
ment, our education, our social
environment, the moral imperatives
which govern the society, all these
things condition us. Therefore, I said
that the judges are most admirable
persons in this world. I have great
regard for them, but I must say they
are also conditioned like other human
beings and sometimes their condition-
ing gets the better of their, what you
might call, the leggl or judicial or
consfitutional qualities, whatever it is.
My hon. friend, Shri Nath Pai, read
three judgments. One judgment says
this and two judgments say something
else, 1 am a democrat and democracy
5 rule by majority. Now, two judg-
maents are in favour of Shri Nath Pai
and one judgment against him. Who
Xnows how many judgments are yet
to come und how many will be in
favour of Shri Nath Pai and how many
against him. Therefore, we have to
take a balanced view of the judgments.

Then I come to the third point. I
remember Dr. Katju saying on the
floor of the House—I cannot produce
that volume of the proceedings to
quote from that—that sometimes it be-
comes very diffienlt to distinguish an
obiter dicta in these judgments from

JUNE 9, 1967
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the legal opinions. Sometimes legal
opiniong become obiter dicta and
gsometimes obiter dicta become legul
opinions. Therefore, when you look
at 2 judgment from that point of view
vou find that this judgment was givem
only by a majority. Moreover, whem
1 read the judgment, of course not as
critically ag Shri Nath Pai I coul@
not understand where legality ends
and where obiter dicta begin. I could
not undersiand it.

Here 1 want to say one thing. We-
function under & consfitution and we-
have ¢reated our own autonomous.
bodivs, sovereign bodies, and we swear
by those sovereign bodies. There is.
the Supreme Court, the Election Com=
mission and other bodies. Who creat-
ed them? Have they fallen from
hecaven? Have the been bequeathed
10 us by some Gods or demi-gods?
No. It is Parliament that has created
those bodies. Now you must have
heard of Frankestian. He was the
monster created by somebodw. But
that monster tried to eat up its creator.
Now, I cannot understand how the
bodies which we have created can
claim superiority over us. Because, it
is the Parliaument that expresses the
will, the sovereign will, the para-
mount will and the noble will of the-
people. Thercfore, what the Parlia-
ment says. 1 think, should overrule
what any Supreme Court or gny other
person says. After all, the Supreme
Court judgments are not in all cases
exact judgments. Therefore, the
opinion of Parliament ghould prevail.

Then 1 comg to my last point
When we come to fundamental rights.
1 think no country has been muore
generous in the grant of fundamerdal
rights to its citizens than our country.
If anybody thinks that these funde—
mental rights can be changed, curtail-
ed or amended only after a Constituent
Assembly is called, I think he is living:
in a world of imagination.

What i the Constituent Assernbly?:
The Constituent Assembly wag called
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<anly tg bring into belng all this demo-
zlt‘h apparatus that we have set up

vorder to preserve, conserve, streng-
then, foster and advance d 2
“That Constituent Assembly has dome
Mg duty, It anybody say; that you
#hould agaln call the Constituent
Assembly if you want to amend the
fundamental rights, I think he only
Wants to say that you cannot drink
“‘Water from the Jumm at Delhi, that
Jou cannot drink water from the Tiver
Jhelum at Jhelum and that to drink
water from Jumna or Jhelum you
:should go to the source, you should
8o to Kashmir. If you say that to
have a handful of water one hag to
‘80 to the source of the river then one
will die before one gets some water to
drink. It iz something my common-
:sense does not understand.

We have provideq a great saleguard
‘s that these things are not done in a
yerfunctory manner, these things are
not dong in a half-hearted war, in a
way which will move the good odour
from this. We have provided a two-
thirg majority of the members present
and a majority of the tota] member-
ship. Thig is a great safeguard that
‘we have adopted so that the funda-
mental rights are not trifled with. If
anybody wants to trifle with my fun-
damental rights, be it the Prime Mini-
‘ster, be it a Minister, be it the leader
of a party, be it a demagogue or any-
body else, 1 would say to him that he
cannot do so because the Constitution
safeguards my fundamental rights.
If you want me to go to
some court of law or some other
place in order to have my funda-
mental rights, If you want ne
to go to some court of law or some
other place in order to have my funda-
mental rights, I would say no to him
because the Constitution gives me
enough protection. I do not want to
‘o to any other place. The Constitu-
‘tion s my legal bible, the Constitution
is my guarantee, the Constitution is
my last court of appeal, the Congtitu-
tion is my supreme arbitrator, the
Constitution is my only hope, only
‘guaranteas and I do not want to go to
any other place or person in order to
‘tave my fundamental rights assarted.

And, that Constitution #ives powers
to the Parliament which represent the
will of the people,
Parliament will reprégent more and
more the will of the people, more and
more the basic agreement of Indians,
I would not be a party to curtail the
Yights of Parlisment in any way,
After all the Parliament is supreme,
Ag 5hri Nath Pai said, a child cannot
pull the besrd of its father, a child
cannot take away the turban of its
father, a child cannet uttar derogatory
remarks against its father. After all,
the Constitution is the real mother,

When I get into my stride, you start
ringing the bell. But you are a good
friend of mine,

Mr. Deputy-Speaker:
clude.

Shri D. C, Sharma: This Parliament
is my mother. It is the mother of
fitty crores of people ang 1 think it
is the guardian of our rights, eivil
liberties and everything. We are not
going to subvert or curtail its power
in any way.

Please con-

With these words I support the Bill
of Shri Nath Pai.

Mr. Deputy-Speaker: The Mover of
the Bill has built up a very powerful
case and the issue that he has posed in
a proper perspective iz whether the
majority judgement has correctly in-
terpreted the intention of our Consti-
tution-makers. Perhaps some of us do
not agre, with (he majority judgement
but there should not be any attempt
made to impuie either political or
ideological bias to the Judges of the
Supreme Court because they are also
crealures of our Constitution., We
must remember that. The judiciary is
one of the organs created by our Con-
stitution. So, T would Iike to give a
word of caution to speakers who will
follow because unfortunately a certain
derogatory phrase wag used. I think,
the speaker never intended it. There-
fore no motive whatsoever even by
suggestion should be imputed.

Shri P. K. Deo; Freedom of Par-
llament is licence, nothing else.

—
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Mr. Deputy.Bpeaker: There was no
intention. The speaker has assured
me. The way the debate is conducted
ang the opening is made points to that,
I think, that leve] ghould be kept.
It is a fundamental question, the
interpretation of the Constitution, that
is before us. Ay we have our right to
interpret the Constitution and ultima-
tely come to a decision, the Mover
never questioned the right of the Sup-
reme Court also to interpret the Cons-
titution. He has his view regarding
the interpretation of the Constitution
and we are free to have our view.

Shri D, C. Bharma: ] never said any-
thing derogatory to the Supreme
Court. I respect them,

An hon. Member: That may be ex-
punged.

Mr. Deputy-Speaker: He has clari-
Bied his position. Shri P K. Deo.

Shri J. B, Kripalani (Guna) rose—

Mr. Deputy-Speaker: I will call
vou after Shri Deo because ine Spea-
ker has already named him......

Bhri P. K. Deo:
named me.
tifferent.

Mr. Deputy-Speaker: I meant,
named you as the next speaker,

Shri P. K. Deo; Please clarify that.
I have never been named throughout
my life.

The Speaker never
Naming a person is quite

M-. Deputy-Speaker, Sir, since 1957
Shri Nath Pai and 1 have be:n in
this House and I have all along ad-
mired his eloquence, but it is the
compulsion of conscience and of duty
that has forced me to cross swords
with him on this academic plane be-
cause he wants to upset all the good
that has been done by the historic
judgement of the Supreme Court up-
lolding the fundamental rights guar.
snteed under the Constitution as in-
violable. The eloquence of Shri Nath
Pai could be compared only with the
eloguence of his and my distinguish-

JUNE 8, 1967
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ed colleague, Shri H. V., Kamath,
when he took part in the discussion
of the relevant provision of the desfk
amendment in the Constituent Assesn~
bly, spoke in equally vigorous wards.
This is what he spoke thenm:—

“they will at once realise the
need for the flexibility of the
Constitution. If we have made-
severa] alterations like this with-
in less than a year how on earth:
do you propose or do you dare to
bind or falter the future Perlia-
ment by making this more and
more rigid than before.”

After 13 years, Mr. H. V. Kamath
becasne wiser and, in 1983, he tabled
a Bill No, 14 of 1863, and in the
debate on that Bil] I had the privie
lege to participate and there he rea-
lised his previous mistake and said
these words while suggesting that
any amendment to the Constitutiom
should be more rigid. He said:

“It iz too late in the day to
remind my coleagues that the
Constitution is the basic law of
the land, not that ordinary statu-
iory law. Therefore, it is in the
fitness of things and absolutely
essential that it should not be
tinkered with, tampered with or
amended in the light-hearted
manner to subserve party ends.”

Shri R. Barna (Jorhat): S8ir, the-
issuc here is whether Parliament is
competent to amend the Constitution
vr not and not whether we shou'd
amend it or not.

Shri P. K. Deo: He will get his
chance to speak.

It was probably some compelling
attachment to an unpractical and et
moded jdeological dogma that had
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Sr. Depmty-Speaker: I may point
out that I was present when the
debate took place here. He never
Questioned our right to amend the
Constitution.... (Interruption).

8hri Plloo Mody (Godhra):
him misconstrue the evidence;
does not matter.

Bhry P. K. Deo: Even after his his-
toric judgment on 27th February,
1967, not only Mr. Nath Paj himself
but all the Opposition leaders, in great
admiration, selected Shri K. Subba
Rao, who presided over this Bench,
for the office of the President of the
Union of India. I say this with full
authority because in the appeal that
was circulated to us to support Shri
K. Subba Rao, the signatories were,
Shri M. R. Masani, Shri A. K. Gopa-
lan, Shri H. N. Mukerjee, Shri S. N.
Dwivedy, Shri Bhupesh Gupta, Shri
Madhu Limaye,

Mr. Deputy-Speaker: The hon.
Membe: will bear with me that the
question here is totally different. Ic
entered politics after resigning from
his post of Chief Justiceship. They
might have supported him as a candi-
date but that does not mean they:
supported his judgment.

Shri P, K. Deo: I would like to
quote a few lines fiom that appeal
which was circulated to us. I gquaote:

“The fact that he has been out-
standingly a good judge shows
that he does not lack the judicious
temperament essential for the
high office. His robust dedication
that he has shown to fundamental
freedom provides an &assurance
that he can be expected to remain
a champion of people’s rights...."”

The leaders of the various Opposi-
tion Parties made an appeal that he
was the person who could uphold the
fundamental rights. And he has
proved his genuineness in his judg-
:c;xt which he delivered the other

Let
that

Shri B. Barua: On a point of order,
Sir. Can he discuss the competence
of the Supreme Court on the floor of
the House,

Shri Nath Pal: We are discussing
the competence of Parliament.

Shri Thirumala Rao (Kakinada):
We are dealing with the judgment of
the Supreme Court and not polities.

Mr. Deputy-Bpeaker: Not Mr. Subba
Rao who later on became a candidate
for the office of the President.

8hri P. K Deo: I am not ylelding.
It might be due to either of the two
considerations; either in the Praja
Socialist Party they breathe hot and
cold in the same breadth, an incon-
sistency being their creed—I have
nothing to say—or it may be that be-
caugse those who are in the Treasury
Benches felt shy to come forward
with an official Bill and they have
utilised Mr, Nath Pai as * *

Shri Nath Pal: These words must
be expunged.

Mr, Deputy-Speaker: 1 have taken
note of them.

Shri Nath Pai: This is the height
of wvulgarity.

Mr. Deputy-Speaker: It is highly

. undezirable to use such words,

Shri P. K. Deo; There is nothing
WTOong.

Mr. Deputy-Speaker: No, no. You
were saying * *. These are undesir-
able words. You may withdraw those
words.

Shri P. K. Deo: ] am not going to
withdraw it.

Shri Nath Pai: I request you to
expunge these words. It is highly
derogatory; it is prima facie a breach
of privilege or contempt of the House.
1 am surprised that, having started
byt telling that he has worked with

¢*Expunged as ordered by the Chalr
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asp
{Shri Nath Pai] ;
mmmthenmhmlthe chastised the arrogance of the politi-
vulgarity of insinuating, that I have party which has, by using

been * * . [ am not used, Mr, Kala-
bandi to be anybody's **.1 strongly
resent these remarks and I plead that
these may be expunged. (Interrup-
tions) 1 can see his difficulties. He has
nothing to say on this. Perhaps he
does not know what he is talking
about. He has not grasped what he is
talking about.

Mr. Deputy-Speaker: It will not go
on record,

8hri Narendra Singh Mahida
(Anand): On a point of order. We
are discussing a decision of the Sup-
reme Court and not the personalities
concerned with the judgment, We
have nothing against the Judge who
has given this decision. We should
not make a reference to personalities.
We should merely discuss the deci-
sion of the Supreme Court.

Shri P. K. Deo: I am not prepared
to listen to sermons from my hon.
friend, a member of the House. He
is mot supposed to give a ruling on
the subject.

Shri P. Viswambharap (Trivan-
drum): On a point of order. Is it in
order that a Member can cast asper-
sions against another Member of the
House?

Mr, Deputy-Speaker: I cautioned
him immediately and requested him
to withdraw it because this does not
add to the dignity of the Housc mor
to the level of the debatr. Tihcre-
fore, 1 have ordered that it will not
form part of the procecdings.

Shri P. E. Deo: We should congra-
tulate ourselves that we have got &
Supreme Court, who are determined
to protect and safeguard the various
fundamental rights guaranteed under
the Constitution. By this historic
judgment, they have struck down the
obnoxious Seventeenth Amendment of
the Constitution and have rightly

Amendment Act is a law. As a law,
it is governed by Artic'e 13 of the
Constitution.  Article 13(2) clearly
says that any law which takes away
or abridges the fundamental rights
guaranteed in Part III would be void.
80, under the pretext of amending
the Constitution, if any law is enforc-
ed and it abridges or takes away any
tundamental right, as the High Court
judges or the Supreme Court judges
have rightlv vbserved, it should be
void. They have rightly said so.
Article 368 ia only procedural. It
on'y lays down the procedure as to
how the Constitution is to be amend-
ed. We get the right to amend the
Constitution from Article 245 or 246
or 248 of the Constitution which lays
down our legislative power and we
cannot go beyond that. All laws, in-
cluding constitutional law, are gov-
erned by article 13(2). It prevents
the basic fear of the ruling party in
parliament riding rough-shod over the
minority. The impatience and
gance of Parliament .

Shri S. Kandappan (Mettur): It is
a rcflection on the House.

Mr. Deputy-Speaker: Would you
attribute motives and say that Parlia-
ment was arrogant or impatient?

Shri P. K. Deo: I meant the execu-
tive. 1 am sorry; 1 mcant the arro-
gance of the executive.

Shel J. B. Kripalani (Guna): 1 do
not find anything wrong in it; nothing
should be expunged from it.

Skl A. B. Vajpayee (Balrampur):
Nothing wrong in saying that Parlia-
ment is impatient.

esExpunged as ordered by the Chair.




Conatitution JYAISTHA 18, 1880 (SAKA) (Amendment) Bills 422

Iromm-m framers
of the Constitution bad laid down

the executive in their behaviour, but
it vou say that Parliament was impa-
tient and arrogant, I think it is not
fair.

Shri P. K. Deo: I have already cor-
rected myself.

Shri J. B. Kripalani: There is noth-
ing unparliamentary in that.

Mr. Deputy-Speaker: I have only
cautioned him,

Shri P. K Deo: Every time you
have been pulling me up.

I would submit in this regard that
Parliament is sovereign only within
tlie four corners of the Constitution.
The sovereignty lies in the people.
The people of this country are sove-
reign. We know very well how the
Members are elected to the Parlia-
ment. Have they got the mandate of
the people to change the Constitution?
Has it found a place in any of the
manifestos of the party in power
when they went to the polls? If they
have got that courage, they should
have got the mandate from the peop'e
to change the Constitution. When the
17th Amendment was discussed in the
Third Lok Sabha, that was the pin
point on which we argued, that the
then Government never got the man-
date of the people. If you consider
the various amendments to the Cons-
titution, you will see that only on
two grounds the material amendments
have taken place—either to circum-
vent some adverse decision of the
highest judiciary ©r to give some
practical shape to the whims, and
fancies of the executive.

This fundamentsl right has under-
gone change thrice. The first change
was within 15 months after the Cons-
titution came into being, which affect-
ed articles 19 and 31, The fourth
amendment further abrdiged the

scope of fundamental rights and
opened the gate of socialist expropria-
tion. The last blow was the 17th
amendment which robs the freehold
right of the peasant and makeg him
an intermediary to be liquidated at
the sweet will of the executive. Sar-
dar Patel, the Chairman of the Funda-
mental Rights Sub-committee in the
Constituent Assembly said:

“The right of ownership of land
is sacred to the peasant. Any
Interference with that right would
be loot and robbery and will pro-
duce chaos and anarchy.”

This is how we tinkered with the
fundamental rights. While speaking
about the mandate, 1 would like to
remind you that seeking a mandate
from the people is nothing new to the
House. Have we not enacted in this
House the Goa, Daman and Diu Pub-
lic Opinjon Bill? Why feel sha to go
to the people and take their verdict?
In this regard, I would like to point
out that only a freshly invoked Cons-
tituent Assembly can amend the
Constitution.

Today, my hon. friend from the
Andaman and Nicobar Islands, Shri
K. R. Ganesh has introduced a non-
official Bil] where in he suggests that
for the purpose of amendment of the
Constitution, this House may be cons-
trued as a Constituent Assembly. We
know very well how the elections take
place and after people get elected
how there has been a constant cros-
sing of the floor. You know these
things very well, and, therefore, I
do not like to bring them to your
notice.

Shri Sheo Narain (Basti): What is
all this remark? It is highly objec-
tionable to make such remarks about
the elections.

Shri P. K. Deo: Suppose the party
in power gets a dubious majority by
such means and c’aims that it has got
the power of the Constituent Assem-
bly and it can amend the Constitu-
tion, are we going to support it?
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Mr. Deputy-Speaker: The hon.
Member should try to conclude his
speech,

Shri P. K, Doo: You have taken
away balf of my. time,

Take the other Constitutions. In
Canada there is no provision for
amendment of the Constitution. The
Irish Constitution contemplates amend-
ment of the Constitution but says that
a simple majority in the House is not
sufficient but it should be referred
to the people by means of a referen-
dum, and it can take the effect of law
only after a majority is secured in
the referendum. In Switzerland and
Australia also, a simple majority of
the representatives of the House is
not sufficient, but there must be majo-
riy of the Cantons and majority of
the States and then, there has to be
a referendum by the people. In the
USA since 1787, there have been unly
22 amendments, but the Fundamental
Rights chapters have not been tinker-
ed with or touched.

To those who say that unless we
march with time and we keep pace
with time, there will be revolution
and chaos, 1 would only point out
what the Chief Justice of the Supremc
Court has clearly stated, namely:

“]f there was chaos brought
about by misrule and abuse of
power, the existence of an all-
comprehensive amending power
wou'd hot prevent revolution.
Rather, such a restrictive power
would give stability to the coun-
try and would prevent it from
passing under a totalitarian and
dictatorial regime.”.

He has added:

“This court cannot obviously
base its decision on such hwpothe-
tical situation which might be
brought about with or without
smendments.”.

JUNE 9, 1987

in a transitional society such as ours.
Various provisions have been embodied
in the chapter on Fundamental Rights,
but there are certain vaues, certsin
democratic values, and values of free-
dom which cannot be tinkered with
or touched. These are: equality be-
fore law, no discrimination on grounds
of religion, caste etc. equality in pub-
lic employment, freedom of speech,
freedom of association and movement
and acquisition of property, freedom
of profession, protection of life and
personal property, freedom of religion
and protection of minority interest.
These are certain values which are
sacrosanct.

Mr. Deputy-Speaker: The hon.
Member should try to wind up his
speech now.

Shri P. K. Deo: Not only you but
other Members also have taken so
much of my time.

it wy femy (Hie): A =
&z g7 {1 sy & gt dva faae s
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Shri Bedabrata Barua (Kaliabor):
On a point of order. A private Mem-
ber's Bill or resolution comes up here
only once a week and that too, only
for half the day. So, I would request
that the time should be distributed to
the Members in such a way that there
could be a proper discussion.

Shri Randbir Singh (Rohtak):
Kindly ration the time among the
various Members who want to speak.
We also want to urge certain very im-
portant points.

Mr. Deputy-Speaker: I have
ready requested him to zonclude.

Shri P. K. Deo: Fundamental rights
cannot dignified and democratic human
behaviour, rights which mw

al-
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and valued by all free people. They
.are not pie-crusty to be broken at
convenience. These are certein valu-
es. They are axiomatic truths for all
time and sacrosanct so long as demo-
cratic gociety exists. If you want to
tinke: with the fundamental rights
you are going to lay the foundation of
a fotalitarian society,

If you do mot want freedom of
speech, if you do not want freedom
of association, if you want a one-party
government, if you want that all pro-
perty will vest in the state, if you
want that there should be no collec-
tive bargaining or trade unionism of
“abour, then go ahead and do away
with fundamental rights.

I would draw your attention to what
happened in the USSR. On March
12, 1867, 145 million voters went to
elect 884 candidates for their Supreme
Soviet, all the candidates being nomi-
nees of the Communist Party. If vou
want to have a one party system with
no Opposition, then go ahead.

1 may say that even in the USSR
there has becn a rethinking on this
subject. For bette: production, as
an incentive to agriculture, a nucleus
for the revival of the institution of
private property is created.

1 would conclude with g quotatiun
of Dr. Ambedkar who rightly said
during the dcbate on the fundamental
rights provisions of the Constitution.
He cautioned that:

“the Constitution is not ‘merely,
to create the organs but to limit
their authority, because if no limi-
tation was imposed on the authority
of the organs, there will be com-
piete anarchy and complete oppres-
sion”,

With these words, I oppose this
_sinister Bill brought in this House
ab initio, '

Sarl 1. B. Krigalaai I am not &
lawyer and I suppose, ordinarily, I

should have no right to argue with-
lawyers. However, 1 happened to be-
the Chairman of the Committee on

Fundamental Rights and I was present.

throughout when our Constitution was
made. This is the only right that
I have to speak on this subject.

Shri Nath Pai is a barrister-at law..
His education has been in England.
His jdeas of the Constitution are
British. Britain has an unwritten con-
stitution and there Parliament 1s
supreme. It is said that the English
Parliament can do everything except
turn a man into a woman, or a woman.
into g man.

Dr. Karnl Singh (Bikaner):
that is being done now.

Even'

Shri J. B, Kripalanl: Not by Parlia-
ment.

There is the difference between an
unwritten and a written constitution
as Shri Nath Pai wil himself admit.
In a written constitution there is &
separaton of powers. In England
there is no separation of powers, And
who is sovereign in a written consti-
tution? Neither Parliament, nor the
judiciary nor the executive, It is the
consiitution that is sovereign. We,
therefore swear by the constitution
and not the parliament.

In our constitution there iz a divi-
sion of powers, each wing of the Gov-
ernment within its own orbit is sup-
reme. 1 submit that the judiciary is
supreme within its own sphere. So
also the Parliament is supreme, I
submit the executive is alsp supreme
when it is regulating by rules and by
procedures the conduct of its servants
and laying down procedures,

oft wy oy : W W, og AF
agt &, vl # A § vy 8%

o E
f. B. Kripalanl: You do not

Shri
know how many laws the executive-
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make, you have no idea of the laws
that the executive make. They do
not go under the name of law, but
they are binding upon their servanis,
they are also binding upon the public,

S0, there is a separation of powers,
but each is supreme in its own sphere.
“The executive is supreme in its own
sphere, and the judiciary is supreme.
in its own sphere, and Parliament is
-supreme in its own sphere.

Shri Sheo Narain: Parliament is
.supreme, (Interruptions).

Shri J. B. Kripalani: I realin do not
understand what is there to interrupt
‘me in this. Is not the judiciary
supreme in its own right so far as the
interpretation of the constitution is
concerned? Do you mean tg say
that the interpretation of the consti-
tution is to be done by Parliament?
Do you mean to say that executive
orders that are as good as laws are to
be passed by Parliament? Do you
mean to say that the executive is go-
ing to regulate its departments by law
passed in Parliament? Many times
these rule; und regulations abrogate
-our right.

So, I submit that all these three are
sovereign in their own spheres, and
legitimately they have been made
sovereign, and they modify each
other's authority, so that no authority

is absolutely supreme as in an un-
written eonstitution in England.
You will see that in the United

States the interpretation of the Con-
stitution and the law is the right of
the judiciary, and by that interpreta-
tion they make new laws. Am I
correct or not? How can one object
to these laws. You cannot break
these laws? Those laws are as good
as laws made in Parliament.

Shrl Hanumanthalya (Bangalore):
I am also a lewyer. What the courts

JUNE 0, 1007  (Amendment) Bills 4258

make i3 case law, not law. Case law
is different.

Shri J, B. Kripalani: Case Jaw is
also law, I do not understand this
hairsplitting of the lawyers.

Shri Hanumanthalya: Parliamentary
laws are different from case laws.

Shri J. B. Eripalani: It maw be
case law, but it is law that you are
bound to follow it is binding upon you
I really do not know how & lawyer of
your eminence should talk like this,
differcnce between case law and
parliamentary law.

The interpretation of the Constitu-
tion is the function of the judiciary.
The executive also makes laws what-
ever you may call them and they are
binding not only upon their own ser-

vices but upon us also. All these
departments maka laws. I have
absolutely no doubt about it. [ can

speak not In legal terms but in terms
of the common man. To me the
conrmon-sense view is that these three
branches of Government modify each
uwther's authority though they are
supreme in their own sphere. This is
what is meant by a wrilten constitu-
tion. In an unwritten constitution as
in England, Parliament is sovereign.
Ilere the Costitution is sovereign and
it is good that this sovereign autho-
rity should be so divided because
sovereignty implies abscolute power,
This absolute power must be modi-
fied. It must by modified in the case
of the executive, in the case of
judiciary and in the case of Parlia-
ment. 1 can tell you in recent times
Parliaments have brought about
totalitarian regimes. Hitler did it;
Mussoloni did it. Therefore, we do
not want these fundamental rights to
be at the mercy of the majoritics and
minorities. It iz therefore thst we
call them fundamental rights. Can
Parliament abrogate fresdom of
speech? Can it make Indle & theo-
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cratic State where there will be no
freedom of religion? 1 want you to
be very careful when you tamper
with this judgment of the Supreme
Court. 1 think it is g very right and
correct judgment and if we deviate
from it, we are abrogating the
benefits given by the constitution-
makers, We made these provisions as
fundamental, not to be interfered
with, whether by the executive, judi-
clary or parliament. If you say that
Parliament is supreme, I deny that
proposition which meang that the
majority in Parliament is supreme.
This makes nonsense of the public
weal. You may have a majority of
51; and a minority of 49 does not
count..(An Hon. Member: Two-
thirds). Even two-thirds. How does
it matter. There are limitationa, I
agree with the Supreme Court judg-
ment that article 388 is procedura’;
it describes how the Constitution has
to be changed if a change is necessary.
I really cannot see now Mr, Nath Pai
can have a quarrel with the Supreme
Court; they are definitely procedural

and they lay down the procedure by -

which ordinarily the Constitution has
to be changed. This does not apply
to- article 13(2); it is very clear. 1
have not got the book and Mr. Nath
Pai will read it for me.

Shri Nath Pai: This is a job I have
often done for Dada and I will read
it. Though he disagrees with me, my
affection for him is not detracted. I
have quoted two previous judgments
of the Supreme Court. I shall now
quote article 13(2).

“The State shall not make any
law which takes away or abridges
the rights conferred by this Part
snd any law made in coatraven-
tion of this clause shall, to the
extent of the contravention, be
vold.”

Shri J, B, Kripalanl: May I submit
that an amendment is g law, Con-
amendment is also law,
You need not emphasise the word
*Jaw” and therefore take away its

%

‘munily

comprehensive meaning. Constitu-
tional amendment is a law. An
amendment to the Constitution is a
much greater law, Therefore, I sub-
mit it is a dangerous thing to tamper
with the fundamental rights of the
people. Those who made them.
fundamental had all these considera-
tiong in view and discussed all these-
matters and they put them
separately under a separate category,
ithat even a blind majority may not
be uable to touch them. To suppose-
that the majority is always right
would make all great men to be fools.
All great men had to walk alone;
they were solitary., The Hindu com-
believed in untouchability
and 80 per cent of them believed in
but one man, Gandhiji, did not be-
lieve in it. Was he right or was he
wrong? The majority is not always.
right and this elected majority can-
not be always trusted. With the-
fundamental rights of the people, you
cannot play havoc,

I ask Mr. Nath Pai, can the law
that there is freedom of speech in
this country be abrogated by a con-
stitutional amendment? It would be:
a very dangerous thing if you say it
can be.

Shri Bakar Ali Mirza (Secundera-
bad): The Constituiion itself was
given unto ourselves by a majoritv.
It was passed by a majority, Inter-
ruption).

Shri J. B. Kripalani: The Constitu-
tion was adopted by a majority.
You must remember that when a
Constitution is made, a State is being.
created. The Constitution creates a
State. At that time, there is no ques-
tion of majority and minority, It is
the creation of a State. When it has.
created a State, then it makes the
Constitution, It is a new State that
is being created. How is that new
S.ate to be created except through =
Ccnstituent Assembly or through con-
quest or through robbery or some
other means. The most civilised
method of creating a new State ls-
by a Constituent Assembly. So, that.
does not matter.

- AL Ly saM
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Anyway, my humble submission (s

that people should mot be under the

Ampression that our rights are being

-abrogated. It is not a question of our

Tights; we may be dead and gone, Lut

the fundamental rights are based

‘upon fundamental, moral principles.

When you say fundamental rights,

You are enunciating fundamental

mental moral principles, Tomorrow

& majority of Hindus might come in

‘Parliament as they can come at any

time, and as they gre here today. The

‘majority of us are Hindus, There is

-Ona Parsi, or there are two Parsies—
I do not know.

Shri Piloo Mody: One present: one
. absent,

Skri J. B. Kripalani; There are 3
handful of Mussalmans, Can we say
that this country shall be guided by

the Hindu law? That would be
-absured.

Bhri Bakar Ali Mirza: How can that
right be given? You are giving it
to the Constituent Assembly, but not
‘10 Parligment,

8hri J. B. Kripalani: The Constit-
‘uent Assembly creates a State. 1t
has the right to do so, But 1 am
-asking you this definite questjon; Can
the majority of Hindus say that this
:shall be a Hindu State?

An hon. Member: They can.

(In-
terruption),

Shri Bakar All Mirsa: Can the Con-
:stituent Assembly say that?

Mr. Denuty-Speaker: Order, order.
"Let him conclude. (Interruption).

‘18 hrm,

Shri J. B. Kripalani: I submit that
the Constituent Assembly in Pakistan
;sxld that it shall be a theocratic State
{Biterruption), The Constituent As-
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seinbly in Pakistan said that it 1y go-
ing to be a theocratic Btate. Then:
the Constitution in Burma said that #
shal) be Buddhist State, The Consti~
tution in Isreal says, it shall ba an
Israeli State, That freedom is finish-
cd here, We have enunciaed funda-
menta] rights. At that time, it was
open to the Constituent Assembly to
say that this Indian State shall be a
theocratic State. Then that would
have been a fundamental law which
could not be changed.

It is very dangerous for the Parlia-
ment to constitute itself so supreme
ag to change the fundamental rights
of the people. These fundamental
rights are not only legal rules, but
moral rules. You are not going to
break the moral rules.

An hon, Member: Moral rules also
change.

Shri J. B. Kripalani: These are
mora] rules put in g legal language.
There shall be freedom of conscience—
this is a mora] law. There shall be
freedom of speech—this is a
moral law, Everybody can follow his
own religion—this is a moral law.
These are eternal varities Fun-
damental rights are based upon
fundamental moral principles and
you have no right to tamper with
them. We in our pride say that we
are sovereign and we will tamper
with them., We must not be so arro=
gant. Such arrogance amounts to
stupidity. 'We must be careful. Ar-
rogance can be stupidity and we in
our pride must not think that we
should be able to change by a majo-

fundemental

principies. If you do not believe in
fundamenta] moral principles, you
can tamper with them.
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18.63 hrs.
THE TEA (AMENDMENT) BILL*

The Deputy Minister in the Minis-
try of Commerce (Shri Bhafi
Qureshi): Sir, 1 beg to move for leave
to introduce g Bill further to amend
the Tea Act, 1083,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce & Bill further to amend the
Tea Act, 1853.”

The motion wag “dopted.

Sbrl Shafl Qureshi; I introduce} the
BillL

18.04 hrs.

The Lok Sazbha then adjourned Hll
Eleven of the Clock on Monday, June
12, 1987/Jyaistha 22, 1889 (Saka).

ePublished in Gazette of India Extraordinary, Part II, section 2, dated

9-8-87.

{introduced with the recommendation of the President.



